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LOK SABHA

Wednesday, February 19, 1964/Magha
30, 1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpeARER in the Chair]
ORAL ANSWERS TO QUESTIONS
Dearth of Technical Hands

+
Shri Bishanchander Seth:
Shri B. P. Yadava:
Shri Dhaon:
Shri Yashpal Singh:
Lsm D. C. Sharma:

*179.

Shri Hem Barua:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that
U.PS.C. in its last report expressed
grave concern over the continued
difficulty about finding suitable candi-
dates for filling medical, engineering,
scientific and teaching posts;

(b) if so, the reaction of the Gov-
ernment thereto; and

(¢) the steps Government propose
to take to overcome this difficulty?

The Deputy Minister in the Minis-

try of Home Affairs (Shrimati
Chandrasekhar): (a) The Union
Public Service Commission have

invited attention to the difficulty in
finding suitable candidates for (i) a
certain number of medical, engineer-
ing, scientific, technical and educa-
tional/teaching posts which were to

2116 Ai LSD—1,
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be filled by interview, (ii) Engineer-
ing Services Electronics Examination,
and (iii) posts requiring qualifications
in metallurgy.

(b) and (c). The posts which could
not be filled up constitute less than
6 per cent of the total. Government
have taken warious measurés in
recent years for expanding facilities
for education and training in techni-
cal subjects so as to increase the sup-
ply. Certain procedural improve-
ments have also been introduced.
These are: (a) bulk recruitment for
engineering and other technical posts,
(b) open continuous recruitment for
posts where persistent shortage had
been reported and (c) dispensing with
the requirement of practical experi-
ence at certain levels. Certain aspects
of the problem are being examined
further in consultation with Union
Public Service Commission and the
concerned Ministries.

ot farreex &3 wEp OF e
UAFIA F OWEH §, WL W
IW & agT g | TN AW H A
qATY TEHIA & A7 @, TR B
faar @@ ¥ 7o 7 § fr we% Awfat
& faw Wt Wil fee | e qrmar
¥ afed 7 fawy F Fror g W F
W OF ga § fefrrera a3 @Y &N
¥ ag s e g o st
Wmﬂ*ﬁ*m;ﬁtmﬁ-q
¥ m r wavgwasi & g F
¥ fog aoe s ST R

weow WERY . WG dEE d
F wede s F ug v frwr g e



1429 Oral Answers

T L A" W oA F G| |
] i g THAA AT P @
€\ 9 9F W A FT aes §
TR G WA Ta9TE "G g1 §9 §,
gt wifee f5 v =T de=hw waw
FX AR 39 & fou wfefada €, ag ot
T T FIST TATH § W IH 6T T
3 & foq o =T SeT AT =IfEe |

sit faser &3 & faw ag S
W § fF W AR § T #rE
adr gy g R gk qw # e
#zv &t o w1 § e 9fF ¥ fag
#rf s femr

Mr. Speaker: He wants to know
whether any attempt is being made
to fill up the deficiency in technical
hands.

Shrimati Chandrasekhar: 1 stated
in my answer the steps that Govern-
ment are taking to increase the num-
ber of technical hands. As a result
of the steps taken by the Government
the increase in the number of engi-
neering graduates since 1951 up-to-
date is about 400 per cent. The
increase in the number of diploma
holders in engineering is about 500
per cent. In respect of medical edu-
cation the increase is by about 200
per cent. This increase is all due to
the various measures taken by the
Government to increase the number
of technical hands.

it ayare Feg - srag et
™ R weT 7 faRer wr #
e 2w & &, fo F wrom gt
TagEs 7 I I Fr gfew w1 A%
& T 7 WU MW F AT FCHF §
afz gi, 9 §FI T fermedt &1 X
FTA T AT EF Y ?

Shrimati Chandrasekhar:
think it is correct.

1 do not

Shri Hem Barua: Apart from
imparting engineering and technical
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training in these institutes run by the
Government may I know whether the
Government have approached the
universities to extend facilities for
training of technical and engineering
personnel?

Shrimati Chandrasekhar: Yes, Sir;
this has been taken up by the Man-
power Directorate,

Shrimati Yashoda Reddy: The hon.
Deputy Minister was saying that the
UPSC has expressed concern about
the difficulty in finding suitable candi-
dates as far as engineering and other
technical posts are concerned. But I
read a report in the papers recently,
especially in Andhra Pradesh, to the
effect that quite a lot of engineers
have found it difficult to get a job.
How does she explain the position
that whereas the UPSC says that
qualified hands are not available, there
are reports that qualified engineering
personnel are not able to get jobs?

Shrimati Chandrasekhar: Yes, Sir.
In certain sections of engineering, e.g.
electronic engineering, there is sur-
plus and people are unemployed. It
is so because in the private sector
these people are paid much more than
in the public sector. This has also
been taken up by the Manpower

Drirectorate with the concerned
employing Ministries and Depart-
ments to see how best this defect

could be rectified.

Dr. Sarojini Mahishi: May 1 know
the number of pool officers in the field
of scientific research by the end of
19637 By ‘pool officers’ I mean those
qualified persons without jobs and
who are being paid by the Central
Government until they are given
proper jobs.

Shrimati Chandrasekhar: I have not
got that information available with
me.

Mr. Speaker: When a lady is ans-
wering, all the ladies are asking ques-
tions. Shrimati Savitri Nigam.
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Shrimati Savitri Nigam: May I know
if the Government is aware that in
U.P. the Government is short of civil
engineers by about 200 people and the
reason for this is the low salary paid
to the civil engineers? If that is so,
what is the Central Government going
to do in the matter?

Shrimati Chandrasekhar: I have
already admitted the same point
earlier in my answer.

Shrimati Savitri Nigam: The hon.
Minister has stated.....

Mr. Speaker: This is a dispute bet-
ween two ladies. They might settle
it outside the House.

Shrimati Savitri Nigam: I want to
know. .

Mr. Speaker: Now she might have
some pity on me.

Shri Hem Barua: When it is a dis-
pute between two ladies, it is for a
man to arbitrate.

Mr, Speaker: I would not like to
call Shri Hem Barua to arbitrate in
that case.

Shri Sham Lal Saraf: May I know
if this shortage is felt in the teaching
profession of the technical and tech-
nological institutions and medical
colleges or the shortage is equally felt
in the executive departments of the
Government also? If it is felt in both,
may I know what steps Government
are taking to remove the shortage in
these departments?

Shrimati Chandrasekhar: Shortage
is felt both in the teaching and execu-
tive line. In order to make good the
loss or shortage, wvarious measures
have been taken to increase the
number of seats in the medical
and engineering colleges. We also
propose to have more of periodical
examinations. Further, we will
reduce the period of internship or do
away with it for the medical
graduates,
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Wit st ot & et

*fco. S WETHANT mrER: ¥
fore w&t 78 wmr A F w6

(F) w77 79 ¢ fr ufgt vt
uwat ¥ ferdt de 7 wafe @@ @
&

(@) = ag #ft a9 § fr @
Tzt g€ wqfo 1 St 3 F fay
T TeqT # gy wrew ¥ Iaw wfeaer
] AR

fere swvem | IR (st .
ww) : (F), (7) w1 (7). fraw
HWT-TEH 9T & A @y § | [qeenerem
« Tar ™, iﬁrqm qHo o=
EEELY A |

[(a) to (c). A statement is laid on
the Table of the House, [Placed in
Library, See No. LT-2326/64.]

st e et gw faaeor
F WA ¥ I TAT grwr & FF Faw
I TST FT BT FT 9T F TN
it ol # feslt #1 R 7 et
& W Afae fawg & € F "y
foram s g § 1 & ag e e g
f o ol & gy 7t wivard fae
& w1 § av foran man , <fF 99 # &<
AT WS §, vl w6 AT &, w9
8t ¥ W FEY wredT ¥ fg 1 whvamg
e smar &, sefo ol oeay §
THFET A1 ¥ fAT | ST s
¥ T FEd & wew fan g, oz g,
ar 99 ¥ Fav aforms e §
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st We T T § 9= W@ w
fafem <=t # fafes el & fesr
wr freror srow fear svr & 0w
wraw ¥ fagn wfegt F wovew §
e fawfd & 7€ 9K g &
& wue foar w0 *few, S fe
Ig @7 AFET g, T AW W
Frg § @A § # T o fAoR oY
& o1 ¥ waak ¥ §, feeg g
oA AT @

it STl wrrest: freer fimaT e,
BTo »ATEY, A U U< &f@w W
fgrY wream & Farwafaenery 7 =i w2
g¢ T a1 5 AR 'O ¥ ¥R
FTHIT FT T TP 7 A a7-9a fear §
fir g T ¥ feg=y wremw w1 fawm-
farerrers gt & &t oy ) & 0y
ST STEaT § i o A et 9% ==,
™ anw 7g fow m Tz § SR W@
o F i wrgid

=t AW T © §F q5E ¥ A O
W w F WA Tgo§, e
A1 w5 i ag faat o e
< femr mar § 1 @ @ AL AW
F§ T T Y

ot WTEY TR T T TCEI A
2 T § & 7€ wETe eI A a8
gum ¥ fr ag agt < fg= &t wivad
w7

ot W T T qEYY H AR
FTHTC & grg &€ e Tw e
21 I o agr A fave afcfeafot
9T gTg g7 T &, o & s ag
Frat &7 & fgd ¥ Afamd W@ w7
wfT ¥ 1 wfew @@ ox @t gfaer
s § i { o wis & wifes faemdt
agi 9 fgr Y 9§ 1< o ow § fF 9wl
Yx Fgd q€Y dear ¥ OTd fg st @ @ E |
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Shri Warior: May 1 know whether
these Hindi teachers are also con-
sidered on par with other teachers in
the matter of salaries, allowances, pro-
motion etc.?

Shri Bhakt Darshan: I cannot say
that off hand.

ot farsgfer ey - S sy it &
feor wre # fe e faw =l
TR @7 @it Y, 57 & 99 ag
FE aTeiET deaTd oy fael § o i
¥ &1 FIH T @ &t ?

st W TE ;o &, feed A E
ey ¥ S wfegw qoard § & 3w
FERT FEATF FA D I aTd
ager a1 afior s fgrd s
2 forg & art ¥ o fadas @ wsA ¥
dte & = arer &)

it it : T & W & fv 7
saEEs & fa fgedt s oawr o
gferit Aot ¥ $g ofewg @ | &
AT AR § R oW s A W
ATt F1E o frar £ a1 2 e
T T *Y arE € 5 F gl At
FT AN T FT FF ! -

ot W T : Tl IF feer Tt
¥ afaw wrw &y w fee
FT T 3 T9 qeawy ¥ fgedr e Tt
F gF ¥ FE qR " A o
T W F 91 aga st A gE g
WG TF TEIH T FLA FT T
¥ gmwar g F ot o af fadiw
FTATS T2l g5 & | AfHT AT Fae=T
& gaTT 9% wawq fa=re far smiem

stad ¥ ag a9 § fr g afeolr
Tl ¥ %y § F 9% 9w i 9w
T8 £ zafvn ¥ & I W@ S
wfgd ?
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sty 79 o R fag Y A
AT frar A4t o SrEr A qwoERA #
FATAT 9T, FH T T W TG Y Aqr=-
a1 faar § f5 fer & faer & fog
roaAr A @4t g, Igwr wawfa-aa
FET TR T S, 99 wfas
9 T 5T Fx &7
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St T W qedg S e
wfeet st # fadt s AR R A
AT G E T A A A
weard Qe & for wr fafm Tl 7
A R ¥ 7 -

st Wea T Ag AT q9r A
At rft | T A weer g At
OF #aT ¥ Afew 3§

All India Women’s Conference
+
rShri Yashpal Singh:
| Shri P. C. Borooah:
Shri Bishanchander Seth:
Shri B. P. Yadava:
Shri Mohan Swarup:
Shri Prakash Vir Shastri:

‘l&l._{

Will the Minister of Education be
pleased to state:

(a) the subjects discussed and pro-
posals made at a recent seminar
organised by all India Women's Con-
ference on girls and women; and

(b) the decisions taken by Govern-
ment in the light of those suggestions?

The Deputy Minister in the Minis-

try of Education (Shri Bhakt
Darshan): (a) A statement is laid
on the Table of the House, [Placed

in Library. See No. LT-2327/64],

(b) The recommendations made by
the Seminar have been referred to the
appropriate authorities for considera-
tion and suitable action. Must of the
recommendations concern State (ov-
ernments.
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oft T oy W =W F &
5 fraar =t gvm T @ fawfea
# gde F@ § g9 e w@+=i
g ?

ot Weq @A HTEE gee o &
Faar e g fe 3 oY fewfd §
o ¥ 9T o7 F1E g9 G & 1 WA T
A T A £ A g g A @
star 7 ¥ frae fear & ¥ fawfed
e AT ¥ geafag § o ¥ 9
aw ¥ & 7 & AR F o ) fEr
G E

St T foy : fow QR &
farg go faver evar s @ @ 7

St @ T - 98 W § e e
I 7 A T F IR FW a9
e g aE ¥ Ad v g |
g afgameoamsi #Y S @
oF FHATC AT 91 SR IR £ gEE
fe & frt #1 oo gl & 9 AW
faar mr § A F 9 ax fER W
@ g
Shri Hari Vishnu EKamath: May I
request that Question 200 may also
be taken up along with this Ques-

tion. It is on the same subject. Both
may be taken up together.

Mr. Speaker: If it is convenient to
the Minister, he can answer both
together.

Shri Tyagi: His question is ‘Cor-
ruption’,
Bhri Hajarnavis: I do not mind, Sir.
Mr: Speaker: All right.
VYigilance Bodies
+
,’ Shri Bibhuti Mishra.

Shri Yashpal Singh:
Shri R. G. Dubey:
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Shri Vishram Prasad:

Shri Shiv Charan Gupta:
Shrimati Savitri Nigam:

Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Sidheshwar Prasad:
Shri Eolla Venkaiah:
Shri Hem Barua:

Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
Shri Sarjoo Pandey:
Shri Indrajit Gupta:
Shri Hem Raj:

Shri Vishwa Nath Pandey:
Shri Kappen:

Shri Ram Sewak Yadav:
Shri Bagri:

_ Shri Siddiah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
State Governments have also decided
to set up vigilance bodies at State
level;

(b) whether a Conference of State
Home Ministers also discussed the
matter; and

(c) if so, the progress made by
different States in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) to (c). After the Central Govern-
ment decided to set up a Central
Vigilance Commission, the matter was
discussed at a meeting held on 28th
December, 1863 of Chief Ministers and
Home Ministers of States convened at
the instance of the Union Home Minis-
ter. The decision of the Central
Government was generally welcomed
at the meeting. The State Govern-
ments have subsequently been addres-
sed to set up similar bodies. Three
State Governments have intimated
their acceptance of the proposal in
principle, one State Government has
decided to set up a Vigilance Com-
mission. One State Government has
reported that they have decided to set
up a Directorate of Vigilance and
Anti-Corruption with a senior Deputy
Inspector General of Police as Direc-
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tor. Another State Government has
reported that the matter is under
examination. Replies from the other
State Governments are awaited.

Corraption

+

(" Shri Bibhuti Mishra:
Shri Harish Chandra

Mathur:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:
Shri Prakash Vir Shastri:
Shri Warior:
Shri Vasudevan Nair:
Shri Yashpal Singh:
Shri Bishanchander Seth:
Shri Dhaon:
Shri B. P. Yadava:
Shri Vishram Prasad:
Shri D. D. Puri:
Shri P. R. Chakraverti:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Hari Vishnu Kamath:
Shri Sarjoo Pandey:
Shri Kolla Venkaiah:
Shrimati Savitri Nigam:
Shri Dinen Bhattacharya:
Dr. U. Misra:
Dr. Ranen Sen:
Shri Umanath:
Shri Daji:
Shri Indrajit Gupta:
Shri Maheswar Naik:
Shri S. M. Banerjee:
] Shri Onkar Lal Berwa:
Shri Hem Raj:
Shri Mohan Swarup:
Shri D. J. Naik:
Shrimati Vimla Devi:
Shri D, C. Sharma:
Shri Krishnapal Singh:
Shri Subodh Hansda:
Shri Ram Sewak Yadav:
Shri Bagri:
- Shri Gulshan:
Shri Jashvant Mehta:
Shri E. Madhusudan Rao:
| Shrimati Maimoona Sultan:

*200. ﬁ

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 638 on the
18th December, 1963 and state the
further action taken to deal with the
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problem of corruption and mainten-
ance of integrity in the public
services?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarmavis):
It has been decided to set up a Cen-
fral Vigilance Commission, and a
warrant of appointment has been
issued to Shri Nittoor Sreenivasa Rau
who is expected to assume charee of
office of Central Vigilance Commis-
sioner on 19th February. The Home
Minister had a discussion with Chief
Ministers and Home Ministers of
States, and the State Governments
have been advised to set up similar
organisations. The Home Minister
has also had a discussion about the
problem at a meeting of Secretaries
and Heads of Departments. Voluntary
organisations whose cooperation was
sought have decided to set up a San-
yukt Sadachar Samiti, and the details
of the organisational set-up and the
functioning of the Committee are
being worked out. The Home Minis-
ter has also had a discussion with
some leaders of business and industry
and sought their cooperation in com-
bating corruption. The Department
of Administrative Reforms which is
to be created shortly will pay special
attention to the problem of adminis-
trative delays which are among the
major causes of corruption. The
recommendations of the Santhanam
Committee expected to be received
soon would provide basis for further
planned action to check corruption.

sft farsgfar ey © & st e
fr g & firdfer ok wfes @
2 furd ¥ g v #ré fgmrad fafasa
shE W & ¥ 7

Shri Hajarnavis: A very full state-
ment about the functions of the Cent-
ral Vigilance Commission has already
been placed before the House. The
implicationg of thig statement cannot
be spelt out in answer to a question.
Broadly, the scheme is that the com-
missioner will make an independent
investigation, and if he feels that there
are certain matters which ought to be
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brought to the notice of Parliament,
those matters will be placed before
Parliament.

T o fegf o  qEErd OF G
[ & f o a % an el ®
femmar & W1 A & {7 aran fEmr )
T g A wrg Gar iy fawm
wqrfe fsar & S T @<g #F A6t A
Grdi F3 T Q¥ ST FY T Fon ?

st gHTTE : T@o o fo IMT
w friw gfee v e f §
ST FAT & | WL TEE 99 A T
fau @we 1€ W g & fo & "
AT AT & T et ¥ ey hEeT

st wfwtom : @ ¥ fafasw
FHE FOF FOr F faEC fam €0
Tz THE HIEA] a9 91 qEL TEAHE
ford & S ¥ wveAw ¥ w0 F
ar IaR 77 AT A e e o
wEel & wreaw ¥ @ fomm @ F7F
&3t T =W 97 FT I & A
¥, A A T A F ¥ AR i
a7

off gorTAwE ;. W@l aF A
g igang T imar ¥
3t 77 et @, W TR F qEHE F7
FEAT & W woAr g % ar g

Shri A, P. Sharma: Has this Vigil-
ance Commission been entrusted with
the task of finding out the causes of
corruption and the evils prevailing in
society, and if so, to what extent has
the commission been given instruc-
tions to find out these causes?

Shri Hajarnavis: The question of
setting up an organisation was
entrusted to the Santhanam Com-
mittee who have madg .a report.
The appointment ¢4 Commission
follows the proposils, which have been
made by the Santhunam Committee to
deal with the actual cases.
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Mr. Speaker: The question is
whether this Vigilance Commission

will deal only with the cases that
come to its notice and give its deci-
sion on them, or would go into the
general question and find out the
causes of gcorruption also.

Shri Hajarnavis: The main func-
tions, as I understand them, of the
Vigilance Commission are to address
themselves to the definite cases, But
if the Vigilance Commissioner thinks
it necessary to bring any matters of
general interest to the notice of Gov-
ernment, Government will certainly
take notice of them.

Shri Bhagwat Jha Azad: May I
know whether the chiefs of the vigil-
ance bodies will have the right to
draft their investigating officers from
anywhere they like or they will be
asked to take only those officers whom
the Home Ministry or the Government
of India provide them with?

Shri Hajarnavis: If the commis-
sioner requires any kind of assistance
I do not think that Government will
withhold it from him.

Shri Tyagi: Is it a fact that these
vigilance bodies will deal with
charges of corruption against public
servants only and not against politi-
cians and Ministers, and if so, what
arrangements are Government making
to deal with charges and allegations
against politicians?

Mr. Speaker: That is a different
thing; we need not go into it.

Shri Hajarnavis: The statement
earlier placed before the House indi-
cates that this is at present concerned
only with government servants. The
Home Minister is considering this
question and I have no doubt he will
take the appropriate step.

Shri Tyag': Do I take it that with
regard to polit‘cians, the Ministry has
not come to any cenclusion?

Mr. Spu,ker: Not in this question

FEBRUARY 19, 1864
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Shri Daji: Are the vigilance bodies
being set up only quasiqjudicial or
are they a judicial sort of tribunals
or also investigating agencies com-
bined?

Shri Hajarnavis: As I understand it,
a judicial function is one in which the
rights are determined and enforced.
In that sense, in the sense that the
decision will be enforceable by itself,
it is not judicial. But the approach,
the method of arriving at results will
certainly be judicial.

Shri Hari Vishau Kamath: Is it not
a fact that the Santhanam Committee
has recommended subsequently that
the question of corruption at the poli-
tical or ministerial level should also
be taken up by Government? Here,
may I remind the Minister of the
assurance given by the senior Minis-
ter, the Cabinet Minister, in the last
session, that he <was considering
seriously the question of a separate
machinery and the modus operandi
for dealing with this question of cor-
ruption at the ministerial level? Since
then till now, what action has been
taken in the matter? Is it still under
consideration? What is actually hap-
pening? The assurance was given two
months ago.

Mr. Speaker: About what?

Shri Hari Vishnu Kamath: About
corruption at the political or minis-
terial level

Mr. Speaker: That is not here in
this question.

Shri Hari Vishnn KEamath: The

second gquestion is about such corrup-
tion.

Shri Tyagi: That is political corrup-
tion.

Mr. Speaker: Order, order.
the Minister answer?

Can

Shri Hajarnavis: As 1 indicated
earlier, the Home Minister is certainly
giving thought to this subject.
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Shri Harish Chandra Mathur: It
was publicly reported that the ex-
Chief Justice of India and after that
Shri Setalvad were the persons to
head this Vigilance Commission. May
I know what truth is there in the fact
that these persons declined to take
the post? Who were the persons
approached and what were their
reasons for declining it?

Shri Hajarnavis: I do not know how
far the newspaper reports are correct.
Various suggestions certainly are
made and various names cTross our
mind. Ultimately we take a decision.
It is not a question of setting aside
one person against another.

Mr. Speaker: Was it offered to him
and was it declined?

Shri Harish Chandra Mathur: Also,
what are the reasons for declining
it?

Shrl Hajarnavis: I do not think that
is correct.

ot ayave fay - w9 o &
& Ffaaa & Jorch $ad feg Famd
T AT AT G E. ..

Mr. Speaker: Order order,

Hoowfeg: . S feax
FLT § #R %7 wo Yo THo FFIX
q¥ § 1wy A% St K 9g F S
w0 AN T

Shri Hajarnavis: 1 strongly repu-
diate it

Mr. Speaker: | have already done.

oft faam o : e fAi e &
AR ¥ 9T o TT 47 A1 FgA w9 Lde
W §T T c¥ %o 6 fagew fasr @1
o ff SEFT AW o T g Tfed
a7 | IR F INTA W ETH
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Mr. Speaker: Order, order. That is
a different question.

Shri Bade: I seek your protection.
Shri Mathur asked whether the ex-
Chief Justice was approached or not.

Mr. Speaker: He said no.

Shri Bade: He declined to answer
whether it was referred to him or
not. It is not clear whether there
were talks with him about this.

Mr, Speaker: Is the Minister in a
position to state whether this was
offered to the ex-Chief Justice?

Shri Hajarnavis: As far as I know—
I have not been able to verify—I do

not think it was offered. That is what
1 said. !

ot feam waw ;AT ww T
a1 :
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T |
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Shri Hem Raj: May I know whether
these vigilance bodies in the States
will work under the executive or the

judiciary?

Shri Hajarnavis: As for the struc-
ture of the Vigilance Commissions,
that is a decision to be made primarily
by the State Governments, but if they
are to gain any public confidence,
certainly they will have to function
independently.

Mr. Speaker: The question is
whether a decision has been made as
to whether they would be under the
executive or the judiciary.

Shri Hajarnavis: The details of the
State vigilance bodies are still to be
worked out, as I indicated in my
earlier answer.

Mr. Speaker: Naturally, the ques-
tion is: what about the Central Vigil-
ance Commission?

Shri Hajarnavis: The details of the
scheme have already been placed
before the House. It has the same
status as the Union Public Service
Commission or the Auditor-General.

Shri Surendranath Dwivedy: May I
know whether at any stage of the dis-
cussions with the State Ministers, the
Ministry took into consideration the
viewpoint that the Central Vigilance
Commission would not be able to
undertake the task of dealing with
corruption at the higher level, and
was a suggestion made for the appoint-
ment of a statutory anti-corruption
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commission which could go into the
entire affairs of corruption including
corruption at the political level?

Shri Hajarnavis: As far as I remem-
ber, I do not think any such sugges-
tion came up for discussion.

Shri Harish Chandra Mathur: The
Union Public Service Commission has
certain functions and responsibilities
under the Constitution, and according
to the statement laid on the Table of
the House, this Vigilance Commission
corrodes and encroaches upon the
duties and functions of the Central
Union Public Service Commission.
May I know whether the Central
Government has addressed itself to
it? What proposal have they to bring
about the necessary changes to recon-
cile the two?

Shri Hajarnavis: This is a very
difficult question to answer in the
sense that disciplinary proceedings
must go to the Union Puoblic Service
Commission for its decision, probabiy
the same matter would be investi-
gateq by the administrative Vigilance
Commission, but I believe some
method of reconciling the jurisdictions
will be ultimately found out.

Shri Harish Chandra Mathur: He
has not been able to follow me.
Every case of corruption has got to
be referred to the TUnion Public
Service Commission. No action can
be taken before it is referred. You
will have to reconcile as to which will
take precedence. Suppose the Vigil-
ance Commission reports one thing
and the Union Public Service Com-
mission another thing. What have
they thought about, what ig their
scheme, that is what 1 wanted to be
clear about.

Shri Hajarmavis: As 1 said, that
also happens if the case goes to court.
The court decides. But there will be
discussion, constant consultation bet-
ween the Union Public Service Com-
mission, the Vigilance Commissioner
and the Government. If some find-
ings are reached by the Vigilance
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Commission, it may be that the Union
Public Service Commission may itself
accept the findings of the Vigilance
Commission, That would be one of
the methods by which the two juris-
dictions can be reconciled,

ﬂltomoﬁ'iﬁ:mw,
fomr =it & w5 g fFmm 9= #v &t
T & A A frar o & s S
areT § R W Td e

werw wgEE  qE AR g
ar a1 famT @t T fer o
AT FAICF TOE Qo o ATAATT I
F o Ry &0

st wo &0 fyddt : 7z ot & wrwaT
i Afe o= s 78 fer sT
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&
Shri S. S. More: May I know

whether this Vigilance Commission
would be empowered to entertain
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complaints and whether any proce-
dure has been laid down for enquiry
or investigation?

Shri Hajarmavis: If the Commission
is to be effective, I do not think that
it should be bound down by any rigid
rules, the procedure should be one
which should be flexible and which the
Vigilance Commissioner may modify
in accordance with the requirements
of the particular case.

Shri P. Vemkatasubbaiah: May I
know whether the Government is
aware of the fact that there will not
be confidence in the Vigilance Com-
mission in the Centre or in the State
level if the Government does not make
it a point to have men of integrity
and known character to head vigilance
commissions in the State and in the
Centre?

Mr. Speaker: That is a suggestion.

st Ho ®lo frAdt : oot wEiRw &
Faemar § fr fafasa s, g Te
awo e HR maTHT § aTET T
g w0 | fafosw wew #1 F
FLIA FT qIHTAR €7 & AT T
g1 A A g T W
9 A g faadd ox fae g
W A FEE 9 g g ?

Shri Hajarmavis: The question
which was asked by Mr. Mathur was
a general question; how the conflict
of jurisdiction is going to be reconcil-
ed. About a particular question let
us suppose a case goes before the
Vigilance Commission. The Commis-
sioner, after going through the
evidence will come to a conclusion
that the man is guilty. Surely, the
UPSC would not like to go over the
whole case against but may accept the
findings of the Vigilance Commission.

Shri Ranga: In view of the import-
ance and urgency pertaining to this
question and also the time-limit
voluntarily offered By the Home
Minister that within two years he
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would be able to bring down corrup-
tion, may I know whether Govern-
ment have suggested that there should
bé at least quarterly reports from the
Vigilance Commissioner, especially in
view of his past history in Mysore
where so many cases were supposed

to have been pending without any
decision? (Interruptions.)

Mr. Speaker: Order, order. He
may answer about quarterly reports.

Shri Hajarnavis: What is contem-
plated is annual reports. This is a
suggestion which will be considered.

&t for Arowm ;& 3@ WM
argar § f5 s @@ 4w
FHE 7 AT AfF WL T F FREw
® qATT A FL 7

ot Wt T TR A WERE A
ageman fF 1g W weew At &
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¥ ot fa=re fFam smam 7
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Failures in Examinations

+
[ Shri Harish Chandra
Mathur:
Shri Sidhesh'
Prasad:

*183
.

Will the Minister of Educatiom be
pleased to state:

(a) the Government's appraisal qi
high percentage of failures at exami-
nations and the wastage and stagna-
tion resulting therefrom during the
last two years;

(b) whether it is on an increase of

decrease; and

(c) the steps, if any, Government
propose to take in the matter?
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The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran): (a) to (c). A state-
ment is laid on the Table of the House,

[Placed in Library, See No. LT-2328/
64].

Shri Harish Chandra Mathar: In
view of the fact that the Education
Minister Mr. Chagla very recently
highlighted this problem and expres-
sed public concern, may I know what
were the facts before him and the oc-
casion for these observationg and whe-
ther he himself haj some suggestions
or has he initiated some action?

Shri Bhakt Darshan: [ would ad-
vise the hon. Member to address the
question to Mr. Chagla when he comes
back.

Shri Harish Chandra Mathur: With-
out asking another question, may I
ask whether the Ministers answer
these questions in their individual
capacity; I thought when a a Minister
made a statement in public, it was on
behalf of his Ministry.

Mr. Speaker: I follow that. A ques-
tion is ordinarily addressed to the
Minister, whether he is a senior Minis-
ter or a junior Minister whoever is
present here to answer for the Minis-
try or the department. The Minister
could very well have said: at present
1 have not this information.

Shri Bhakt Darshan: That was ex-
actly my idea.

Shri Harish Chandra Mathur: May I
know if the Ministry has examined
what impacts the administrative re-
forms have hag on this failure, because
it is alleged that the failures are very
much due to the half-baked adminis-
trative reforms and bad implementa-
tion? What is the Ministry's assess-
ment?

Shri Bhakt Darshan: I am sorty that
I could not catch the implication.

Shri Harish Chandra Mathur: You
have introduced so many things in Te-
gard to education; you bave got me
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higher secondary system, the medium
of instruction, and so on. The com-
plaint of the genmeral public ig that
most of the failures are due to the
half-baked administrative reforms ang
what is still worse, the bad imple-
mentation thereof. May I know if an
assessment has been made and, if so,
to what extent these administrative

reforms are responsible for these
failures? ’

Shri Bhakt Darshan: May I submit
that some steps taken by the Ministry
have already been enumerated in the
statement. T may further add that a
comprehensive research project on
wastage and stagnation in primary,
middle and secondary schools in India
has been undertaken by the National
Council of Educational Research and
Training, and it would take about two
years to be completed.

Mr. Speaker: Shri Swell,

Shri Harish Chandra Mathur: One
question, Sir,

Mr. Speaker: He has put two gues-
tions.

Shri Harish Chandra Mathur; The
first was ruled out; not for mv fault.

Shri Swell: Is it a fact that the in-
creased incidence of failureg in ex-
amination ang the consequent wastage
are because of the switching over of
education to the regional languages,
which has given the students the im-
pression that they can get through
these examinations easily and take to
their studies lightheartedly?-

Shri Bhakt Darshan: I am sorry that
I cannot agree with the hon. Member.

Shri Swell: Why? Give reasons.
Mr, Speaker: Shri M. L. Dwivedi.

=it Ro wve Y : TuT ¥ FEweTn
T g o

“Government have instituted
gseveral programmes for improving
the general quality of secondary
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educztion and improvement of ex-
amination technique®
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Shri S. N. Chaturvedi: May I know
if the Education Ministry still considers
such studies ang reports essential,
when the facts are very clear, namely,
that the deterioration in the standards
of education is largely due to the bad
quality of teachers and due to the
simplifying of the courses of studies
which is being attempted and adopted
avery day in our schools and coileges?

Shri Bhakt Darshan: I am sorry that
the chief reason is rather different.
According to our information, the most
significant reason is the increage in
anrolment in second#ry schools. The
teachers cannot cope with that number.
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Shri Daji: From the earlier reply of
the Minister, we learnt that the Na-
tional Council is looking into this
question and that it will take about
two years. Are we to understand that
at least till that report is submitted,
no steps are contemplated by the Gov-
ernment to stop this wastage of talent?

Shri Bhakt Darshan: No, Sir. I have
enumerated in this statement the va-
rious steps that are already being
taken,

Search of the House of an LA.S.
Officer in Orissa

*184. Shri Surendranath Dwivedy:
‘Wil] the Minister of Home Affairs be
pleased to refer to the replies given to
Starred Question No. 501 on the 11th
.December, 1963 and Unstarred Ques-
tion No. 1115 on the 4th December,
1963 and state:

(a) whether intimation has been
given to the Government of Orissa re-
garding the criminal case and searches
made in the house of an LA.S, Officer
who was formerly the Deputy Com-
missioner of Sambalpur;

(b) whether investigation in regard
to all matters connected with Serajud-
din and Co. affairs has been completed;
and

(c) the action taken against all con-
cerned after full enquiry?

The Minister of State in the
Ministry of Home Affairs (Shri Hajar-
mavis): (a) Yes, Sir.

(b) and (c). Out of the ten cases
registered by the Delhi S.P.E. arising
out of the affairs of Serajuddin and
Co., investigation in five cases has been
completed. In one case the evidence
collected was not sufficient either
to launch a prosecution or take
regular departmental proceedings and
the case has been reported *o the
Department concerned for such other
action ag it might consider appropriate.
Two other cases have been put in
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Court and are pending. In two other
cases, sanction to prosecute the pub-
Me servants concerneq has been ac-
corded and charge sheet sent to the
Government of West Bengal for al-
lotment to a Special Judge. Investi-
gation in the remaining five cases is
in progress.

Shri Surendranath Dwivedy: The
Minister has not indicated whether
this officer has been suspended
because in the earlier reply it was
stated that they have referred this
matter to the State Government and
they have to tell them. That is why
I put this question. I would like to
know whether any case has been
instituted against this officer at
Calcutta and whether it is not a fact,
because, in the course of search some
papers have been seized implicating
the Chief Secretary of the State and
the Chief Minister of the State—that

no proceedings are being taken
against  this particular  officer
although . | .

Mr. Speaker: Order, order. The

hon. Member is mixing up so many
things in one question.

Shri Surendranath Dwivedy: This
follows from that. This is only one
question,

Mr. Speaker: There would be many
things that follow, but he cannot put
al] of them in one supplementary,

Shri Surendranath Dwivedy: May 1
know the reasons why thig officer has
not been suspended as yet by the
State Government and what delays the
State Government in doing so even
after receipt of a communication to
that effect from the Central Govern-
ment?

Shri Hajarnavis: The allegations, we
think, are such that the officer ought
to be suspended. We communicated
our views to the State Government of
Orissa. They have sent an explana-
tion which the officer gave, explana-
tion of the allegations made against
him. The State Government appa-
rently thinks that in view of the
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explanation there is no case for sus-
pension whereas we take the view
that in spite of the explanation he
ought to be suspended. We have
communicated these views to the Gov-
ernment of Orissa not only once but
twice. We have again told them that
he ought to be suspended. We are
awaiting their reply.

Shri Surendramath Dwivedy: Since
the hon. Minister says that the investi-
gation has almost been completed, I
would like to know the names of LAS
and IPS officers, both Central and
State, that appear in Serajuddin's
books. I would also like to know the
names of ex-ministers of the Centre
and ministers of the Centre and min-
sters of Orissa State and Members of
Assembly that have found entry in
Serajuddin’s books. May I also know
the amount involved and whether in-
vestigations in the case of all these
persons have been completed? Why
is it, Sir, that no house of the ministers
whose names appear in Serajuddin’s
books has been searched to verify the
entries?

Shri Hajarnavis: This does not arise
out of this question.

Mr. Speaker: If the Government can
answer the first part of the question
they may do so. If the enquiry has
been completed he wants to know the
names that are involved there.

Shri Hajarnavis: The enquiry is not
yet complete. Wherever the enquiry
hag been completed it has been follow-
ed up by chargesheets,

Shri Ranga: How many years are

they going to take?
Shri Surendranath Dwivedy: In the

earlier reply . . .

Shri Hem BRarua: I would "“e to
know, Sir .

Mr, Speaker: Order, order. If four
hon. Members start putting questions
at a time I cannot allow that Unless
I identify one hon. Member he should
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not begin to speak. If any hon.
Member begins to speak before 1
indentfy him, I shall not indentify
him.

Shri Surendranath Dwivedy: Sir, I
want to have a clarification from the
Minister. I want to know whether
they have already examined all the
papers, as I have asked in the original
question, in connection with Sera-
juddin’s books. Investigation against
certain caseg is a different thing If
they have examined all the papers, I
would like to know the names of per-
sons that are there in the books. He is
saying that some cases have been in-
stituted, some officers have been sus-
pended, some charges have been
framed and all that. That is about
officers against whom they have pro-
ceeded. But there are several other
entries in Serajuddin’s books. I want
to know whether they have examined
all the papers.

Mr. Speaker: If the investigation is
been completed?

Shri Hajarmavis: No, Sir.

Mr, Speaker: If the investigation is
still going on, I cannot compel the
investigating  authority to disclose
those names that appear in the books
or the results they might have reached
so far in their investigation,

Shri Ranga: How long are they
going to investigate?
Mr. Speaker: That is a different

thing altogether,

Shri Harish Chandra Mathur: In
view of the fact that the advice twice
tendered by the Centra] Government
has not been accepted by the Orissa
Government, do we take it that those
in political authority are interested in
this case? If so, what steps the Central
Government propose to take to see
that justice is meted out?

Mr. Speaker; Has Governmert any
authority?
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Shri Hajarmavis: I cannot answer
this question at the moment, but if
we have such authority we will cer-
tainly use that authority to determine
what obviously is our duty.

Shri Tyagl: As far as I know, ac-
cording to the termg of the Constitu-
tion and procedure of Government,
IAS officers come directly under the
Government of India for such pur-
poses. Still, when the request of the
Central Government to the State
Government to suspend that officer
was received, not only did they not
suspend the officer but they promoted
him as Secretary to the Government
of Orissa.

Mr. Speaker: With all the know-
ledge and experience of the hon.
Member

Shrl Tyagi: It js a2 matter on which
we are all ashamed. What is happen-
ing there?

Mr. Speaker: Order order. 1 join
Shri Tyagi in suffering that shame.
But we have to take up the question
as it arises here. With his experience
he says that 1AS officers come under
the supervision and contro] of the
Central Government. If they are
working with the State Governments I
think the control is of the State Gov-
ernment and not of the Central Gov-
ernment.

Shri Tyagi: What about
pension?

the sus-

Mr. Speaker: Suspension also would
be done by the State Government and
not by the Central Government.

Shri Tyagi: The latter part of my
question may be answered as to whe-
ther it is a fact that instead of sus-
pension, as requested by the Central
Government, the officer has been pro-
moted from the post of District
Magistrate to the post of Secretary to
the State Government?

Mr, Speaker: Is the Minister in a
position to disclose this fact?
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Shri Hajarnavis: I am told that the
officer is now acting as Secretary to
the Government. I do not know whe-
ther it is a promotion or not

Shri Tyagi: And you claim to stop
corruption? :

Mr. Speaker: Order, order.

st 90 ®Yo WrEwT™ : WT aF WA
g fF o ¥ o srde de wwo
IR i aga 39 9% o< o7 foras
f& fears werErt s o s
a1 I9FT FAT ar g1 i AT gt
feedlt ¥ w7 39 F 9 N gArEy
e

weIw W N9 g6 9EET ¥
T $q F4 91 7R & |

Shri Hari Vishnu Kamath: Is thers
any truth in certain reports appearing
in a section of the press to the effect
that Serajuddin & Company made a
handsome or sumptuous donation of
Rs. 25,000 to the Bhubaneswar jam-
boree, I mean, session of the Congress
Party and, if so has that largesse in-
duced a trend to delay, if not hush up
the proceedings with regarq to the
more seamy side of the scandal or
transaction? For instance, the Magis-
trate . . .

Mr, Speaker; Now he is making so
many inferences. Let him out the
supplementary first,

Shri Harl Vishnu Kamath: Because
of that (Interruptions).

st frffe fowt W wATE W
FAAET FAE T wT AEF § 7
Shri Hari Vishnu Kamath: Sir, you

are here to conduct the proceedings.
Why do they shout?

U WA §TE © GHW & qg( "
2T & foF WA ety e W R E !
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AT 3T |
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Mr. Speaker: He might simply put Mr. Speaker: There is no other
the question. (Intierruptions). Order, remedy. (Interruptions), Order,
order. Shall we proceed with the order. Do they want to fight with
business or not? each other and have a duel? Should
I allow that? (Interruption). Are

Shri Tyagi: If the Government do
not pay heed to this,

Mr. Speaker: If the Government do
not pay any heed to these questions,
how can I compel them? The House
hag the authority to throw the Gov-
ernment out. Is there any other mode
also? I have just mow to see that the
business of the House is conducted in
an orderly manner. That is my job.
It is for the members to see  what
remedy they should seek and what
they want to do. What can I do for
them?

Shri Tyagi: If the Government Iis
thrown out, we are also thrown out.

Mr. Speaker: The proceedings should
be orderly. That is the responsibility
of every member; not mine alone. I
am not capable of seeing that order
is kept unless members co-operate
with me.

Shri Bhagwat Jha Azad: Our
patience has the limit. We only say
that our patience breaks through when
in the name of supplementaries, long
and big arguments are put before this
House and certain remarks are made
which are not said op oath. To say
that a sum of Rs. 25000 was given to
the Congress jamboree session iz not
a fact. But the things go on record.
Therefore. we cannot hear such things
in the Question Hour.

Mr. Speaker: If they allow me !0
just deal with that supplementary
whether that is in order or not, then
probably we can proceed in an orderly
manner. If they take action, them-
selves, how would it be possible?

Shri Bhagwat Jha Azad: It is an
order of the day. It is not on one
day. It is always being done. We
have enough patience. Sometimes we
break through.

2116 Ai LSD—2.

such things to be decided by duels and
fights?

Shri‘Bhagwat Jha Azad: Not by
duel. But we should not be allowed
to suffer like this. (Interruptions).

Shri Tyagi: We bow to your ruling,
Sir. We wish to abide by your ruling
all the time. But suppose we were 10
say: was that money spent in buying
back P.S.P. people (Interrup-
tionsg).
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Kamath—] will advise him—I
have seen that he was mixing up
many things, inferences and in-
nuendoes. I have asked him so many
times not to do that. He does not
desist from it. Probably he thinks
that there is no harm 'in it.

Shri

rd
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Shri Hari Vishny Kamath: 1| ub- not be attacked like this. 1 have
mit to your ruling, Sir. I said, first nothing to say whether he took the

of all, is there any truth, because un-
less they admit it 1 cannot proceed
further {Interruption) Again,
they have started. Is there any truth
in certain press reports to the effect
that Serajuddin ang Co. contributed
Rs. 25,000 to the Bhubaneswar Con-
gress session and, if so, . . .

Mr. Speaker: Let that answer come.

Shri Hari Vishnu Kamath: . . . and,
if so, . . .
Mr. Speaker: Let me have an

answer to that first.

Shri Hajarnavis: I have no informa-
tion. But nothing will deter Govern-
ment from doing what is its duty.
(Interruption).

Mr. Speaker: Order, order.

Shri Harl Vishnu EKamath: Let us
have an answer to that

Shri Hajarnavis: I said, I have no
information. 1 do not know about
the donation. But nothing will pre-
vent Government from doing what is
its duty. (Interruption).

Mr. Speaker: Order, order. But the
question is whether a particular dona-
tion was given. Whether the Gov-
ernment had the authority to take it

or not is a different question. But
the question is
Shri Hajarmavis: 1 do not know

about the donation.

Shri Hem Barua: May 1 know if it
is a fact that some papers seized by
the police from this officer's residence
indicate that some jewellery passed
through this officer to Mr. Biren Mitra,
the present Chief Minister of Orissa
and, if so, was it for charity?

Shri Bhagwat Jha Azad: I rise on
a point of order. In this House we
have a convention that a person who
is not present in this House should

money or not. But to refer the name
of the Chief Minisier of a State in
this manner and to get a denial is
also a strategy adopted by these peo-
ple.

Mr. Speaker: 1 agree that without
ascertaining the facts, no Member and
no citizen should be attacked in this
manner because even the question
suggests something and the man
is maligned or defamed in this man-
ner. Democracy means liberty, of
course, but with discipline and not
without discipline.

But because there is an inquiry
going on or there are investigations
going on, therefore, the questions are
being put about that investigation, and
if somebody is charged with scme-
thing and the investigation is there,
how can I debar a Member from ask-
ing those guestions?

Shri Surendranath Dwivedy: In fact,
I have already written to the hom
Minister.

Shri Hem Barua:
personal explanation .

On a point of

Mr. Speaker: No personal explana-

tion is needed now.

Shri Surendranath Dwivedy: The
hon. Minister has not replied to the
question.

Mr. Speaker: Has the hon. Minis~
ter information on that?

Shri Hajarmavis: No.

Shri Ranga: Are we to understand
that the hon, Minister does not think
that the secretaryship in any Govern-
ment establishment or a Ministry is
the highest possible position, and if
an officer is promoted from the
Deputy Commissionership to secre-
taryship, it is not a promotion? This
particular officer has been appointed
as secretary
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Mr, Speaker: Whether it is promo-
tion or not is evident.

Shri Ranga: It is evident to us, and
it is evident to you, Sir, but it is not
evident to the hon. Minister.

Mr. Speaker: It is evident to every-
body.

Shii Ramga: | am glad that you,
Sir, have associated yourself with
us in feeling that sense of shame in
regard to this matter. May I request
you to give us permission to raise a
two-hour discussion over this matter?

Mr. Speaker: If some notice comes,
then only I can say.

Shri Surendranath Dwivedy: It is
strange that when such an important
matter has come up, the Home Minis-
ter who himself deals with this mat-
ter is not present here, and the Minis-
ter of State has no information to
Eive.

Mr. Speaker: Next question.

stoaT o ysy wEEw, ag
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Radio and Television for Secondary
School Students

Shri Bibhuti Mishra:

Shri 8. N. Chaturvedi:

Shri Vishwa Nath Pandey
l- Shri Koya:

|'Shri Bhngwat Jha Azad:
*185. 4
|

Shri M. Rampaure:

Will the Minister of Education be

pleased to state:

(a) whether Government are pre-
paring any plan to use radio and tele-
vision to broadcast regular course of
study to students in secondary schools
and colleges;
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(b) whether this is being done to
overcome the acute shortage of
teachers; and

(c) if so. the plans of Government
in this regard?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):

(a) No, Sir.
(b) and (c). Does not arise.

Shri Bhagwat Jha Agzad: In view
of the shortage of teachers at several
levels may ] know whether Govern-
ment had at any time drawn up any
scheme in this regard, or whether
they have any other media in mind
to make up this deficiency?

Shri Bhakt Darsham: Yes, already,
some broadcasts by All India Radio
have been started, but this fact has
to be recognised that neither the radio
nor the television can replace the
teacher. These can only supplement
his work.

Shri Bhagwat Jha Azad: May I
know the area covered at present by
these broadcasts or television pro-
grammes, whether it concerns only
Delhi or whether it is being suggest-
ed that it will be extended to other
parts of the country as well?

Shri Bhakt Darsham: As far as
school broadcasts are concerned, they
are being relayed from twelve sta-
tions. As regards television, it is
only at Delhi at present.
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Shrimati Renu Chakravarity: Tele-
viiion and radip are very expensive
instruments to be given to the secon-
dary schools. Why should we not
spe~ the amount which we are going
to spend on the training of teachers?

Shri Bhakt Darshan: As regards
training of teachers, that programme
is already going on.

Shrimati Renu Chakravartty: Why
should we not spend this money on
the training of teachers?

Shri Bhakt Darshan: That program-
me is not suffering on account of this.

Shri A. P, Sharma: The Deputy
Minister has said that television and
radio broadcasts can suppiement
the work of teachers. May I know
what other methods are being con-
templated to supplement the teaching
by the teachers?

Shri Bhakt Darshan: The only
method is that the standard of teach-
ing has to be improved. Several steps
are already being taken in that re-
gard.

WRITTEN ANSWERS TO QUES-
TIONS

Carry Forward Rule

(Shri Shree Narayan Das:
Shri Dhaon:
Shri B, P. Yadava:
$hri Bishanchander Seth:
“Shri Yashpal Singh:
‘ Shri Warior:

*186.

Shri Vasudevan Nair:
| Shri M. K. Kumaran:

Will the Minister of Home Affairs
be pleased to refer to the reply given
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to Starred Question No. 74 on the 20th
November, 1963 and state:

(a) whether the examination of the
implication of the judgement of the
Supreme Court declaring ‘Carry For-
ward Rule' as unconstitutional has
been completed; and

(b) if so, the result thereof and the
steps taken in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
{a) Yes, Sir.

(b) A copy of the orders issued on
the 4th December, 1963 iz placed on
the Table of the House. (Placed in
Library. See No. LT-2329/64).

Defence of India Rules

[ Shri Maheswar Naik:

) Shri Kella Venkaiah:

7| Shri Vishwa Nath Pandey:
LShri J. N. Hazarika:

*187.

Will the Minister of Home Affairs
be pleased to state:

(a) the number of persons under
arrest and detention under the De-
fence of India Rules at present; and

(b) the number of persons released
so far?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). Under rule 30
of Defence of India Rules, 1962, 1322
were detained since the declaration of
emergency of whom 1041 have been
released as on 10th February, 1964.
Information regarding arrests and re-
leases under the penal provisions of
the Defence of India Rules is being
collected from the State Governments
and Union Administrations and a
statement giving the information will
be laid on the Table of the House as
soon as it is received.
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Medical Graduates for Rural Areas

*188. Shrimati Savitri Nigam:
Shri G, Mohanty:

Will the Minister of Home Affairs
be pleased to state the latest position
regarding the scheme to make it com-
pulsory for the Medical graduates to
serve for at least two years in the
rural areas?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): There are difficulties
in introducing such a scheme in pre-
sent circumstances. The matter is
however still under consideration.

Fertilizer Factory, Vishakhapatnam
[ Shri N. R, Laskar:
Shri Ramachandra Ulaka:
*189. J Shri Subodh Hansda:
| Shri P. C. Borooah:
| Shri Eswara Reddy:

Will the Minister of Peroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No.
147 on the 22nd November, 1963 and
state:

(a) whether the agreement for a
loan of $27 million for the construc-
tion of a Fertilizer Factory_ at Visha-
khapatnam with the U.S. Export
Import Bank has been completed; and

(b) if so, when the factory is like-
ly to go into production?

The Minister of State in the Minis-
try of Petrolenm and Chemicals (Shri
Alagesan): (a) The US Eximbank
has approved the loan but the agree-
ment has not yet been signed.

(b) According to the time schedule
submitted by the licensee, the factory
is expected to go into production by
October, 1968.
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0il Refinery at Cochin

Shri Warior:
Shri Vasudevan Nair:
| Shri P. C. Borooah:
Shri A. K. Gopalan:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri D. J. Naik:

*190

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) the up-to-date progress made in
setting up the fourth oil refinery at
Cochin; and

(b) the expenditure so far incurred
in this connection?

“The Minister of Petroleum and
Chemicals (Shri Humayun Xabir):
(a) About 200 acres of land have been
secured and site testing has been com-
pleted. Import licences for construc-
tion equipment have been received
and for refinery equipment are being
processed. Access roads are nearing
completion and rail connections are
being undertaken.

(b) About Rs. 1-35 crores.
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Searches of Film Studios

*192. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 70 on the 20th
November, 1963 and state:

(a) whether the investigation that
-was ordered in the wake of the raid
and search of certain film studios in
Bombay has since been completed;
and

(b) if so, the outcome thereof?

The MiniSter of Home Affairs (Shri
Nanda): (a) and (b). Investigations
in Bombay involving searches of cer-
tain film studios and residences of
film artists have been completed and
nothing incriminating has been found
against any of them, including Shri
Mahboob Khan Shri Nasir Khan and
Shri Ayaz S, Peerbhoy.

India-Euwait Cooperation

(Shri P. R. Chakraverti:

| Shri P. C. Borooah:
Shri Dinen Bhattacharya:
Dr. U. Misra:

*193 {4 Dr. Ranen Sem:

| Shri D, D. Mantri:

| Shri Subodh Hansda:

| Shri K. C. Pant:

Will the Minisier of Petroleum and
Chemicals be pleased to state:

(aj whether in January, 1964 a
Kuwait delegation had talks in Delh:
with Mr. P, R. Nayak—Chairman of
the Oil and Natural Gas Commission
on th: avenues of promoting coopera-
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tion between the two countries in
various sectors of oil industry;

(b) whether a techno-economic ex-
pert had been asked to be flown from
Kuwait to New Dethi;

(c) whether the question of the
establishment of a refinery in Madras
with Kuwait help was discussed; and

(d) the decision arrived at?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) to (d). Various aspects of col-
laboration in the oil industry were
discussed and discussions will be con-
tinued.

Separation of Executive from
Judiciary

[ Shri S. M. Banerjee:
*194./ Shri Hem Raj:
‘LSlm‘ Vishwa Nath- Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether separation of Executive
from Judiciary has been done by all
the States; and

(b) if not, the States which have
not yet implemented it?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis);
(a) Not yet, Sir.

(b) Assam, West Bengal and Naga-
land and, to some extent, Andhra
Pradesh Bihar, Madhya Pradesh,
Orissa, Punjab, Rajasthan and Uttar
Pradesh.

Cochin Refinery

rShl'i Indrajit Gupta:
Shri Tridib Kumar
*195.{ Chaudhury:
LShrlmati Jyotsna Chanda:

Will the Minister of Petroleum and
Chemicals be pleased to stato:
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(a) whether the Cochin Refineries
Ltd. has been permitted to issue
shares for public subscription;

(b) if so, the total number and value
of such shares; and

(c) the considerations promoting
such a move for the first time in the
public sector?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
{a) Yes, Sir.

(by 58,000 shares of the value of
Rs. 100/- each.

(c) To provide an opportunity to
+the Indian public to invest in the re-
finery project.
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Annuities for University Teachers

[ Shri A. V. Raghavan:
197 { Shri Kappen: .
| Shri Sidheshwar Prasad:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 619 on the 11th
September 1963 and state:

(a) whether the scheme to provide
annuities or insurance for university
and college teachers has since been
finalised;

(b) if so, the broad features of the
gcheme; and
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(c) when the same will be imple-
mented?

The Deputy Minister in the Minis-

try of Education (Shri Bhakt Dar-
shan): (a) No, Sir.
(b) and (c), Do not arise.
Chemical Factory, Panwal
*]198: Shri Nath Pai: Will the

Minister of Petroleum and Chemicals
be pleased to state:

(a) the progress of the Intermediate
Chemicals Factory at Panwal (Maha-
rashtra) has made so far;

(b) whether the progress made so
_far is as per original schedule; and

(c) if not, the reasons for the
change, if any, in the schedule?

The Minister of State im the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) The land required
for the factory and its services has
been acquired. Levelling and prepa-
ration of site is nearly complete. The
Railway siding is under construction.
Wated suply,. filteration plant, ete.
are in an advanced stage of execution.
Internal distribution mains, etc. are
planned. The survey and prelimi-
nary alignment for the effluent dis-
charge channel has been done and the
system is under design. The general
lay-out of the factory buildings has
been settled and plans and designs
for organic buildings are in an ad-
variced stage of preparation in consul-
tation with the collaborafors. Ten-
ders for caustic soda—chlorine, Sul-
phuric acid—oleum, Nitric acid, Inert
gases, Steam and Refrigeration plant
have been received and are under
consideration. Final decisions in all
these await settlement of the foreign
exchange availabilities.

(b) No, Sir,

(¢) Owing to the changed circums-
tances since the project was originally
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formulated, it is felt that the pro-
gramme of production needs to be re-
vised, A committee of technical ex-
perts has just submitted a report re-
garding a suitable revised pattern and
this is under consideration.
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Plan Project on Social Welfare

Shri Shree Narayam Das:
Shri Sidheshwar Prasad:
| Shri A, N. Vidyalankar:

Will the Minister of Educatiom be
pleased to state:

*201.

(a) whether the study team on the
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Plan Project on Social Welfare has
considered the various recommenda-
tions and suggestions made by the
Conference of State Secretaries and
Directors of Social Welfare; and

(b) if so, the result thereof?

The Minister of Educatiom (Shri
M. C. Chagla): (a) No Sir, because
while the Study Team op Plan Pro-
jects on Social Welfare submitted .its
report in July, 1959, the Conference
of State Secretaries and Directors of
Social Welfare met in  September,
1963.

(b) Does not arise.
Eingineering Personal

#202. Shri Maheswar Naik: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that a large
number of wvacancies for engineering
personnel advertised by the U.P.S.C.
could not be filled in for dearth of
applicants;

(b) the number of vacancies that
occurred in 1963 and advertised and
how many of them were answered and
then filled in from amongst the appli-
cants; and

(c) the effective steps being taken
to meet the requirements of the coun-
try in this regard?

The Deputy Minister in the Ministry
of Education (Dr. M. M, Pas): (a)
to (¢). A Statement is laid on the
table of the House. [Placed in Lib-
rary. See No. LT-2330/64].

l..a_dnkhi Buddha Vihar in Delhi

203 Shri Hari Vishnu Kamath:
' Shri YVishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to refer to the statement
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laid in response to calling attention
notice on the 19th November, 1963 and

state:

(a) whether inquiries have been
made as to whether tlie Ladakhi
Buddha Vihar has been visited by

spies of or acting for the Pakistani
High Commission in New Delhi; and

(b) if so, the result thereof?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). Enquiries
made in the matter show that no such
spies visited the Ladakh Buddhist
Vihara.

Administrative Tribunals and
Procurator Gemeral

*204, Shri Shree Narayan Das: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 367 on the 13th
March, 1963 and state:

(a) whether Government have con-
sidered the suggestions regarding Ad-
ministrative Tribunals and Procurator
General made by Shri M. C. Setalvad;
and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) and (b). The suggestions
regarding Administrative Tribunals
and Procurator General require getail-

ed examination and no such examina-
tion has been made yet.
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Metallurgists and Chemica] Engimeers

358, Shri Karni Singhji: Will the
Minister of Educatiom be pleased to
state whether Government have any
programme to set up specialised insti-
tutions to train metallurgists, chemi-
cal engineers and other specialists re-
.quired by new industries in the public
and private sectors?

The Deputy Minister im the Minis-
try of Education (Dr. M. M. Das):
Yes, Sir.

Water Connections in Delhi

- 359. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Gov-
ernment are considering to amend the
Punjab Municipal Act as applicable to
Delhi for providing for a maximum
number of water connections that
could be given from a line; and

(b) if so, when it would be intro-
-duced in the Parliament?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) No, Sir.

{b) Doeg not arise.
Persomality Test for LF.S,

360. Shri P, C. Borooah; Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 650 on the 18th Decem-
ber, 1963 and state the decision taken
on the guestion of reducing the
marks for the personality test for the
LF.S?

The Minister of State in the Minis-
try of Home Affairg (Shri Hajarnavis)
The question is still under consic -ra-
tion.
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0il Well in Doom Doom Area

[' Shri Dhaor:
261 iShﬂ B. P. Yadava:
Shri Bishamchander Seth:
Shri Yashpal Singh:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
well of Qil India at Tinali in the
Doom Doom area has been drilled to
a depth of over 10,000 feet;

(b) if so, the target depth of this
well;

(c) whether the testing operations
have been carried out to find out if
the well has potentiality to be a suc-
cessful producer of oi] or gas; and

(d) if so, the result thereof?

The Minister of Petroleum and
Chemicals (Shri Humayum Kabir):
(a) to (d). Information regarding
drilling activities in individua] oil-
fields falls within the category of
“restricted information” as defined
undc” Defence of India Rules 1962 and
cannot be disclosed.

Motwane Private Ltd,

Shri Warior:
362, Shri Daji:
" | Shri Vasudevan Nair:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No 1898 on the
18th December, 1963 and state:

(a) whether the authorities of the
Bhilai Steel Project had taken any
action against the public servants
whose conduct had been reported to
them in connection with the case ins-
tituted apainst Motwane Private Ltd.;
and

ib) if so, the nature of the action

fanen?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarma-
vis): (a) It has been decided that a
report regarding the conduct of pub-
lic servants involved in the case insti-
tuted against M/s Motwane Private
Ltd. Bombay should be sent to the
authorities of the Bhilai Stee] Project
after conclusion of the criminal case
against Shri V. G. Motwane of Mj/s
Motwane Private Ltd. and two others,

(b) Does not arise.
0il in Laccadives

Shri Warior:
I’ Shri Daji:
| Shri M. K. Kumaran:
| Shri Vasudevan Nair:
363. { Shri A, K. Gopalan:
| Shri A, V. Raghavan;
| Shri Pottekkatt:
L Shri Kappen:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government  have

taken any steps to explore oil in the
Laccadives; and

(b) if so, the progress made so far?

Petroleum and
Kabir):

The Minister of
Chemicals (Shri Humayun
(a) No, Sir,

(b) Does not arise.

Criminology

[ Sbri B. G. Dubey:

. 7 Shri Vishram Prasad:

Will the Minister of Education be
pleased to state:

{a) whether Dr. A, W. Peterson,
Chairman of the British Prison Com-
mission, has proposed that crimino-
logy should form part of the faculties
of Law and Psychology in universi-
ties in India; and
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(b) if so, the reaction of Govern-

ment thereto?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir,

(b} The wview expressed by Dr.
Peterson is his persona! opinion and
was not intended as advice or sugges-
tion to the Government of India. How-
ever, the question of introducing Cri-
minology and Forensic Science as an
elective subject, at the degree level,
was considered in 1961, by the Uni-
versity Grants Commission which re-
commended as follows:

(i) It was not desirable to intro-
duce Criminology and Foren-
sic Science as one of the elec-
tives at the under.graduate
degree courses;

(ii) That the Saugar University
may provide a post-graduate
diploma course in Crimino-
logy for which an indepen-
dent school or institute may
be established; and

(iii) After this diploma course is
conducted successfully for a
few years, the University may
explore the possibility of
starting a post-graduate
degree course in Criminology
and Forensic Science,

Compensation Awards

365. Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of appeals pending
with Additional District and Sessions
Judge, Delhi against compensation
awards for land acquired in Delhi bet-
ween 1961 and 1963;

(b} the number of appeals filed in
1961, 1962 and 1963 and; the number
pending on 31st December, 1961, 31st
December, 1962 and 31st December,
1963;
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(c) the number of appeals more
than 6 months and 1 year old on 3!st
December, 1963; and

(d) the Stepg Government propose
to take to expedite finalisation of
these cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) 1454, [upto 31-1-1964].

(b)

No. of appeals pend.

Year No. of appeals
file ing on 315t December

1961 . 304 261
1962 . 1,108 1,060
1963 . 815 1,434

(c) 985 and 710 respectively,

(d) Another court of Additional
District and Sessions Judge has been
created and the incumbent is expect-
ed to take over the charge shortly.

Evening Colleges for Advanced
Studies in Delhi

366. Shrimati Savitri Nigam: Will
the Minister of Educatiom be pleased
to state whether his Ministry has got
any scheme to remove the great diffi-
culty felt by the working people, who
are keen to study advance courses in
commerce, science and Technology in
the absence of any evening degree

colleges in the Union Territory of
Delhi?

The Deputy Minister in the Minis-
try of Education (Dr. M. M Das):
Yes, Sir,

Girls Education

[ Shri Subodh Hansda:

367 Shri M. L. Dwivedi:
: Shri Onkar La]l Berwa:
Shri P. R, Chakraverti:

Will the Minister of Educatiem be
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pleased to state:

(a) whether the girls education is
free in all the States upte Matricula-
tion standard;

(b) if not, the standard upto which
this is free and in which States; and

(c) whether the cost of tuition is
borne by the States or by the Centre
where it ig free?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) No, Sir.

(b) A statement is laid on the table
of the House. [Placed in Library.
See No. LT-2331/64].

(c) The expenditure is borne by
the State Governments except in
union territories and Centrally admi-
nistered areas where it is borne by
the Centre.

The <Centre also gives grants to
State Governments where a scheme to
make education free for girls is in-
cluded in the plan.

Utilisation of Talents of Retired
Teachers

[ Shri Subodh Hansda:
| Shri 8. C. Samant:
368. { Dr. P. N. Khan:
Shri M, L. Dwivedi:
L Shri Ram Harkh Yadaw

Will the Minister of Educatiom be
pleased to state:

{a) whether there is any proppaal
ta utilise the services of retired
teachers of higher secondary and
post-higher secondary teachers;

(b) i so, the main features of the
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scheme drawn up; and

(c). when this scheme will be put
forwarg for implementation?

The Deputy Minister in the Minis-
of Education (Shri Bhakt
Darshan): (a) Yes, Sir,

{b) A statement is laid on the Table
of the House. [Placed in Library.
See N. LT-2332/64].

(¢) The scheme régarding Univer-
sitv/College teachers is being imple-
mented since 1961-62 and 137 retired
teachers have received assistance so
far. The recommendations regarding
the utilisation of Secondary School
teachers have been sént to the State
Governments for their consideration.

Contacts between  Students and
Teachers in Universities
369 Shri Sidheshwar Prasad: Will

the Minister of Education be pleased
to state:

(a). whether steps to establish a
real personal and academic contact
between students and teachers were
being considered by the University
Grants Commission;

(b) if so, its main features; and

(c) the decision taken?

The Deputy Minister im the Minis-
try of [Eduocation (Shri Bhakt
Darshan): (a) Yes, Sir.

(b) The main schemes are:

(i) increasing the number of
teachers in Universities and Colleges,
wherever necessary, (il) giving assis-
tance towardg the introduction of the
tutorial system, (iii) making provi-
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sion for assistance towardg the com-
s!ruction of hostels for teacherg and
(iv) encouraging honours and post-
graduate teaching in special subjects.

(c) The University Grants Com-
mission is giving financial assistance
to the Universities and Colleges for
implementing these schemes.

Rescarches in Humanities, Science and
Technology

370. Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
to state:

(a) whether any steps have been
taken to promote coordination bet-
ween Universities, National Labora-
tories and other institutions devoted
to research in humanities, science and
technology:

(b). if so, in what way; and

(¢) whether it ig a fact that the
University Acts of some of the Uni-
versities stand in the way of fruitful
co-ordination?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. 2333/64)

(c) Some Universitieg did express
this dificulty. The authorities con-
cerned have been requested to have
their respective  University Acts
amended, wherever necessary, so as
to allow exchange of personnel
between universities and other scien-
tific institutions.

Chemical Fertilizers

371. Shri P. C. Borooah;
the Minister of Petroleum
Chemicals be pleased to state:

-
(a), whether there is 2 scheme for
increasing urea production in the

will
and
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eountry under the Third Plan as a
part of the programme for encourag-
ing use of this chemical fertilizering;
and

(b) if so, the details of the scheme,
and the progress made in its imple-
'‘mentation so far?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

{(b) The {following fertilizers pro-
jects proposed to be up durine the
Thirq Pan period will be produc-
ing area:—

Name of Tons of

Fertilizer ufea per

Project annum,
1. Namrup 55,000
2. Trombay 99,000
3. Neiveli 152,000
4. Gorakhpur 179,320
5. Korba 217,%00
6. Visakhapathiain 16,500
7. Kotha-gudam 152,800
8. Guajarat, 100,000
9. Mazalore 115,000 ¢

The progress made in respect of the
above projects is indicated below:—

1, Namrup Fertilizer Project: Orders
for the supply of plant and machinery
have been placed. About 2500.00
tonnes of machinery have been des-
patched by the suppliers.

2. Trombay Fertilizer Project: The
Orders for the supply of plant and
machinery have been placed. Erec-
tion of the plant and machinery is in
progress. About 37 68 per cent of the
erection work in respect of the urea
plant has been completed.
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3. Netveli Fertilizer Ptoject: The
contracts for the supply of plant and
machinery were placed in October,
1959.  Erection work is in progress
and the project is expected to com-
mence production from September,
1965,

Written Answers

4. Gorakhpur Fertilizer Project:
Contract for the supply of plant and
machinery has been placed with a
Japanese firm. Survey of site and
sub-soi]l nvestigation work has been
compieted. Physical possession of
about 550 acres of land for the fac-
tory has beén handed over by the
civil authorities.

5. Korba Fertilizer Project: Noti-
fication has been issued for acquisition
of land, for the factory and township,
A project report for the project has
been prepared and is under examina-
tion.

8. Visakhapatnam Feltilizer Project:
Approval has been given to the foreign
collaboration proposals of the Indian
and American Members of the Con-
sortium to whom a licence was
granted for the establishment of the
factory. The U.S. Exim Bank have
agreed to give necessary foreigr
exchange loan for the project. Orders
for supply of plant and machinery
are expected to be placed shortly.

7. Kothagudam Fertilizer Project:
The party tg whom a licence has been
granted for tHe establisiment of the
project is negotiating with the world
Bank for a loan for meeting the
foreign exchange cost of the project.
Foreign collaboration proposals sub-
mitted by the party have been approv-
ed.
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8. Gujarat Fertilizer Project: The
tenders received for the supply
of plant and machinery for the project
have been scrutinised and necessary
foreign exchange has been made
available. Orders for the supply of
plant and machinery are lirely v be
placed shortly.

9. Mangalore Fertilizer Project: No
progress has so far been made by the
party to whom approval has been
given for the establishment of the
factory. The party has been given
extension of time till the end of March,
1964 to fnal’se their foreign collabora-
tion proposals.

Concessions for D.Ps. from East
Pakistan

372. Shri Indrajit Gupta:
Minister of Home Affairs be
to state:

Wil the
pleased

(a) whether age concessions and
othed facilities hitherto enjoyed by
dispiaced persons from East Pakistan
in Government service have recently
been withdrawn; and
such

fb) it so, the reasons for

action?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Age and fee concessions allewed
to displaced persons from Pakistan
have been withdrawn from 31-12-1963.
The concession of priority in the
matter of recruitment through Em-
ployment Exchanges continues.

(b) The age and fee concessions
were initially sanctioned in 1948 and

were contived from time to time
upto  31-12-1963. As they had
remained in force for a sufficiently
long period, it was not considered

necessary to extend them further.

Legislation for Removal of Judges

373. Shri Hari Vishnu Kamath: Will -

the Minister of HOme Affairg be
pleased to refer to the reply given to
Starred Question No, 2368 on the 27th
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November, 1963 regarding legislation
for removal of judges and state:

(a) whether consideration of the
matter has been concluded; and

(b) if so, the result thereof?

The Minister of State in the Minis-

try of Home Affairs (Shri Hajar-
mavis): (a) Yes,
(b) A bill entitled the Judges

(Inquiry) Bill. 1964, has been intro-
duced in the Lok Sabha on the 14th
February, 1964,

Kerala Hindi Pracharini Sabha
374, Shri Maniyangadan: Will the
Minister of Education be pleased to

state:

(a) the amount given ag grant 1o
the Kerala Hindi Pracharini Sabha
during 1962-63 and 1963-64; and

(b) whether the amount was
intended to be distributed among
Hindi Pracharakas and Hindi Schools
and if so, the amount so distributed?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan); (a) 1962-63—Rs. 5.400:
Organisation of Hindi classes; 1963-
64: Rs. 7,200—Organisation of Hindi
classes and books for Library.

(b) No, Sir. The grant was given
for the purposes indicated in (a)
above, The Sabha, however, paid
Rs, 29,400 to the Pracharaks in 1962-
63 from its own resources.

Rehabilitation of Neglectegq Women in
Delhi

375, Shrimati Savitri Nigam: Will
the Minister of Education be pleased
to state:

(a) whether the Delhi Adminis-
tration has prepared a plan to edu-
cate and rehabilitate the women
neglected by the Society; and
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(b) if so, the details of the same?

The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir,

(b} A statement is laid on the
table of the House. [Placed in Lib-
srary. See No. LT-2334/64.]
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Imperial Gazeiteer

377. Shri A. N. Vidyalankar: Will
the Minister of Petroleum and Chem-
cals be pleased to refer to the reply
given to Unstarred Question No. 89 on
the 20th November, 1963 and state:

(a) the names of the Members of
the Board and Editors appointed for
the revision of the Imperial Gazetteet;
and

(b) the total expenditure estimated
for the project and the period within
which the project is expected to be
completed?

The Minister of
Chemicalg (Shri
(a) The members
Advisory Board are—

Petroleum amd
Humayun Kabir):
of the Central

1. Shri Humayun Kabir—
(Chhirman)

2. Dr. Mono Mohan Das.
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3. Smt. Lakshmi Menon.

. Chief Justice Shri P. B. Gajen-
dragadkar.

. Shri A, K. Chanda.

. Dr. C. D, Deshmukh,
Dr. Tara Chand.

. Shri Asok Mitra.

. Shri Asoka Mehta.

10. Dr. A. Ramas\;vamy Mudaliar.
11. Dr. V. K. R, V. Rao.
12. Prof. M. Mujeeb.

13. Dr. V. Raghavan.

14, Prof. M. N. Srinivas.
15. Prof. P. Maheshwari.
16. Dr. S. M. Katre.

17, Dr, Gaurinath Sastri.
18. Dr. Bhabatosh Datta
19, Prof. B. D. Bhargava.
20. Dr. S. B. Chaudhuri.

21. General Editor—
Member-Secretary.

b

0 o -3 &

Dr. K. Gopalachari, Editor, is
officiating as Member-Secretary

now

(b} The estimated expenditure of
the project is about Rs, 18 lakhs and
it is expected to be completed during
the Fourth Five-Year Plan period.

Soviet Technical ang Scientific Books

3G8. Shri Nambiar: Wil] the Minis-
ter of Education be pleased to state:

(a) whether it ig a fact that various
text-books in English from the
Soviet Union as technical and scienti
fic studies are available in India at
present;

(b) if so, whether Government have
considered the question of introduc-
tion of such books in the Indian
Schools and Colleges; and

() whether any such book has al-
ready been introduced in any college
or school as text book so far in India?
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The Deputy Minister in the Minis-
try of Education -(Dr M. M. Das):
{a) Yes, Sir.

{b) and (c). The Government does
not prescribe or recommena text
books to the institutions,

Regional Engineering College at
Tiruchirappalli

9 J Shri Nambiar:

Ll 1 Shri Sezhiyan:

Will the Minister of Education be
pleased to state:

fa) whether the construction of the
Regional -Engineering College in
Tiruchirappalli has been started;

(b} i7 so. when the course of studies
will begin;

(c) the number of seats that will be
available: and

{d) the cost of the whole project”

The Deputy Minister in the Minis-
try of Education (Dr, M. M. Das):
fa) Yes, Sir.

(b) The courses are expected to
begin from 1964-65 session

(c) The Plan drawn up for the
College provides for maximum an-
missions of 230 students into the first
year of the courses

(d) estimated cost:

Capital Rs. 129 lakhs
Recurring
{ultimate) Rs. 19 lakhs

Proscription of Foreign Journals

380. Shri P, C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have re-
cently proscribed some foreign jour-
nals or periodicals; and
2116(Ai)LSD—3.
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(b} if so. the number of journals
proscribed during the last three
months? |

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The following foreign
periodicals were proscribed under
rule 45 of the De’ence of India Rules,
1962, during the last three :nonthsi—

(1) the Lushai periodical entitl-
ed “Ramthar” printed at Aung
Thazin Press, Rangoon and pub-
lished on behalf of Burma Lushai
Organisation; and

(2) the periodical entitied “The
Muslim World—A Week!y Review
of the Motamar”, edited, printed
and published by Inamullah Khan,
Secretary Genera! Motamar al-
Alarn al-Islami (World Muslim
Congress) and printed at Karachi
Printing Press, Karachi.

Shortage of Gypsum

381, Shri D. J. Naik: Will the
Minister of Petroleum and Chemicals
be pleased to stale:

(a) whether it is a fact that high
grade gypsum required for manufac-
ture of fertilizers at Sindri is in short
supply; and

(b) if so, the steps tuken to obtain
high- grade gypsum?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes, Sir.

(b) Supplies are, at present, being
obtained from Rajusthan mines and
any short supply is met by imports
of high grade gvpsum. Explorations
are being made to locate new mines
in Rajasthan for high grade gypsum.
Some new mines in that State are
likely to be worked after getting
mining leases. As a long term mea-
sure, the question of gradual change
over from the gypsum® process to the
direct acid neutralisation process with
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sulphuric acid is under active con-
sideration. This process will eliminate
the dependence on gypsum.

Dethi Engineering Institute

382 Shri Vasudevan Nair: Will the
Minister of Education be pleased to
state;

(a) whether Government are aware
that a bogus institute called Delhi
Engincering Instiute had been start-
ed in certain parts of the country;

(b} whether Government are aware
that a prospectus was issued claiming
that the Government of India had
recognised this institute; and

(cy if so the action taken against
the culprit?

The Deputy Minister in the Minis-
try of Education (Dr, M. M. Das):
(a) to (e). Government are aware
that an unrecognised institution
known as Delhi Engineering Institute
is functioning on a commercial basis
in certain parts o the country. The
institution claims to be in a position
to provide coaching assistance to pri-
vate candidates to enable them to ap-
pear for certain examinations which
are recognised by the Government of
India for employment purposes

Government are not aware of any
prospectus issued by the Institute,
claiming that it has been recognised
by the Government of India. As such,
the question of taking action against
the Institute on this account has not
arisen.

Education in Rural Areas

383. Shri Hem Raj: Will the Minis-
ter of Education be pleased to refer
to the reply given to Unstarred Ques-
tion No. 640 on the 2T7th November,
1963 and state:

(a) whether any decision has been
taken in regaprd o the scheme  for
training women workers for imparting
education in rural areas; and
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(b) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) A scheme pre-
pared by the Ministry of Community
Development and Cooperation together
with the recommendations of the
Nutional Seminar on Compulsory
Primary Education has been circulat-
cd among State Governments and
Union Territories inviting their views.
Replies are awaited

(by Does not arise.

Viva Voce Examinations

384, 7~ Shri Hem Rai:
\ Shri Sidheshwar Prasad:
Will the Minister of Education be

pleascd to refer to the reply given to

Starred Question No, 647 on the 18th

December, 1253 and state:

(a) whether the State Governments
have been reminded to send  their
reactions ‘or the feasibility of viva
voce examination in the secondary
school examinations;

(b) if so, whether the reactions of
any of the State Governments have
been received; and

(c) which Governments supported
the idea and which are opposed to itl

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) No, Sir. )

(b) No reactions have been receiv-
ed.

(¢) Does not arise.

Import of Arms

285 Shri G. S. Musafir: Will the
Mimister of Heome Affairs be pleased
1o state:

(a) whether it is a fact that the
import of arms is banned;
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(b)Y whether it is also a fact that
the manufacture of guns is stopped
by the Government;

(c) whether it is also a fact that
public cannot get arms in market
against their valid licences issued by
the District Magistrate; and

{d) whether Governmen: are con-
sidering the desirahility of revising its
import policy and issue liberal import
licences, to meet the public demand
for guns, revolvers, pistols and rifles?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes, Sir.

(b) No_ Sir.

(cy The information is being collect-
ed from authorities concerned and will
be placed on the Table of the House
when received,

(d) The present import policy for
arms and ammunition will be review-
ed at the time of formulation of im-
port policy for this item for the next
period, i.e., April, 1964, March, 1985.
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Hindi Teachers for Mpysore

387. Shri Vishwa Nath Pandey: Wil]
the Minister of Education be pleased
to state:

fa) whether it is a fact that the
Mysore Government have approached
the Union Government for help to
recruit Hindi Teachers for middle
schools and high schools in the State;
and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Mimister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Not so far, Sir.

(b) Does not arise.

Indian Archaeological Expedition to
Nepal

388. Shri Vishwa Nath Pandey: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
Indian Aid Mission will send an
archaeological expedition to the Nepal
Tarai for locating the ancient  site
of Kapilavastu; and

(b), if so. the members of the pro-
posed team?

The Deputy Minister m the Minis-
try of Education (Shri Bhakt Dar-
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shan): (a) No firm decision has yet
been taken.

b} Does not arise.

Grant to Punjab fod Cultural Schemes

389, Shri Daljit Singh: Will the
Minister of Education be pleased ‘o
state:

(a) whether any granis have been
given by the Central Government to
the Punjab Government for cultural
schemes during 1963-64; and

(b) if so, the details of the schemes
and the grants given so far?

The Minister of Education (Shri
M. C., Chagla): (a) Yes, Sir.

(b)

Name of the Scheme Amount

Ras.

(i.) Preparation of Who's Who of
persons who took part in the

struggle for freedom 6,000
(i) Inter-State Exchange of

Cultural Troupes 7,338°32
;(iii) Sponsoring of  Cultural

Troupes for the enterrainment

of Armed Forces in Forward

Areas © . . +1,440°00
(iv) Development of Modern Ind‘an

Languages . % 40,000.00

d (allocated)
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Post-Matric Scholarships to Backward
Classes in Punjab

390. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the total number of scholarships
awarded to the students belonging to
(i) Scheduled Castes, (ii) Scheduled
Tribes, and (iii) Other Backward
Classes for Post-Matric studies in the
Punjab State during 1963-64;

(b) the total number of students
who applied for these from the State
of Punjab during the same period; and

(c) the dates when these were paid
to students?

The Deputy Minister in the Minis-
try of Eduncation (Shrimati Soundaram
Ramachandran):

(@) (i) Scheduled Castes

3420

(ii) Scheduled Tribes 52

(iii) Other Backward Classes 31
(upto the 31st October, 1963)

(b) (i) Scheduled Castes 3§17

(ii) Scheduled Trites 53

(iii) Other Backward Classes 1118

(c) Upto the 315t October, 1963, the fol-
lowing scholarships were paid

Scheduled Castes

jozy
Scheduled Tribes” 47
Other Backward Classes 22

‘The exact position will be known after the
financial year 1963-64 15 over.
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Women in LAS,

391, Shrimati Laxmi Bai: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of woman ecandi-
dates appointed in Indian Administra-
tive Service since 1960; and

(b) the total number of such women
in the service at present?

The Minister of State in the Minis-
:ry of Home Affairs (Shri Hajarnavis):
a) 10.

(b) 25.
Study of Price Trend of Text Books

392, S Shri Ram Harkh Yaday:
L Shri A. N. Vidyalankar:

Will the Minister of Education be
pleased to state:

(a) whether the National Council
of Educational Research and Training
has undertaken a study of price
treng of text books in the country;

(b) if so, the progress of the study;
and

(c) whether the scheme will re-
move the evil of constant changing
and replacement of text books?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir

(b) The study has been completed
in respect of Delhi and the report is
under preparation. A study is also
proposed to be undertaken in some
other States.

(¢) It is not possible to anticipate
the results of the study.
Indo-U.5. Imstlitutes of Science

{ Shri Bishanchander Seth:
393. { Shrl B. P. Yadava:
LShri Dhaon:

Will the Minister of Education be
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pleased to state:
(a) whether it ijs a fact that the

Government of India and the U.S.
Government are proposing to have 44
Indo-U.S. Institutes of Science soon
in India; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Education (Shri Bbakt Dar-
shan): (a) and (b). A statement is
laid on the Table of the House
[Placed in Library. See No. LT-2336/
641.

Class VIII Students of Delhi

394. Shri D. D. Mantri: Will the
Minister of Education be pleasej to
state:

(a) whether Government have de-
cided to grant exemption from Board
Examinationg in Delhi for Class VIII
students of some schools; and

{b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) and (b). There is no Board
Examination for Clasg VIII students;
therefore, the rest of the question
does not arise.

The Directorate of Education, Delhi,
has in consultation with the Corpora-
tion authorities introduced a common
departmenta] examination for Class
VIII this year for uniformity and im-
provement of standards. As the de-
partmental examination is for the
present limited to Mathematics, Eng-
lish, Hindi and Urdu, exemptions
have been given to schools teaching
through other media and those teach-
ing through English medium from
primary classes onwards.
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Legal Aig to Scheduleq Castes and
Backward Classes

396. Shri E. Madhusudan Rao: Wil
the Minister of Home Affairs be
pleased to state:

(a) whether any legal aid has been
given to Scheduled Castes and Back-
ward Classeg in Andhra Pradesh dur-
ing 1962-63 and 1963-64; and

(b) if so, the amount spent during
the same period?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): (a) No provision for legal
aid to Scheduled Castes and Back-
ward Classes has been made in
Andhra Pradesh during 1962-63 and
1963-64 in the Backward classes sec-
tor. *

(b) Does not =arise.
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Punjabi as a subject in Delhi Schools

397. Shri G. S. Musafir: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 1896 on the 18th Decem-
ber, 1963 and state:

(a) the prescribed minimum num-
ber of students required for introduc-
ing Panjabi subject in class IX in
Government Higher Secondary
Schools in Delhi; and

(b) the actual number of students
who offered Panjabi as a subject in
class IX ot Government Higher Se-
condary Schools for Boys, Moti Bagh,
New Delhi, in July, 19637

The Deputy Minister in the Mrinis-
try of Education (Shri Bhakt Dar-
shan): (a) 12

(b) 4 Lx i
Competition of Children’s Lilerature

398. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether Government have fixed
prizes for the best books in a com-
petition of children's literature; and

(b) if so, the details of the prizes
and the eligibility therefor?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) Yes, Sir.

(b) A copy of the rules and regu-
lationg of the Tenth National Com-
petition, 1964, is laid on the Table of
the House. [Placed in Library. See
No. LT-2337/64].

12.00 hrs.

RE: MOTIONS FOR ADJOURNMENT

ALLEGED REQUISITIONING OF TROOPS AND
IMPOSITION OF CURFEW IN SHILLONG

Mr. Speaker: We shall take up the
two adjournment motions and the call-
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ing attention notice pending.
The hon. Home Minister,

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarma-
¥is): The Government of Assam have
informed the Covernment of India
that on February 12, an Excise Party
accompanied by a female searcher
conducted a routine check at Bara
Bazar in Shillong ang questioned one
Khasi female suspected of carrying
illieit liquor. The interrogation ot-
tracted a crowd which became vio-
lent and manhandled the Excise
Party. On receipt of information
about this incident a police party in
charge of a sub-Inspector went to
the place of occurrence, whereupon
the mob attacked the police party
also. More thap 30 policemen receiv-
ed injuries as a result of the attack.
The police made an investigation into
this incident and on the 17th morn-
ing arrested 29 men in connecticn
with cases of theft, rioting and attack
on policemen on duty. When the
police party was returning on 17ih,
it was severely attackeq with stones
and arrows were shot at the party
(Shri Swell: How many arrows) At
about the same time a violent crowd
attacked the police party and the
beat outpost near Bara Bazar and
hurled stones from a height above
and kept on the shower of stones. As
a result of this action on the part
of the crowd, a number of policemen
were injured. The crowd, however,
continued to advance menacingly and
continued to pelt the police party with
stones. The police were then forced
to fire tear gas shells which did not
produce any effect. As the crowd con-
tinued to press forward throwing
stones at the police party and refus-
ed to disperse in spite of warnings, the
police had to open fire in self-defence.
Ag a result of the police firing 18
persons were injured of whom two
later succumbed to their injuries.
Another violent mob attacked the
police beat house on the outskirts of
the town and set fire to it and police

MAGHA 30, 1885 (SAKA) Motions for Adjourn- 1504

ment

vehicles which were proceeding were
also attacked and their movement
was obstructed by the barricading of
the road. A police jeep was also set
on fire, The crowd continued to be
violent and to commit arson and a
double-storeyed house was set on fire.
These incidents took place in the
vicinity of Bara Bazar. As the situa-
tion was getting out of control the
Military was asked to stand by. At
230 p.M, in the afternoon, the Dis-
trict Magistrate promulgated a pro-
hibitory order under section 144
CrP.C. and also ordered a curfew
till 10 A.m. on February 18. When
two police vehicles with the Magis-
trate went to announce this measure,
the crowd attacked them also and
shot arrowg at them. The police had
to fire a few rounds inp self-defence.
At about 3.30 p.m. when a police vehi-
cle was proceeding in the area some
unknown person fired at this vehi-
cle and the police returned the fire.
Ag the crowd in the area continued
to be violent throughout this period.
it was decided in the evening to hand
over Mawkhar Bara Bazar area of
the town to the Military, while the
police patrolled the other areas.
Violent crowds continued to attack
the police parties and the Mongthym-
mai beat house was burnt down...... N

Shri Swell (Assam—Autonomous
Districts): There is no such place in
Shillong. Even the name of the place
he could not pronounce.

Mr. Speaker: Order, order. He
might not be able to pronounce.

Shri Hajarmavis:....the Mongthym-
mai beat house was burnt down and
the Umpling beat house was also da-
maged. There was no incident on the
morning of the 18th and as a result,
curfew was relaxed from 1030 A
to 430 p.m. It was reported at 6.30
p.M. yesterday that a violent crowd
committed arson and attacked a Fire
Brigade vehicle as a result of which
the police had to open fire in the
Laitunkhrab area in Shillong. The de-
tails regarding thls incident are
awaited.
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[Shri Hajarnavis]

There was no molestation of any
woman on the 12th or at any time
in connection with these incidents.
The allegation that women were
molested by members of the Border
Security Force at Dawki are alse
baseless.

Shri Swell: This is false.

Shri Hem Barua (Gauhati): May I
put a question?

Mr. Speaker:
we decide.

No question unless

Shri Hem Barua:
yesterday.

It was decided

Mr. Speaker: No, no. There ure
two adjournment motions and seven
Calling Attention notices. First we
have to deal with the adjournment
motions and decide whether they are
admissible or not, I have not been
able to follow, because nowhere could
I hear that the Magistrate asked for
the military to be requisitioned.

Shri Hajarnavis: May I submit that
if we have regard to Item No. 1 of
List No. 2, it says public order to-
gether with the use of the military
in aid of the civil power, so that if
the military force is calleq in aid of
the civil power, that also falls under
item No. 1 which is in the State List.

Shri Swell: The statement of the
Minister has not been clear.

Mr. Speaker: Order, order. 1 have
not yet finizshed.

Shri Swell: I submit that the se-
curity of the State is in danger.

Mr. Speaker: Order, order. I could
not follow the hon. Minister quite
distinctly whether the Magistrate was
there on the spot, whether he could
not control the situation and asked
for the help of the military. This is
what is very material in this ease,
and this is whgt T wanted. Yesterday
the Home Minister had hinted that it
was the Magistrate who asked for
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help, but ® is not clear from his
statement that the Magistrate was
there on the spot and he asked for
help, because the military tan only be:
called if the civi] authorities are 1ot
able to disperse the crowd ip the
ordinary way.

Shri Hajarnavis; My submission
that under Item No. 1 of List No.
2....(interruptions).

Mr. Speaker: Can he not control

himself?

Shri Hajarnavis: I am sorry 1 gave
you the wrong thing. 1 was speaking
on the spur of the moment. I vras

saying this was under the Criminal
Procedure Code which is in the
Concurrent List. {Interruptions).

Mr. Speaker: Would they not al-
low me tp understand him? I am just
putting a question to enable the
Members to understand the position.

Shri Swell: It is ap afterthought.

Mr. Speaker: The hon. Minister

would kindly see ....
Shri Swell: T submit. ...

Mr. Speaker: He cannot.

Shri Hajarnmavis: May [ make a
submission?

Mr. Speaker: I have been ashing
him to make a statement. (Interrup-
tinos). I will have to take some ac-
tion. If he does not control himself,
1 cannot really control myself also.
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Shri Hajarnavis: May I submit that
thiz fall; under Item 1 of List IIl
of the Concurrent List—item ] is
Criminal law including all matters
included in the Indian Penal Code.
Then item 2 refers to Criminal Pro-
cedure. In respect of items mention-
ed in List III Concurrent List—the
executive power vests, unless it is
specially provided, with the State
Government. ... (Interruptions).

Shri Daji (Indore): Sir, on a point
of order. You have put a specific
querry whether the Magistrate was at
the site and he called for the troops
or not. Will it be in order for the
Minister now, instead of answering
that straight question, to argue the
constitutional propriety or otherwise?

Mr. Speaker: I want to have facts
cleared first; that would be helpful
for the Members themselves they
ought not to be impatient.

Shri Hem Baruma: It was only yes-
terday that the Minister stated about
the calling of troops. You have put
a straight question to the Minister
and the Minister has hopelessly fail-
ed: he is referring to you Constitution
and things like that and says this
comes under the Criminal Procedure
Code. ... (Interruptions).

Shri Swell: Sir, may I rise on a
point of order. You have put a ques-
tion, a straight question to the Minis-
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ter: whether the magistrate was pre-
sent on the spot and whetner ne tound
that he could not control the situation
and whether he requested the help of
troops. Instead of giving a straight
answer to that question of yours, the
Minister tries to take shelter behind
many legal quibbles. I submit that
the Government has not made proper
enquiry into this matter and I request
that you kindly order the Minister to
make fresh enquiries especially about
the points which I have raised yester-
day.... (Interruptions).

Mr. Speaker: Order, order. I do
not allow any further points of order.
I will hold these notices in abeyance.
The Home Minister may give me all
the facts after enquiring into them...
(:nterruptions),

Shri Surendramath Dwivedy (Ken-
drapara): Sir, the only thing that we
require for the admission of the ad-
journment motion is whether the
troops were called under the Criminal
Procedure Code. The hon. Minister
has not at all replied to * the ques-
(Interruptions). If the
State Government has called troops
under the relevant section of the Cri-
minal Procedure Code along with the
information that the State Govern-
ment gave, they must have supplied
this information. Since the State
Government has not called the troops
under this section of the Criminal
Procedure Code, there is no point in
referring this matter again.

Mr. Speaker: The Home Minister
said yesterday that it was in obedience
to or in accordance with the wishes
or requisition of the magistrate.
Therefore, I want to hear him. He
will kindly come at 5 O'clock and
then give the information. (Interrup-
tion).

Shri Ranga (Chittoor): You have
given him that direction and we have
no redress again. We have got to
accept this as a precedent. I want to
say that the Home Minister knew that
this question was coming up. He
was here yesterday and gave us an
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[Shri Ranga]
.answer, and then, afterwards, this
.question is taken up. You ordered
that the House should be at the mercy
.of the Home Minister’s convenience.
The Home Ministry is represented
here. The Law Minister is here. The
whole of this Government is here.
The whole lot of them are helpless
.and you have helped them and are
.not helping us.

Mr. Speaker: That is very bad that
I should be charged that I am help-
ing them. If I want to elicit facts
.it is my duty. Before I elicit facts...

Shri Ranga: ls he not supposed to
. represent the Home Ministry?

Mr. Speaker: Order, order. 1 told

" him even yesterday that prima facie
they did not appear to be admissible,
but before I gave my decision, 1
wanted to have the facts. And that
mostly depends upon whether the
military was called after the requisi-
tion by the magistrate himself under
the Criminal Procedure Code, or it
was in the -exercise of the powers

under the Constitution itself. (Inter-
ruption).
Shri Bade (Khargone): Will the

Home Minister bring the information
just now? He is getting it, I think.

Mr, Speaker: Order order. Yester-
day we were told by the Home Minis-
ter that the magistrate had asked for
the military.
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The Minister of Law (Shri A. K.
“Sen): May I say a few words? There
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was no intention whatsoever of not
placing all the facts before the House.
If the hon. Members had taken a
little care to go through the state-
ment which my colleague  Shri
Hajarnavis read out a little while
ago, they will see this. What he has
said was that when the situation
took a rather ugly turn, it was de-
cided to ask the military to stand
by, ...

An Hon. Member: By whom?

Shri A. K. Sen: ....by the Govern-
ment—and if necessary, if the dis-
tirbance continued, to hand over cer-
tain areas to the military but that
necessity never arose, because if the
necessity arose of handing over the
actual areas for the military to dis-
perse the crowds, action under sec-
tions 129 and 130—(Interruption).

Mr. Speaker: Order, order. Let us
hear him.

Shri A. K. Sen: If, after I have
finished, hon. Members have any
question to ask, I shal] certainly be
obliged to answer them. What I said
was that action under sections 129
and 130 implies the following active
steps. I 1 may read them,—because
it is necessary to understand how
sections 129 ang 130 are to be brought
into operation. Section 12% says:

“I¢ any such assembly cannot
be otherwise dispersed and if it
‘is necessary for the public se-
curity that it should be dispersed,
the magistrate of the highest rank
who is present may cause it to be
dispersed by the armed forces.”

The statement itself would show that
the use of the armed forces...

An Hon. Member: ‘Here, it is the
military.

Shri A. K. Sen: It includes military
forces. If it was necessary to have
useq the armed forces to disperse the
crowd at any time, the statement
would have said so. But I am
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.authorised to say that that necessity
has not up till now fortunately
arisen, and the police alone has been
-able to deal with the matter,

Shri Swell: It is admitted that
troops have been called. (Interrup-
tions).

Mr. Speaker: Order, order. Is this
impliedly beinz inferred that the
military was not used at all, or, 1s
there a definite stand of the Govern-
ment that they deny this fact that
the military was also wused? :

Shri A. K. Sen: The military was
not used to disperse any of the crowds
under sectiong 129 and 130, but, as
you know, before they are used ac-
tually they are always alerted, and
always asked to be ready when the
‘occasion arises, because they cannot. ..
{Interruption).

Mr. Speaker: Order, order. Let it
be cleared, The hon. Law Minister
has said thst the military was not
used under section 129. It might have
heen used under any other powers.
There ought to be a definite state-
ment.

Shri A. K. Sen: They can only be
used under sections 129 and 130.

Mr. Speaker: The question is whe-
ther in this particular case the army
did aect,

Shri A. K, Sen:
alerted.

They have been

Mr. Speaker:
part?

They did not take

Shri A, K, Sen: They have not acted
up till now to disperse any of the
crowd. Sir, anyone in this House
knows that in many other cases we
have taken the same steps before
calling in the military actually to
take-action in relation to particular
towns. They are always alerted.
They are not brought all of a sudden
to start firing. They are alerted and
if the situation comes to that pass
that they have to be used, they are
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used whether the magistrate calls
them or not. But in this case the
statement itself says, as 1 said. that
armed forces were asked to stand by
and then it was decided to make over
certain areas. But the statement does
not say that they were made over.

Shri Swell: It hag been made over.

Shri Hem Barua: It has been made
over by now,

Mr, Speaker: Order, order. I will
give them opportunities to put ques-
tions,

Shri A. K. Sen: Sir, I cannot travel
beyond the statement. if the hon.
Member has more information to
show that this statement is not
wholly correct...

Shri Swell:
correct,

That statement is in-

Shri A, K, Sen: I should like to
assure Shri Swell that all his repre-
sentations will be attended to very
carefully and he need not work him-
self up to that pitch of excitement.
We are here to discuss certain facts,
If thesé facts appear to be incorrect,
I am not in a position to accept Shri
Swell's representation off hand. If I
do that I would be considered most
irresponsible. I  would, therefore,
request Shri Swell to be good enough
to forward such facts concerning the
situation as he has in his possessiom
which may contradict the position.
The Military did not in fact act (In-
terruption).

Shri Swell: That is why we demand
that the adjournment motion be al-
lowed.

Mr. Speaker: Order, order. Shri
Swell may put a question if he so
desires,

Shri A. K. Sen: May I add, Sir, be-
fore I answer him, that up till now
the situation has been controlled en-
tirely by the State Government under
their own powers.
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Shri Swell: May I know whether
the whole of Barabazar in Shillong
has been handed over to the control
of the military or not?

Shri A, K, Sen: The statement says
that it was decided in the evening to
hand over the area. The statement
does not say that it was in fact hand-
ed over. My instruetions are that
they have not been handed over,

Mr, Speaker: Then the position is
that it was not handed over.

Shri Swell: My information is....

Mr. Speaker: That I cannot con-
front here ( nterruption). Hon, Mem-
bers would realise that I have for the
present to take the statement,

Shri Hem Barua: Sir, the statement
about the Shillong incident is only
an official version. But there are
serious allegations coming from the
people. In that context, may I know
whether the Government proposes to
hold a judicial enquiry into the mat-
ter in order to satisfy the people?

Mr, Speaker: That would be a diffe-
rent thing altogether.

Shri Nambiar (Tiruchirapalli): In
view of the earlier statement that it
was decided that a particular area be
handed over tp the military, may I
know what was the actual position?
May I know whether the earlier state-
ment is correct or the statement of
the hon, Minster is correct?

Mr. Speaker: That he has answered.
Shri Nambiar: No, Sir. He says it
was decided to hand over certain

areas. We want to know what was
actually done,

Mr. Speaker: They stood by the
side and they did not take any action.

Shri Nambiar: The military did not
control the situation?

Mr, Speaker: No.
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Shrimati Renu Chakravartty (Bar-
rackpore): Sir, in the Statesman to-
day it is very clearly stated; “Severa]
acts of arson were committed in the
town by hooligans last night. The
troops brought the situation wunder
control, Armed units have been heavi-
ly deployed in the Barabazar area,
the scene of vyesterday's trouble.”
Are we to take it that all this is un-
varnished untruth?

Shri A, K. Sen: I shall read again
sections 129 and 130. What is deploy-
ment of troops for the purpose of the
Criminal Procedure Code? They have
to be used by the District Magistrate
to disperse a crowd or to disperse such
assemblies with the help of the armed
forces......

Mr, Speaker: The quotation t{hat
Shrimati Renu Chakravartty gave
would convey that they were used.

Shri A. K, Sen: They were alerted.

Shrimati Renu Chakravartty: It
says that the troops brought the situa-
tion under control. It is a very active
and positive statement made on behalf
of this correspondent.

Shri A, K. Sen: As I said, if there
are other facts we shall be only too
glad to look into them. I told Shri
Swell to hand over such other facts
as he has,

Dr. L, M. Singhvi (Jodhpur): The
hon. Minister said that it was decided
to make over certain areas but it was
not actually so made over. I would
like to know whether that decision
stands, whether it was reversed at any
time or whether it has been reversed.
What is the position now?

Some Hon. Members rose—
Mr, Speaker: Order, order.

Shri A, K. Sen: “Making over™
has a technical meaning in law. It
means where the contro] is made over
formally to the military and the civil
authority relinquishes all responsibi-
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lities. The question is whether that
was in fact done or not. Mere pre-
sence of the military because they
have been alerted does not mean that
it has been handed over. Whether in
law the control of the administration
of those areas was made over to the
military or not, we have to investi-
gate. Certain facts have been placed
before us. As I said to $Shri Swell,
we shall only be too glad to give fur-
ther information as and when they are
available on his representation.

Shri Daji: Sir, I have only two
submissions to make.

Mr, Speaker: If he wants to put
any gquestion to clarify the position,
he may do so.

Shri Daji: The position is very
clear. ] have only two submissions to
make.

Mr. Speaker: What kind of sub-
missions?

Shri Daji: My first submission is
this. Only vesterday the Home Minis-

ter made a categorica] statement that
the troops were called out in aid of
the civil power. There seems to be a
little confusion. The use of armed
forces does not necessarily mean the
use of armg by those forces. Even
standing by, even the show of armed
forces is use of armed forces for dis-
persing an assembly. An assembly
need not necessarily be dispersed by
the use of arms by armed forces.
Even if the armed forces stang Wy,
their presence is used for dispersal of
an assembly in law. The hon. Law-
Minister has accepted before the
House that the army was called to
stand by. He has also accepteq that
it was not done under section 129 or
section 130 of the Criminal Procedure
Code.

Shri A, K. Sen: If there are other
facts to show that their active service
was in fact requisitioned ang that
legally the control was made over to
them, we shall certainly investigate
and inform the House further.
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Shri Daji: Therefore, what we have
today before the House is this, that
the army was made to stand by with-
out a request from the magistrate. At
least we have not been told that there
was a request from the magistrate.
Therefore, without a request from the
magistrate the army was made to
stand by. Whether the army actually
used force or the army was given
control of the area is not important in
law. The fact that the army was cal-
led out without a magistrate's requisi-
tion is sufficient for us to be allowed

to continue with the adjournment
motion,
Shri Bade: The point is whether

the magistrate was there in Barabazar.

Shri Daji: Why should we get that
clarified?

Shri Surendranath Dwivedy: Sir,
you have given a day for the hon.
Minister to get all information. He
has been suppiled with all the details
by the State Government. It would
not be proper to give him more time.
Now it has been discussed. It is
known that because the requirement
of a particalar section was not follow-
ed the adjournment motion should be
admitted. Then they ecan come for-
ward with further facts.

Mr, Speaker: If that is the desire
of the Opposition and other hon. Mem-
bers also that I shoulg not give more
time to the Government and I should
take a decision at this time, I shall
take the decision just at this moment,
because I shall then have to depend
upon the statement of the Minister
that the military was asked to stand
by or it was alerted but it was not
used top disperse the crowd (Interrup-
tion). Order, order. When I want
further information in order to be sure
about it hon. Members do not allow
me more time and they say that just
at this moment I should take a deci-
sion. When 1 take a decision on the
facts that have been revealed so far,
then also they take objection and say
that there are other facts to be ascer-
tained. Wow they will have to allow-
me to take a decision just at this
moment.
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Shrimati Renu Chakravartty: On an
earlier occasion when trecops just
marched through the streets of Cal-
cutta that was considered to be an
incidernt of the army having been cal-
led out.

Shri A. K. Sen: No, Sir. No.

Shrimati Renu Chakravartty: Yes,
it was so,

Mr. Speaker: Order, order.
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HEWET, T 9% GHAT 3 T UEA I
UF A g oA 1§ un g f
9E AT g WAL ST F WT W
TF ST &7 08T § | 99 98 ‘UAes
TR ORI F7d 8 a1 9F 5 UE
qI-a A1 qg gaT § 5 qeed wmud
e § €1 gE & Wi T 9Tt JarEr
2 & wf AT W W T gEA AdE
wmEm i fr e wam A At §
qEA W A AgE AT T T A
OF ALY F@r wAr & a7 UET A7 Hoew
AT WeT ST T AT €

T & g @rg & WY g o W
T =R g fF o sEm i S
firgem & g9 T @ T § 1 T
Tt gear WT 7 ofr Ze st fEoes
st Sfifaq car far @ ...

netaw WERY : AT UF FELT AT
framarE g

To T wAlET wfgar: & @ ¥
AT FET F SqaedT T4 WA &
I AT TG WA H UF TgH T
TR, T AT TG A F G A
oF, 31 faq A" FOEy )

Tt §E A W % ¥ e g (o
fF w1 % @mg ST T 2 | W Qe
T I AR A A @ A
W & IO AGH AT F A0 |

ment

o @it (3FOET)  meae wEiE,
# o @ T § Tg O A owe
FEAT STEAT E | T AW HE A UF
AT 9T W WY IRET sAEr i
W AN T ATET F A g ae
diwE 3 A aw et
F A 31 [T T w1 § 3w s
T AETE FAT TIAT | AT WL A
frars 93w &Y #9% oft wrET st
TN T FF T X FFAT & | @G
At T 5 o aw B A T T
@ o ?

WA WEISY ; W a5 99 a1 el

wafe g1 #FaT § 9 T 9% A7 fr
T | TS 9 01T a9 98 99479 35
oFd & | dfF Wit @t o fafris
FHT AT T AT IW XA | AT
T AT T ITCAT EE T oAET AT
IR ATHA UF G127 97 W1 WggE ward
& ST Y 9T qUAT FHAT E9 w0 Av
Fiff F F gt & fFr & F
Adjournment motions can be admit-
ted and discussed only if there are
admitted and established facts. [
was doubtful about the facts that
have already come. So, I just want-
ed the Home Minister to come and
give inforamtion on that crucial point.
But I was not allowed to do that and
the members insisted that I must
give my decision just now. Shri
Swell had agreed that no time should
be given to Government to collect
more facts. He had said that. Then
too there wag objection. Now, I can
give my decision only on what I have
got before me,

Shri Radhelal Vyas (Ujjain): May I
submit that you may take your owm
time and give your ruling?

Mr, Speaker: Even then imputations
are made against me,

Some Hon. Members: No, no.



1519

Shri Surendranath Dwivedy: May I
most humbly submit to you that when
I made that submission it was not my
intention to hustle you to come to a
decision? The Minister has failed to
comply with your request and sup-
ply you whatever you Wwanted in
spite of all that was said in this
House.

Shrimati Renu Chakravartty: After
24 hrs,

Shri Surendranath Dwivedy: Yes,
after 24 hours. Since further facts are
also given here which he is not in a
position even to contradict and which
for all purpoases shows that there was
action by the military and since that
particular aspect of it which is rele-
vant for the purpose of the adjourn-
ment motion i.e., the requirements of
the particular section of the Criminal
Procedure Code, was followed and
since he has not been able to satisfy
us tp the contraryv, I urge that a deci-
sion should be given just now. But if
vou think that you would again elicit
further information then, of course, I
would not press for it.

Mr, Speaker: The hon. Member
should realise that ordinary members
get information from other sources on
the basis of which they make allega-
tions or assertions. The Government
here get information from the State
Governments. They have a regular
agency there. Therefore, while I have
regard for every member and I cer-
tainly trust his veracity and his know-
ledge, then too I have to see from
which source he has derived his infor-
mation. i

Shri Surendranath Dwivedy: News-
paper report, .

Mr, Speaker: Newspaper reports
cannot be relied upon for raising an
adjournment motion. Facts are to be
elicited by both sides. I cannot give
my ruling on the reports appearing in
the newspapers. The Minister was
confronted with that and he has given
what facts he has got. I really want-
ed to know all those facts. But if

. Minister to get
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members persist, I will give my deci-
sion at this moment.

Shri Swell: Sir, give me just two
minutes. I want to make a humble
submissicii. 1t is not my intention to
imp!y that you are not trying to be
fair o us. Personally I am convinced
that vou are trying your best to be
fair to  our demands. I also have
every confidence even now in the fair-
ness of the Government of India. But
may I submit that this version that
was supplied to the Government of
India was supplied by the State Gov-
ernment and, naturally, it will try to
give a parbled and colourcd version
which will suit its interests. Now it
is clear that the Minister could not
give a direct reply to your question
whether the District Magistrate was
prceent in the scene pf the disturbance -
and whether he ha( requisitioned the
services of the troops. That fact has
not been established. We have some
information in our possession which is
very different from the information of
the Government. Therefore I would
humbly submit that vou ask the
further information,
get more information from us and
satisfy vourself about these facts be-
fore you come to a decision.

May I submit in this connection that
this incident in Shillong is naturally...

Mr, Speaker: He need not go into-
those incidents now. If it is the de-
sire of the House that further facts
should be elicited, then I will do so.
I will hold it over till tomorrow.

Shri Hajarmavis: May I seek the -
indulgence of the House for a minute?
I request that [ may be permitted to-
make the statement tomorrow, and
not at 5 O'clock todav, because Shil-
long is a distant place.

Mr. Speaker: Then he should sup-
ply all the information which is avail-
able from the State Government. I
would like, and the House also desires,
that the Home Minister Himself should -
be present at that time.
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12.35 hrs:
RE: CALLING ATTENTION NOTICE

Shri Bade (Khargone): Sir, may I
make a submission?

Mr. Speaker: The discussion on this
subject is over,

Shri Bade: Sir, I want your protec-
tion in a different matter.

Mr. Speaker: I want protection
from the hon. Member,

Shri Bade: The other day I had
requested you to take up my Calling
Attention Notice on the situation pre-
vailing in Nagar Haveli and the ex-
pulsion of Shri Patel and the reply
from your office was that it will be
taken up on Monday. Now, in the
Rajya Sabha they have put this ques-
tion and the Minister has given a
reply. So, the Home Minister knows
the position in Nagar Haveli. There-
fore, 1 may be permitted to ask the
Home Minister. ...

Mr, Speaker: If he wants to know
anything from the Home Minister, he
will know it privately. He need not
ask him through me.

stad: TR FT s arfE A
F o s Afew w1 F=9 w14 agey
WA &1 34 |

weaw WEEd . WA ¥ faa
oT WM &3 wrsy | IEET 94w o
UL

st &¥ ;W9 F T X qH g
& T fF ag SEET FEE /A ®@

wETW WEIRW ¢ W=, "ree | #A
AT TR FY Fg ot faar & § guar
T ST E | 9E T § SATET ;0
¥ I TS FUT MRS & 7

Notice
o T R Mg (wiamaz):
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& § 73l 987 A, e OF A 35F
faT 3T a1 T TETE 9 a@F F
wEfa IF F@Ed ...
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AT 2 2 fi o F9A 9T a@H EF T
T q = gF 1% Afew A 8 & 9%
TE FET TFar | A A T F 3w
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R a@ § gew gfas owe G o
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ZAET @3 FFT W9 AT AT T2 FT AT
@ § A7 I e w24 R

Mo TR wARgT fgar : mam
wgrRy, BT a1t ¥ gg ara A9 FE o
qFAT 2 | I FL TAUT TEE 2 |
FE ARG FEE WA @A & |
g 9T AT FA T AR FT A
ST ¢ a1 AT AT TTH ¥ OF a_/H
feerama &t iferr @ 2 AR @@ W
oY g3 FET A% ¢ 1 oW ¥ 4
ot w @ 4T a8 Fr§ At w6
T8t 2 afed v a0 #1 3T 1 ' g
mfa #1 R F1 FY drEar
g W ¥ | 4 o% e w
gafae 39 O T@E FOL AT AR
s afz ) X | AT A I W=y
grgm ...

wem wgERw . WIEY, AT |
T FIE qeW AG F Y AW AT I
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farly wTEaT IR # A% ¥ A Ww
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1 FAT IAE A T & A8 4 Fwdr
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12.40 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ALL INDIA
Services Acrt, 1951,

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
1 beg to lay on the Table a copy each
of the following Notifications under
sub-section (2) of section 3 of the All
India Services Act, 1951: —

(i) (a) The Indian Administrative
Service (Cadre) Amendment
Rules 1963 published in Noti-
fication Np. G.S.R. 3 dated the
4th January, 1964

2116(ai) L5—4.
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(b) The Indian Police Service
(Cadre) Amendment Rules,
1963 published in Notification
No. G.SR. 4 dated the 4th
January, 1964

[Placed in Library. See No.
2322/64.)

LT-

(ii) A copy of the Defence of India
(Amendment) Rules, 1964,
published in Notification No.
G.5.R. 135, dated the 21st Jan-
uary, 1964, as corrected by
Notification No, G.S.R. 185,
dated the 8th February, 1964,
under section 41 of the Def-
ence of India Act, 1962

[Placed in Library. See No. LT-
2323 /64.]

CERTIFIED ACCOUNTS OF INDIAN INSTI-
TUTE oF TecHNOLOGY, KANPUR

The Deputy Minister in the Minis-
try of Eduacation (Dr. M. M, Das): 1
beg to lay on the Table a copy of
the Certified Accounts of the Indian
Institute of Technology, Kanpur, for
the year 1962-83 along with the Audit
Report thereon under sub-section (4)
of section 23 of the Institutes of Tech-
nology Act, 1961.

[Placed in Library. See No, LT-
2324/64.]

ANNUAL ReporRT oF THE UNIVERSITY
GrANTs COMMISSION FOR THE YEAR
1962-83.

The Deputy Minister in the Minis-
try of Edncation (Shri Bhakt Dar-
shan): I beg to lay on the Table a
copy of the Annual Report of the Uni-
versity Grants Commission for the
year 1962-63, under section 18 of the
University Grants Commission Act,
1956.

[Placed in Library. See No,
2325 /64.] .

LT-
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14.42 hrs.

COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS
THIRTY-THIRD REPORT

Shri Krishnamoorthy Rao: I beg to
present the Thirty-third Report of the
Committee on Private Members' Bills
and Resolutions,

ESTIMATES COMMITTEE
FORTY-THIRD REPORT

Shri A, C. Guha: I beg to present
the Forty-third Report of the Esti-
mates Committee on the Ministry of
Railways—Northeast Frontier Rail-
way.

———

MOTION ON ADDRESS BY THE
VICE-PRESIDENT DISCHARGING
THE FUNCTIONS OF THE
PRESIDENT—Contd.

Mr, Speaker: We shall now take up
further consideration of the following
motion moved by Shri Sachindra
Chaudhuri and seconded by Shrimati
Subhadra Joshi on the 13th February,
1964, namely:—

“That an Address be presented
to the Vice President discharging
the functions of the President in
the following terms:.—

‘That the Members of Lok Sabha
assembled in this Session are
deeply grateful to the Vice
President discharging the
functions of the President for

the Address which he has been /

pleased to deliver to both
Houses of Parliament assembl-
ed together on the 10th
February, 1964.""

Shrimati Renu Chakravartty (Bar-
rackpore): May we know when the
debate is to end and when the Home
Minister is t~ reply?

Mr, Speaker: There are 2.55 hours
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Shri Hari Vishnu Eamath (Hosh-
angabad): Sir, I request you to ex-
tend it by one hour.

Shri Surendranath Dwivedy (Ken-
drapara): Kindly extend it by some
time,

The - Minister of Parliamentary
Affairg (Shri Satya Narayan Sinha):
The Home Minister has to reply in
the other House also. The time has
been fixed there, that is, tomorrow
morning and. therefore, we must con-
clude this today.

Mr, Speaker: They are demanding
that he might reply at the end of the
day. This whole day today might be
spent on this debate and no other busi-
ness may be taken wup today. The
Minister’s reply should be concluded
today. This is their desire.

Shri Satya Narayan Sinha: I have
no objection. We agree to that.

Shrimati Renu Chakravartty:
Minister might reply at 4 O’clock.
Mr. Speaker: Is there any idea as

to how much time he will take, whe-
ther an hour pr more than that?

Shri Satya Narayan Sinha: At least
an hour he must require.

I he is called at 4 O'clock, T think
it would be all right.

Mr. Speaker: I would be calling
the Home Minister at 15.45 hrs. Shri
Lal Bahadur Shastri.

The

The Minister without
; (Shri Lal Bahadur

Porifolio
Shastri): Mr.
Speaker, Sir, there has been a lengthy
debate on the Vice-President’s Address
in this. House and many important
matters have been raised both national
as well international. T do mnot
want to take much time of the House
on national problems as my colleague
the Home Minister would be dealing
with them.

ae

Sir, I shall have to refer to some of
the matters concerning external affairs,
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It is but natural that we in this coun-
try have taken interest and our notice
was especially drawn towards delibe-
rationg in the Security Council.
The Security Council took wup the
matter of Kashmir and in spite of our
protests that it was hardly necessary
for the Security Council to consider
the question of Kashmir at the pre-
sent moment, it was ultimately dec.d-
ed that there should be a discussiorn.
I know that the speech made by Sir
Patrick Dean has created a future in
our country and the serious note
taken by the Members of Parliament
as well as by people outside is only
just and fair. I do not want to deal
much with his speech now as the
Security Council has adjourned.
However, we have to consider the
reasons for the kind of speech Sir
Patrick Dean made. As far as I can
judge—and I am prepared to consider
his approach philosophically—there
are two main reasons on account of
which the U.K. representative was
unable to take a dispassionate view.
The first is, they are members of
SEATO—UXK. and Pakistan—and they
have entered into a military alliance.
U.K., therefore, finds herself in a posi-
tion not to take an independent view.
It must side with their allies.

st femm geAmE (TEEeR)
M FTHEAE & FEar #18 F A&
AT 0% T ?

Shri Lal Bahadur Shastri;: And, as
I said, if we consider their approach
with some sympathy, one can some-
what appreciate that approach, whe-
ther we agree with it or do not agree
with it at all....

Shrimati Renu ChaKravartty: Why

should we appreciate it?

Shri Lal Bahadur Shastri: Not you.
Purely theoretically, philosophically,
as I said, you might but ag I said in
the beginning, the whole country....

Mr Speaker: She wants that the

word should not be ‘appreciate’, but
it should be ‘understand’.
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Shri Lal Bahadur Shastri; All right.
1 accept her amendment.

Shrimati Renu Chakravarity: 1
have not understood that either. We
are also members of the Common-
wealth. That tie is not there. The
tie of the SEATO is there.

o TW FATEL Sifgan (Famans )
TET WEIET, AT AAAT Ty v fgedt
¥ & fau 0 a8f #70 ¥ w1
a8 fet § a1, @ ame SR A4nw
aa |

ot \ agrgT e - g oAy fge
H AT ORT TS §€, F00F § AT
HAAT AE WA | AfeA ®, w#Ar
mq}wﬂﬁﬁ; __ (Interruptions)

Mr. Speaker: Order, order, Let the
Minister proceed as he desires.

st SiFT WW d@ (Fe)
A #f f@=l 0 a1 ) A= St
agdr ¥ & 'Ea &

st @it (FggA) ¢ A EA
STEq A HaA ST g E E |

He is addressing the British.

it T agrgT wet ¢ § §1 e
g, ¥ifF 99 qrgar & & | F Ar
fgd1 & e oo Far g, FifE A&
m@ﬁmmg | (Interruptions)

Shri Swell (Assam—Autonomous
districts): He should speak both in
English and Hindi.

werH g . TH d9d g iW
e ¥ A qF .

o W HAGT wifgar : womer
wEEy, § ere T #1 ag q9e g % @
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[ =Te N7 wgT ~rfgar ]
MA@ 741 41 feedt § gmfaw qeawm
e  fe ag wueh @ Al w o
17, IAFT HAAT HIF T8N & Wl 8 |

Shri Swell: He can speak in Hindi
first. But we can request him to
speak in English also.

Mr. Speaker: Any language that he
chooses himself.

st W @gE qwEw (7))
VLA HEIGE, WA AT o o
sl foafy & oy ® g 2
@ & a1 72 faaw @t s e
SUA F A1 qHd § AT A ave
TR E, T g 7 A ug deg F
g fraet & afags 20

% mr waem & gfagA
T2

WEAN WERT . AT JAAG T
"W 1§ WX AFEa At w7
g £ )

o TM WAGE FMfgaT : gezar *
Tz # § wg wwar § a8 7t axadin

The Minister of Finance (Shri T. T.
Krishnamachari): May 1 submit
“appreciate’ is quite correct and ‘ap-
preciate’ does not mean that we ap-
prove.

Shrimati Renu Chakravartty: Shri
T. T. Krishnamachari may appreciate
it. but we do not appreciate it.

Mr, Speaker:
means ‘understand”.

‘Appreciate’ also

Shri Lal Bahadur Shastri: I do not
claim to know much English but T can
understand the implications of the
word ‘appreciate’. At Jeast, I know
that much. 1 used that word deli-
berately and purposely and I think I
am not wrong.
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I am also prepared to concede that
Dr. Ram Manohar Lohia knows much
more English than I,

uomwﬂaﬁﬁm:ﬂﬁm
g # Y, were wgEE, Ww A
& Y far 7

TR WG A W X
e & fau dar § #4ife § A g fE
H TG A AT | A FeEd @ o
TE wizgE wEET & afEy e
T aifed fF d o @

TMo TR wAge wtfgar @ & g
T FE I0 § o wd st @
g1 AT B omawr @ o oAt #
g faar &

=t A WEA QWEE . WG A
(Fzvaiwr)

weqs WEEw . §T OET goEr
89 TH @ W F{AT wad, Far a
g H == W ?

Shri Lal Bahadur Shastri; Now, I
might proceed further. I would like
to say, as I was saying, that there are
two main reasons on account of which
the British delegate took up that atti-
tude. And I have dealt with one.
The other is because the present rul-
ing party in UK still continues to
think in old terms and in old ways.
The ruling party has always felt that
Kashmir should go over to Pakistan.
They have been thinking in that way—
they may not say it—because they
have the feeling that the Jammu and
Kashmir State could easily be divided
into two, the Muslim majority part
going over to Pakistan and the Hindu
majority part going over to India.
They think that it is an easy division,
just a division of two territories. But
they do not visualise the consequen-
ces, the true consequences of these
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stops. It is not merely a ques ion of
division of two territories. The impli-
cations, as I said, are much more
complex. In spite of the fact that
the  Britishers say that they are
non-communal and they are, and they
believe in a secular kind of State,
yet, they have never given thought to
what has been happening or what has
happened in Pakistan™ and how the
minorities have been dealt with in
that country.

The question of accession of Kash-
mir has been dealt with or has been
referred to by many Members of this
‘House. I must pay my compliments
to Shri Krishna Menon who spoke at
length on this matter. He has said
in his speech that in so far as the legal
accession of Kashmir with India is
concerned, it is final and complete.
So, we stand on that |basis. It is
quite clear that the Government of
India have nothing to say further on
that matter,

"But it is unforiunate that 3 reference
was made by Sir Patrick Dean on this
aspect of the problem. It is true tha'
I have gone through the full text of
the speech of Sir Patrick Dean. It
was given to me by the High Commis-
sioner of UK, and I have gone through
it. 1 am prepared to admit that he
has not said so in so many words, and
vet the implications are such that if
one will read through it, one can easi-
ly interpret it in that way. I am also
prepared to admit that he had said
something in his speech on communal
harmony etc. It was a brief reference,
but it is regrettable that the Security
Council or the members who took part
in the discussions did not put the first
question first. At the moment, when
there were communal riots in Pakis-
tan, when there was terrible commu-
nal frenzy and killings were taking
place, it was the duty of the members
of the Security Council to have consi-
dered that matter first, and how to
bring about communal harmony and
communal peace in Pakistan and in
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Calcutta or some other areas where
communal trouble broke out in our
country. As I said, the Security Coun-
cil did not pay any attention to that,
and instead of giving high priority to
that question, they started discussing
on Kashmir.

I might add with your permission
that my feeling is that the discussion,
in the Security Council, of the Kash-
mir question led to or considerably
increased the bitterness in Pakisian
and in our country, and instead of.
as I said, keeping peace in both the
countries the discussions in the Secu-
rity Council have led to further trou-
bles; it might be that some countries
might be interested, or T would not
say ‘'some’ but at least Pakistan which
has really no case in regard to Kash-
mir ‘hought that if some (-uble is
created in India or in some form in
Pakistan, it may lead to repercus-
sions which might go against the stand
of India. In their judgment, the Se-
curity Council considered or thought
it proper to consider this matter, but,
however, it has now ended.

Shri Ranga: Ended or adjourned?

Shri Lal Bahadur Shastri: Ended
in the sense that at least for the time
being it has ended. One docs not
know: Pakistan might like to raise it
again. However, for the iime being,
the Security Council has adjourncd.
and I think that the Security Council
hag ultimately taken the right deci-
sion. The Security Council has to
consider, whenever it wants to consi-
der the matter, whether they will do
or not, the best thing for them would
be not to do so. because in this matter
it is only direct talks which can help
in evolving something which would
bring about some kind of settlement,
But nothing can come in the way of,
or touch, our sovereignty or our full
rights over these territories and areas.

However, I want to ald that two
facts must be considered by the mem-
bers of the Security Council While
they discuss about plebiscite ete., they
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[Shri Lal Bahadur Shastri]

are apt to forge: that the Security
Council themselves had declared
Pakistan as aggressor, and when the
Security Council themselves had ac-
cepted Pakistan as aggressor, they
should first ask Pakistan to vacate the
occupied territories. Unfortunately,
they do not do it; and perhaps they
do not think of it at all; and on the
other hand, ask us to hold a plebis-
cite. Plebiscite and wvacation, in a
sense, go together, and if there is
going to be no vacation, the question
of plebiscite should never arise. If
the matter is discussed or considered
in this context, I have no doubt the
Security Council will be able to ar-
rive a' a correct decision.

13.00 hrs,

As I said just now, it does uot
mean that we are not prepared to
meet and discuss. But we certainly
do not want any kind of intervention
from outside. We want to make a sin-
cere effort, if possible, if Pakistan
agrees, to solve our dispute or the
problem concerning Kashmir. But the
success of it more or less depends on
direct talks and discussions.

As regards China, it Mas been said
that the aggression on our borders
has not been vacated. ShriMahatab
said that the emergency should not
become, more or less, a normal affair.
1 agree that there is a stalemate and
no progress has been made since the
Colombo proposals were put up. As
the House will remember, China had
agreed to the Colombo proposals—in
fact, a statement was made at that
time that China had accepted them
without any reservations: It ig quite
clear that they have gone back on
their assurances and have almost
negatived: the Colombo proposals in
action.

The position remains the same. 1
know some of us get impatient. But
that would be diplomatically wrong.
India has taken a moral stand, and
we zhould sticx to it. If the House

FEBRUARY 19, 1964 Address by the Vice- 1534

President discharging
the functions of the
President

will allow me to do so, I might put
it to the Holse or to hon, Members a
major question: whether we want
war or peace? [ know how strongly
we feel against the Chinese aggres-
sion. Every young man and
woman in this country was touched to
the quick and spoke with one voice
io resist the Chinese aggression. This
spirit is still there and should be
there. However, [ feel that in human
affairs, one cannot always take a com-
pletzly rigid and fixed view. The
point is, is there any other alternative
to violent conflict?

Qur Prime Minister has already
talked of referring the matter to the
International Court. He had also sug-
gested that the matter could be re-
ferred to arbitration. The House will
remember that both the Houses had
approved of these when the Prime
Minis‘er had made those suggesstions.
If we think only in terms of war, then
there iz hardly much point in making
these suggestions. I know the House
will generally agree that India will
always like to avoid any kind of con-
flagration, any kind of step which
would 'ead to a major conflict.

Shri Tyagi: But not at the cost of
our ‘erritory.

Shri Lal Bahadur Shastri: Let
kindly listen to me.

Shri Hari Vishnu Kamath: Peace
with honour.

Shri Lal Bahadur Shastri: Therefore,
1 say that the door for discussion and
negotiations should never be closed.
But no one n this country, and
especially those in power, can con-
ceive of any kind of negotiations or
discussions which will not be in con-
sonance with the dignity and honour
of our ecountry.

him

What T wanted to suggest was only
this, that there iz no point in leaving
these things in suspense for a long
time, whether it is Pakistan or China,
If it hangs fire for a long time to
come, it does not serve the interest of
e=ither ome cpuntry or the other.
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I have merely put it to the House,
I only want that the House might give
thought to it. We have to take a
realistic and practical view of things.
But as I said, it is an exceedingly
delicate and difficult matter. It is not
for me to make any suggestion. But
it Parliament wants that a major con-
flict or war ete. has to be avoided, it
might give thought to the alternative
aspect of the matter or to the other
side of the picture.

As regards the attitude of China, of
course, they say so many things. But
the way they have been behaving
creates suspicion and doubts in our
minds, The kind of build-up they
have made on our borders is full of
dangers. Therefore, when I say this,
I do not forget the fact that our coun-
try has to build up its defence
strength. We are faced with an enemy
which is a very mighty military power
today. It is armed to the teeth. So
India wmust build up her defence
strength. We must become militarily
strong, so that if any critical situation
arises, we can meet them on our fron-
tiers, we can meet them in the battle-
field and meet them successfully.
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Shri Lal Bahadur Shastri: This pro-
cess is, no doubt, a slow process. Of
course, we are in the thick of it. The
defence department and the Govern-
ment of India as a whole is doing its
best to build up our defence
strength. But one could not suggest
that it could be achieved ir about
a year's time or so. Of course, we
are making progress every day. The
point is that we have to go shead
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with our work vigorously. And yet,
we will have to show some patience.

Shri Mahatab suggested that the
emergency may not become a normal
affair of the people of our country.
We do not want to do it, and it should
not be the attitude of our people if
things take time. However, we must
realise the fact that these prepara-
tions have to proceed steadily and we
should try to reach a certain target
as early as possible. For example, it
is not in the case of our country alone
that China hag behaved in this man-
ner. Even with Russia, the Chinese
have claimed quite a bit of their ter-
ritory on the frontiers between Russia
and China.

Shri Hem Barma: That is our conso-
lation.

Shri Lal Bahadur Shastri: Not con-
solation, but you have to see things in
the correct perspective. After the
establishment of the People’s Re-
public of China, Russia had with-
drawn its border guards and forces
along the long frontier wi‘h China,
and yet, as a Russian statement poin=-
ted out, there have been no fewer
than 5.000 border violations by China.
Sometimes during the Question Hour,
questions are asked here abour our
frontier troubles, border troubles
between Pakistan and India. This
is not something new to our couniry.
I was surprised to read that there
had been no less than 5,000 border

violations by China on the Russian
frontiers.

Shri Hari Vishnu Kamath: Have
Russian soldiers been killed also?

Shri Lal Bahadur Shastri: I do
not know the details, but it is not
impossible.

Shri U. M. Trivedi (Mandsaur):
Have they been killed? That is the
point. Not one hes been killed.

Shri Lal Bahadur Shastri: I do not
know. If the hon. Member knows
it
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Shri U, M Trivedi: None of the
papers have said anything about
killing.

Shri Lal Bahadur Shastri: ]| wonder
if the hon. Member had seen this
s'atement that there were 5,000 viola-
tions.

Shri U, M. Trivedi: Violations have
been mentioned, but killing has not
been mentioned.

TMo T wATRL AMfgar: & A
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Dr M. S. Aney (Nagpur): Violation
is one thing, occupation is another. Is

Russian territory actually occupied by
- the Chinese today?
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Shri Lal Bahadur Shastri: I have
said that this is nmot wholly uncom-
men, and if a poweful country like
Russia can put up with these things
for some time, we have also to take
a lesson from them.

Shri Ranga: Both of them are
cousins; they are communists, and
they know how to deal with each
ether.

FEBRUARY. 19, 1964 Address by the Vice- 1538

President discharging
the functions of the
President

Shri Hem Barua: I did not expect

this at least from Shri Shastri. This
is very unconvincing.
Shri Lal Bahadur Shastri: I have

not suggested. . .,

Shri U. M. Trivedi: That consolation
is there.

Shri Hem Barua: He says that
when a strong country like Russia has
to put up with this, we have to. For-
tunately, he did not say we who are
weak (Interruptions).

Mr. Speaker: Will he be allowed to
proceed” Whether this is an argu-
ment or not, he has a right to speak
and address the House.

Shri Lal Bahadur Shastri: [ am not
in the habit of. . .

Shri Hari Vishnu Kamath: The point
is: has China invaded Russia as she
has invaded India?

Shri Lal Bahadur Shastri: 1 was
merely reierring to the role of China.
The point is this. The House has to
appreciate that aspect of the problem,
what kind of attitude China has. [
was merely referring to that, and
pointing out that if they could do this
in the case of a friendly country like
Russia, a powerful country, they could
do the same or much worse things
with others. T am not suggesting that
we have to adopt a particular attitude,
or Russia's attitude. That is a diffe-
rent matter. There is no comparison
between the military strength of
Russia and that of India. A country
which is strong can put up with it.
If the hon. Member wants to say that
a strong country like Russia might, but
that India should not do that, .

Shri Ranga: Our country has
invaded, our territory has
occupied.

Shri Lal Bahadur Shastri: Anyhow,
1 shall now refer to another matter,
and it is about the communal riots in
East Pakistan. Much has been said

been
been
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m this House in regard to these riots,
and I do not want to cover the same
ground again. However, during this
period, even during the last week or
ten days, we -wrote to our Deputy
High Commissioner to take up the
matter further with the Pakistan
Government. We wanted that some
of our officers there should be allow-
ed to visit the riot-affected areas and
meet the minority community there.
We said we were prepared to give the
same freedom we would give permis-
gsion to their officers in India to go
round and see things for themselves.

Shri Hem Barua: They have already
gono round.

Shri Lal Bahadur Shastri: I know
that, but if the hon. Member does not
want that they should go again if
they want. . . .

Shri Tridib Komar Chaudhuri
(Berhampur): I am merely objecting
that the Pakistan Government. . .

Shri Lal Bahadur Shastri: Will the
hon. Member kindly resume his seat,
and try¥ to understand what [ am say-
ing? T am meorely =aving that in case
they allow our officers to go now. we
wiil have no objection to their officers
going again. What is his point? Why
should the hon, Member object, as if
1 have no feelings for the minorities
in East Pakistan or as if I wish to
give a special helping hand to
Pakistan?

Shri Tridib Kumar Chaudhuri: I was
enly trying to point out. . .

Mr. Speaker: He is not giving way.
The hon. Member may kindly resume
his seat and not intervene,

Shri Lal Bahadur Shastri: At this
rate, it would become impossible for
me to speak, if the hon. Members in-
terrupt in this way.

Shri Hem Barua: But interruptions
help you.

Shri Lal Bahadur Shastri: I do not
mind interruptions, but. . . .
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SBhri Hem Barua:
sharpen vour tongue.

Interruptions

Shri Lal Bahadur Shastri: But in
spite of that suggestion. the Pakistan
Government has totally refused it.
They have said that they are not in
favour of our officers going round to
the affected areas.

Shri Tyagi: The Home Minister the
other day announced on the floor of
the House that our officers there were
free to go, as their officers were free
to go here. That is the statement
made on the floor of the House.

Shri Lal Bahadur Shastri: So far as
East Pakistan is concerned, I know
that it was only in Dacca that they
were allowed to go, but in other areas
they were never allowed to go in East
Pakistan. This may have been said
by the Home Minister also.

ot swT A e (faseic)
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Shri Lal Bahadur Shastri: I was not
prezcn. when Shri Badrudduja made
his spwech. T am told he was very
angry. and perhaps he is one who gets
easily upsct. I do not want to say
much myself but I would like, with
Your permission, to quote some of the
comments made in the Pakistani news-

Papers on what happened in East
Pakistan.
Ittefaq, Dacca, writes: ‘Pakistan’s

Image Tarnished”, and says:

“Any decent citizen of Pakistan
would be saddened and ashamed
by these incidents. It is natural
that there should be concern
among the Pakistani people over
the theft of the Holy Prophet's
relic in Hazratbal. But those who
have created internal discontent,
disorder and riots on the pretext
of this incident, are not motivat-
ed by religion nor are they well-
wishers of Pakistan.”
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Sangbad, another paper, published
an item entitled “Communal Elements
Must be Checked”, and criticised
“reactionary circles"” for inciting
communal passions over the Hazratbal
incident resulting in the Khulna riots.
It says: zi

“The reactionaries did not feel
pangs of conscience in using this
terrible, weapon in their own in-
terests. The Hazratbal incident is
deplorable. It has naturally upset
the simple religious-minded peo-
ple in both countries.”

“But we feel even morp upset
over the manner in which some
well-known elements are inciting
communalism by raising the slo-
gan tha' Islam and Muslims are
in danger.”

The Pakistan Observer, Dacea, in an
item entitled “Enemies of Peace”,
says that while condemning the un-
desirable repercussions already seen
here, “We strongly condemn what
hag happened in Khulna, We con-
demn viclence as a means of reprisal.”
The Morning News  Dacca, dated
January 12th in an item entitled “Edi-
ters’ Appeal for Peace” referred to a
joint statement issued in Dacca on
January 11th by seven newspaper
editors and said:

“The recent Thappenings in
which human lives were lost due
to frenzy and recourse to violent
methods by some rowdy elements
in Khulna have shocked and
horrified us.”

The fact that the
Calcutta and the adjoining areas in
West Bengal were the direct reaction
to the communal riots in Khula and
its adjoining areas, has been admitted
in an article in the Bengali daily
Ittefaq, Daceca, which said

“What we feared has hap-
pened. Communal riots have
flareq up in some parts of Cal-

disturbances in
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cutta as a reaction to the recent
communal disorders in Khul-
na . . .The West Bengal Govern-
ment has taken strong measures
to control the situation. Besides
the police, it has called in the
Army. Disorderly crowds have
been fired upon.”

The Pakistan Press continued to in-
cite communal passions. I shall read
one more gquotation. This i what
Pakistan Observer said:

“It is to be regretted that some
West Pakistan newspapers having
some circulation in East Pakistan
have been carrying inflammatory
reports about Calcutta and West
Bengal which are havig an un-
fortunate effect on the passions
of people here .

Unfortunately the Communications
Minister of Pakistan had to say some-
thing entirely different; replying to
some questions he said that the Indian
Press reports were exaggerating minor
events, He was contradicting the
Indian Press reports which suggested
heavy losses of property and life in
recent troubles in East Pakistan.
Replying to questions, he said, the
Indian Radio and Press reports were
exaggerating the minor events. These
rumours were far from truth, he is re-
ported to have said. This is how com-
munal frenzy was fanned up. I must
pay my compliments tn the editors
and writers in these newspapers who
have taken such a balanced and truth-
ful view but the politicians there,
one of their Ministers had to paint
a different picture altogether.

There is a good deal of suppres-
sion of news also and I will not my-
self say anything on this but here is
an extract from the Times, London,
dated 14th February, 1964,

.“Tne Pakistani Press has at &..
times been much the more inflam-
matory of the two.”
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The Baltimore Sun of January 22nd,
in an item date lined, Karachi, Pakis-
tan, January 14 entitled “Pakistan
Censors Hit” quoting from Pakistan
weekly Outlook, said: ’
“This clamour for secrecy is
nothing but a bureaucratic con-
traption. For one thing the world
Press cannot be bamboozled or
bought over like the Press in
Pakistan. The home press has
been tamed and maimed . . .
Foreign correspondents have had
their mail censored, travei res-
tricted and queries to officials
left unanswered.”

I shall merely quote the headlines in
New York Times, Washington, Janu-
ary 23rd: “Suppression of news by
Government from Dacca—Plight of
foreign correspondents—How Rayer-
bazar was ransacked and minority
community wiped out.”

Theseg are the comments of Pakistan
Newspapers and foreign newspapers
speaking the truth and I do not know
if my hon. friend Mr, Badrudduja
had cared to go through these com-
ments. He should see and then de-
cide whether he could put India and
Pakistan at par; in fact, he wants to
put them on the same level

Shri S, N. Chaturvedi (Firozabad):
Have you collected any cutting from
the Pakistan Press in which his
speech has been displayed prominent-
ly and utilised for Pakistan’s adwvan-
tage?

Shri Lal Bahadur Shastri: I do not
know whether they hawve utilised his
speech, About Kashmir I have no-
thing much to say. The quest'on of
relic has been satisfactorily solved.
Some minor off-shoots are there
and I am sure there will be no special
difficulty in considering them It is
true that the political problems con-
cerning Kashmir have also been care-
fully considered. Many ‘I.hings have
been said here. 1 do not want to
indulge in recriminations or find fault
with otherss. We must act construc-
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tively and discuss all matters with
different sections of the people in
Jammu and Kashmir. I am going
there tomorrow and ] have every
desire to carry as far as possible
everyone with me. It is important
that the people in Jammu and Kash-
mir should be fully satisfied that they
are being served satisfactorily and
that they are being governed by those
who are their truly elected represen-
tatives, There are certain procedures
to be followed in a democratic set-up
and uliimately the will of the people
wi'l prevail. I have every hope that
I shall get the fullest co-operation of
all who one closely concerned with
this matter. I may have to discuss
with the Premier of Jammu and
Kashmir and his other colleagues also,
I may, however, add that if there are
some elements who want to create
trouble in Jammu and Kashmir, they
will have to be dealt with properly if
they do not see reason. I need not have
said it but I am surprised over some of
the speeches and certain steps which
have been proposed by some members
of the Action Committee. When I
went to Kashmir I gladly met the
membors of that committee, thrice
and went far to meet their reasonable
wishes and demands.

Shri Hari Vishnu Kamath. Why
did you no! go there earlier—I mean,
early in January? You could then
save the situation. But anyhow,
in spite of all that has been
done, if certain members of the
Action Committee function in a way
which will help any foreign country,
no Government will ever like to tole-
rate it. I have been indeed pained that
some of the members of the Action
Committee have been—thev may not
be members of the Action Committee
but at least in the meetings which are
addressed by members of the Action
Committee—raising most objectionable
slogans. There may be some pro-
Pakistan elements there, ..

Shri Sham Lal Saraf (Jammu and
Kashmir): Ageny provocateurs
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Shri Lal Bahadur Shastri: Yes; they
may be agent provocateurs. But any-
how it has to be stopped. It is their
responsibility and you cannot allow it
in any part of the country, much less
in the State of Jammu and Kashmir.
However, T do not want to make any
premature statement. As [ said, I
shall go there and try to do my best.

Shri U, M. Trivedi: We wish you
godspeed. .

Shri Lal Bahadur Shastri: I want
the good wishes of all the hon. Mem-
bers of this House. I can perhaps say
with some cc=fidence that humanity as
a whole feels relicved over the lessen-
ing of tension in the world although
there is a climate of cold war in some
rarts and signs of conflict and actual
ciash taking place in others. The atti-
tude and policies of the two great
powers have helped in creating a new
climate and the real contribution in
this regard has been made by the late
President Kennedy and Premier
Khrushchev. Both have attained high
positions in the world today and it was
a very bold and courageous action on
the part of the late President Kennedy
to have differed with hig other collea-
gues or with certain sections of the
people in the United States; in fact, he
took the initiative and extended the
hand of friendship to the Soviet Union.
He held it out to the end of his life.
His life was cut short so soon and so
suddenly. He is no longer there, but
his successor, President Johnson, I am
glad, has assured that he will follow
in the footsteps of President Kennedy.

The recent disarmament proposals
by Premier Khrushchev are also to be
welcomed. He has made out an impor-
tant point in his proposals, He has
said that the border disputes or the
problems of territories on the borders
between two different countries should
not be settled by violent clashes and
conflicts, but they should be discussed
and as far as possible agreement should
be arrived at through negotiations. Tt
applies to every country; it applies to
us also. Therefore, the Government of
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inaia hag welcomed the statement as
a whole. I think that these proposals
deserve the earnest consideration of all
the countries in the world.

I have dealt with some of the exter-
nal affairs matters, but there is no
doubt that national strength is essen-
tial if we really want to become inter-
nationally strong. Two things in this
connection are important for making
the country strong, One, of course, is,
economic changes with socialism as our
goal. 1 know that we are faced with
a difficult economic situation at the
present moment. But we have to
pursue our objective and it is equally
important that there should be unity
and integrity within the country. I do
hope that we will take these factors
into consideration, both national and
international, Ip fact, they are closely
interconnected, and I must pay my
humble tribute to the Prime Minister
who has been a symbol of unity and
who has alwavs stood for economic
changes in the country. It is the obli-
gation of each and every citizen of the
country, and more so of ours in the
Government, to fulfil the great objec-
tives he has placed before the country
and thus make it self-reliant and
strong. -

Mr, Speaker: Shri Nath Pai I will
not be able to give him more than 15
minutes.

Shri Nath Pai (Rajapur): Mr. Speak-
er, Sir, 1 thank you very much for the
courtesy of calling me. I have said I
will be in your hands.

Mr. Speaker, Sir, I cannot join the
chorus of thanks to the President for
his Addres: which. in my opinion, I
am constrained to say, is no more than
an insipid, drone, anaemic chronicle.
I think it is not wrong for us to expect
that the Address of the Vice-President
or the President to this nation and to
this Parliament should be something
more thap the annual report of the
secretary of the Taluka Mahila Samaj.
Nowhere in the Address of the Vice-
President do we find an awareness of
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the many perils that face us, of the
storms that are gathering; not a single
word to dispel doubt, to create confi-
dence, to inspire faith in this country.
In vain dv we read in his Address for
an awareness of the perils that this
nation is facing at home and abroad.
Under thig present Government, this
country seems to be like the ship adrift
on inchartered seas, without a pilot,
without a rudder and without g com-
pose, when storms are lying ahead,

This seems to be a country under the
present Government which is political-
ly confused, militarily unprepared,
economically stagnant and administra-
tively disorganised and demoraliced.
They have brought us to such a sad
siate of uifairs. We have come to such
a pass today under the present leader-
ship that we are without an effective
leader at home, without a dependable

friend abroad. How chaulic is the
state of affairs. the wundecisive-
ness, the lack of a sure
guiding hand, was demons-

trated very amply today immediately
after the Question Hour when this
House was held, ir. spite of the wvery
best! efforts of the Speaker. because.
nect a single reply could come to throw
light on so simplc a matter like the
use of armed forces in Shillong. For
45 minutes we could see the typical
paralysis. the chaos and the confusion
that are crippling the present adminis-
tration. I am not gloating over it
because it is a gross misfortune which
is enveloping all of us. We happen to
be the victim of this kind of crisis.

1338 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

But in spite of this, this Government
ig quite capable of doing the wrong
thing. One such demonstration was
given very recentlv—and 1 will be very
brief about it—in Soa. How perverse
pride and petty prejudices will be
allowed to prevail against the manifest
wishes of the penple was very amply
proved recentlv in Goa. This Govern-
ment has shown very little talent for
tackling the existing problems, but it
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hag displayed an unmistakable gift,
almost a genius, for creating problems
where none exists. One such example
is Goa. For the first time in 463 years,
they exercised the sovereign right of
man, exercised their universal franch-
ise, which is their heritage as that of
other Indians; they expressed <wkat
they want in unmistakable terms, and
what was the response of the Govern-
ment of India? Shri Shastri was de-
livering a very fervent peroration at
Bhuvaneswar, and what was his res-
ponse, and what was the response of
the leader to whom he hag ]ust paid
tributes? After getting the report
about the Goa election, the Prime
Minister said, “I am pained and

shocked:” Why was he pained and
shocked? What was there pain-
ful and shocking in the result ex-

cept that the people of Goa had not
carried out his mandate, except for the
fact that not one member of his party,
out of -the 28 who had won the elec-
tions—not one—had been elected?
Therefore, instead of bowing down as
a democrat to the verdict of the people,
he made such a travesty of the past by
declaring publicly that he is pained
and shocked. I do not want to go into
the details of that. I shall pray with the
Government, and Shri Shastri in parti-
cular, that it should be our endeavour—
and I still continue to cling to that hope
though it iz becoming slender—that
Goa will not be made to go through
the same ordeal through which they
compel other parts of the country to go
which happen to hold views of about
their own place in this country different
from those of the present Governmerit.
The Goa matter needs to be handled
without any false prestige, without pre.
conceived ideas, as the facts have dis-
played themselves. I hope they will
have the generosity and courage.

I would have liked to talk about the
happenings in Goa. 1 should like to
mention one fact. Today, for the first
time we are privileged—I wish there
was a reference to it either in the
speech of the Vice—President or other
hon, Members—to have the chosen
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representatives of the people of Goa
who are taking their place in this
House. Formerly they ware representa-
tives nominated by the Gowvernment.
Today threy have been sent here by the
mandate of the people of Goa. They
will have occasion top convey the
genuine wishes of the people of Goa as
to where they want to be and what
they want to be as full Indians.

May I now turn to something’ which
is hanging in the minds of all us—I
mean Kashmir. I should plead with the
House that let us not confine our assess.
ment of the developments both at home
and what happened in the Security
Council to the expression of our wvery
legitimate resentment against the
stance and posture of the British dele-
gate, 1 think we need to go a little
deeper to find out what happened.
First, we should like to tel] the Secu-
rity Council and the world opinion
something about the development in
Kashmir. The Security Council will
have to make up its mind once for all
whether it wants to be what it was
intended to he—the guardian of

world peace—or does it want to
be used and to be exploited
for propaganda stunts as Pakistan

palpably tried to do during the past
few days there. The Security Council
will be sinking in the esteem of the
world and, I think, it will be ceasing
to be that effective instrument of peace,
avoiding war, if once again it suffers
itself to be used in the callous manner
in which Pakistan tries to use it. World
opinion chould also know another thing,
that there was naver any threat to
peace in Kashmir. No peace was en-
dangered, and if every time Pakistan
will cry “wolf” the Security Council
will be huddled into a conference and
those meaningless futile discussions
will be held palpably used to malign
and blacken this country, I do not think
any useful purpose will be served.
Mayhbe, temporarily India suffers, but
the world suffers too, because to the
extent the Security Councils comes to
be twisted and abused like this by a
power for its otwn ulterior motives, it
ceases to be an effective, efficacious
instrument of world peace.
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I should now like to say something
about the way other things have hap-
pened. We have said something about
the British delegate’s posture. I think
Shri Shastri should have used more
firm terms to the universally felt
resentment in this country. Caution is’
all right, but when it comes to talking
truth we should not shirk our respon-
sibility. One feels that the Tory Gov-
ernment or some elements in the Tory
Government have not forgiven India
for daring to throw off their yoke, nor
have they forgotten the loyal service
rendered to them io perpetuate their
shackles on this country by the Mus-
lim League who happens to be in
power in Karachi today. One feels, of
course, a little angered ang also sad
at the way Sir Patrick Dean tried to
twist the facts relating to Kashmir.
Perhaps, there was this thing, that
apart from this animus towards us we
should trv to remember that there may
be something to do with our own fail-
ures too. Let us not try to console our.
selves that this anti-Indian posture
was adopted by the Unitrd Kingdom
because Pakistan is merely a member
of the SEATO. Thereg may be other
things too.

I would like to venture here io sub-
mit something. For 3 lung time woe
shall continue to be punished and
penalised by the world for the sorrv
performance we gave of ourscives in
the NEFA. The world respect thos:
who are strong and, moreover, the
world respect those who respect them-
selves. Just three weeks back the
entire Indian Cabinet was dancing
attendance on the Chief of Staff of the
United Kingdom, Lord Mountbatten,
and when it came to defending a very
vital interest of thiz country we were
not shown the ordinary courtesy of
warning us that a delegate of the Unit-
ed Kigdom will be taking an attitude
injurious to the wital interests of his
country. This courtesy also was not
.shown. Our international prestige has
so much shrunk that we are being
taken for granted in the world that
any power can come and slap us in the
face and expect that India will thank
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them for that. That is the position to
which we have been reduced by this
Government.

Look at France Sycophantically
this Government has been trying to
please De Gaulle ignoring the rights of
legitimate freedom fighters in Arab
Africa. They went to the extent of
insulting the entire Arab nation over
the question of recognition of free
Algeria. The House is not aware to
what extent the slick, smart Alecks in
the foreign Ministry can go. The first
Ambassador of the Republic of Algeria,
Mr, Deputy-Speaker, was subjected to
the humiliation by this Government of
being disallowed to come to this coun-
try on the passport of free Algeria.
He had to take the passport of Moroceo
and come, What testimony of our
support for freedom’. Why were we
doing it? We were doing it in the for-
lorn hope that De Gaulle will support
us. And, De Gaulle has delivered 3
slap, the way he has thrown red car-
pet at the feet of Chou En-lai. Every-
where we will find this thing towards
the Chinese who are shrewd and who
have great power. Sir, if a man slaps
you once it is his mistake, but if he
slaps you a second time it is your mis-
take. The world is made like that.
But this Government whose idealism
has been corrupted by power and

. whose sense of realism has been dis-
torted by fear will never come to the
proper conclusion.

We must look to other aspects of the
debate in the United Nations. What
kas prieved us more is not this Tory's
posture, because for the Tories Kash-
mir will eontinue to be a pawn on the
chess board of international polities,
a game which the Tories are never
tired of playing. But Kashmir is
something far more serious to us. It
is the kingpin of our hopes for secular
democracy. And, here we should take
a warning from some of the other
speeches too. For the first time, Soviet
Union which has been giving sustained
support to us has made a departure
from their own policy. For the first
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time the Soviet delegate has used
words which should make us sit up
and think. Mr, Khrushchev, only a
few months back, had prociaimed that
there is no dispute in Kashmir, Kash-
mir is an integral part of India and
nothing can undo it. The Soviet dele-
gate has said now that there is a dis-
pute and—even worse—they have
placed it on the same level with re-
gard to the question of minorities in
this country. It has rallied us and it
has hurt us. I can quite understand
the Tories, who will not have more
than six months, having their last fling
at India for what we did during the
Suez episode. The Tory Government
perhaps was smarting under the insult
and this was their last chance because
there will be a general election in
Britain before May ang they may not
get a chance again to do it. But we
should look as to who supports us. We
stood more or less isolated in the
United Nations. Nobodv said one
word of appreciation about the way
we treated our minority. We were put
on the same level as Pakistan even
by the Soviet delegate, who says “we
think of communal tensions”. I am not
condemning it but we must sit together
and draw the necessary inferences and
conclusions,

Mr, Deputy-Speaker: He should

conclude,

Shri Nath Pai: Bear with me a
little longer, Mr. Deputy-Speaker.

I do not know if Sir Patrick Dean
has gucceeded in hurting and injuring
India as much as the Tory members
wanted to, but one thing is quite clear
that the future historians cannot resist
this conclusion that he did succeed in
permanently demaging the fabric of
what is ealled the Commonwealth.
Indian faith in this link has been
gravely irhpaired, and I do not know
if it can be restored to what it was
after the treatment we got here. Even
though what has happened in the
United Nations % something wvery
alarming, there is one redeeming
feature noue the less. Pakistan did
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not get what she wanted. She did
suffer a major defeat in her attempt
at the United Nations. This defeat
she did noi suffer in the Security
Council, this was not inflicted by the
very able presentation of Shri Chagla,
but this defeat has been inflicted on
Pakistan in the valley, in the villages
and hamlets of that beautiful land by
the people of Kashmir, who refused
to be taken in, who refused to respond
to their nefarious call to rise in jehad
to betray this country under the plea
of defending Islam. The Kashmiri
brothers have covered themselves
with glory by the way they discharg-
ed themselves during those days and
this is an aspect of the problem which
we cannot afford to neglect.

I should like to tell the Government
that Kashmir's destiny will not be
decided by Sir Patrick Dean and Mr.
Bhutto in the United Nations.

An Hon. Member: It has
been decided.

Shri Nath Pai: It will be decided
in the hearts and minds of the Kash-
miris. Here we have to be extremely
careful of the way in which we handle
the situation. I think the Govern-
ment of India must not repeat the
fo!ly of relying upon the professed
loyalties of an individual in prefer-
ence to the manifest loyalty of the
‘entire Kashmiri population, Those
lovalties are very clear. But their
grievances must also be looked into
and we have to try to see that we do
not try to give any shelter, any pro-
tection or uphold those elements
against which, the Kashmiri people
have demonstrated, they have lost
their total faith. It would not be the
path of patriotism and in the interests
of this country that we continue to
pamper these elements. 1 am not in-
terested in names. T also want to
tell the Minister writhout Portfolio,
‘while wishing sue.¥ss in his mission,
that we owe to ourselves that we
should not think in terms of Pakistan
‘but of ourselves.

already
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Mr. Deputy-Speaker: He should
conclude now.
Shri Nath Pai: May I have a few

more minutes?
up.

Mr. Deputy-Speaker:
19 minutes.

I will try to wind

He has takem
He may wind up soon

Shri Hari Vishnu Kamath: He be-
gan only at 1.40 p.m.

Shri Nath Pai: I have not yet
touched even China. Further, 1 am
the last speaker of my party.

Mr. Deputy-Speaker: He had only
ten minutes. Now he has already
taken 19 minutes,

Shri Hari Vishnu Kamath: Perhaps
a miscalculation.

Mr. Deputy-Speaker: There are
other Members who must be given
opportunities,

Shri Nath Pai: I was saying that
the processes which we initiate in
Kashmir must be such which leave no
doubt that either the investigation, or
our other approaches, are coloured by
politica! considerations. Either in the
investigation of the case, or in deal-
ing with the elements, we must never
make any ground, any scope, any
margin to be misrepresented that we
are departing from our own standard.
What Pakistan does is no considera-
tion for us. Pakistan can naturally
repudiate her obligations under the
Nehru-Liaquat Pact. What better
standards can we expect from the
leaders of a country, or some leaders
of a country who in the morning are
sworn in under the Constitution and
in the evening hold a revolver at the
back of the man who had sworned
them and trample under their very
feet their own Constitution? But our
obligations to our minorities are not
enshrined in a document; our obliga-
tion to our minorities is something
with which we are born; it is a part
of our culture; it is a part of our
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heritage and civilisation. It is written
in gur Consutution, We cannot re-
pudiate and discard our cbligations to
those minorities without ceasing to be
Indians. For us there is no escape

from our responsibility. So, let this
be borne in mind.
I would like to come to China

before I wind up and say, I do not
know if the Government of India pe-
lieves, even now alter twelve years of
experience, that an amalgam of illu-
sions and personal prejudices can
make up for the want of a poliey.
Shri Shastri has talked of negotiations
just now and tried to console us by
saying that there were 5,000 violations
of the Soviet land. May I remind him
how the Soviet lion reacted when
there was a significant violation, not
of land but of Soviet air supremacy?
The Soviet Union girded up its loins
when a U-2 plane violated the Soviet
Air supremacy and put the United
States in the dock. Why compare
ourselves with the Soviet Union when
we are patiently—shall I say patient-
ly? is it the correct word?—quietly,
submitting to thousands of violations
of our territory? So, the Soviet ana-
logy does not apply to us.

But the alarming thing 1is the
announcement today from Rangoon
by General Ne Win who says:

“to enter into direct negotiations
on the basis of the Colombo
proposals”,

General Ne Win has paid visit to this
country only a few days back. Is the
Government of India busy again
bringing pressure on our friends and
others to persuade China to come to
the negotiating table even when China
refuses to accept the Colombo Propo-
sals? What is the foreign policy of
this Government? Hiding, taking
shelter behind facts which are
blatantly repudiated by others going
on chewing, chewing—how long are
we going to chew—this pil1 from
which the last substance has been
squeezed out, this pill of the Colombo
Proposals? So far ag China iz con-
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cerned, to go on parroting, reiterating,
repeating the Colombo Proposals. So
far as Pakistan is concerned, what is
the policy? The dead and buried
Nehru-Liagquat Pact. It ig not the
path of wisdom and statesmanship to
g0 on hugging a corpse. A wise man
knows that the only way to deal with
a corpse is to give it an immediate
buria] or good cremation and do away
with it and turp to life. What 15 the
meaning of this? Now General Ne
Win has started telling this thing.

Let us remember what the Chinese
are thinking. I am not here to strike
a posture of militant hostility to
China. But let us think what Mr.
Mao Tse-tung very recently told a
visiting dignitary. 'Where is the
Indian army? Where is it? He says:
it is invincible in peace, invisible in
war, This is the estimate that the
Chinese are making of this country.

Many of the evils with which we
are confronted are the inevitable out-
come of the way we resisted the first
invasion of free India. This is the
penalty, the punishment we are get-
ting. About China may I say that
this nation created this emergency
and what a new India we saw? The
Chinese challenge brought to the fore
all that is noble and great in the
Indian naticn and in the Indian
character. All of our squabbles, all
of our quarrels were forgotton. For
the first time since the dawn of in-
dependence, for the first time since
1947 we witnessed all Indians march-
ing together under the seal of being
Indians, we saw the rebirth of a
new India. united dedicated, deter-
mined. facing defezt in the face with
equanimity and working with confl-
dence for victory. But all the pre-
cious treasure of our unity, of our con-
fidence, all *hat priceless treasure of
our unity, of our faith all that has
been squandered away, has been
thrown away. I this nation is to sur-
vive the challenges that are looking
us in the face, the present Government
will have to make up its mind to
discard that paralysing indecisiveness,

1
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that uncertainty, India will need

something more than the exhoriations
of the people of this country to follow
the path of Mahatma, Gandhi. We
will need something of that undying
faith with which Mahatmaji led this
nation in its darkest hour, something
of that courage with which Bhagat
Singh marched to the gallows, some-
thing of the courage with which Khudi
Ram Bose kept on chanting Bande
Mataram, something of the soaring
idealism with which Netaji and his
valiant band of soldiers saw the dream
and vision of free India come true.
Thati alone will help us to face the
future.

14.08 hrs. m
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Shri P. Venkatasubbaiah (Adoni): I
am highly thankful to you for having
given me the chance to speak. From
this House we extend our heartfelt
thanks to our Education Minister,
Shri Chagla, who has so ably advocat-
ed our cause in the Security Council.
While speaking to pressmen at the air-
port in London, he has very correctly
pointed sut the attitude of the British
Government towards our problems.
The attitude taken up by the repre-
sentative of the British Government
in the Security Council has not come
as a surprise to us. The British Gov-
ernment never recondciled itself to
the fact that we wrested power from
them and attained independence. They
have all along been feeling a spirit of
comradeship and fraternity with Pa-
kistan and its leaders who were
hobnobbing with them to vivisect’ this
country and to create all sorts of com-
munal troubles and hatred. When
there was an emergency, some friends
eriticised the Government severely for
rot having more cordial relations with
the British Government, but knowing
as we do thewr past history, their atti-
tude towards our Government and
our political movement, 'we could not
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have expected more than what

they
have done.

Shri Tulsidas Jadhav has narrated
the interview that some M.Ps. had
with Mr. Paul Gore-Booth, the British
High Commissioner in this country, in
which the High Commissioner pin-
pointed and crystallised the opinion
of his country on the accession of
Kashmir to India. That amply speaks
for their attitude towards us.

As for America, though we are high-
ly thankful and grateiul to that great
country for coming to our rescue at the
time we faced the crisis of the Chinese
aggression, yet I feel that these two
countries, America and Britain, want
to stage a come-back through their
neo-colonialism and to have a grip
over our country. In spite of Pakis-
tan hobnobbing with China, they
have still got a soft corner for that
country. That clearly shows that
they have not reconciled themselves.
to us.

Some doubts have been raised by
Shri Nath Pai and other friends about
the softer attitude that has been
taken by Soviet Russia, but we should
not forget the fact that the Soviet
representative, speaking in the Secur-
ity Council, had clearly stated that
Kashmir's accession to India was
complete and irrevocable. So, the
other thing which might have been
said in a different tone, should not
be taken serious note of. The fact
remains that Soviet Russia and
Czechoslovakia have played their part,
and consistently supported us in our
stand on Kashmir and in recognising
our country's sovereignty over Kash-
mir.

Coming to the communal riots and
the hatred that has been let loose in
Pakistan on account of the theft of
the sacred relic from the Hazratbal
shrine, T would like to point out to
this hon, House that it is a grand
strategv of both Pakistan and China
to see that there is a chaln of com-
munal riots in India and Pakistan. I
also sav that it is an engineered affair.
In India also they have got agents
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provacateur who will foment trouble
al e approgc.ate moment when a
Egnal 1S povew.  wwoie Laan the out-
ward enenues, Pakistan and China,
Wwe should be ve:y careful about our
internal enemies who, taking shelter
under our democratic set-up are try-
4ing to create all sorts of communal
troubles. We must be more careful
about our doubtfu] friends than our
sworn enemies. That should be our
-attitude, and the attitude of our Gov-
ernment. I would very eamnestly re-
quest our Government to have wvigil-
ance over the activties of these people
who have come here in so many
guises only to create trouble in this
country,

I was gurprised to hear the speech
of an hon. Member of this House,
who swears by the Constitution of
India and by secularism, and at the
same time has made the worst com-
muna! speech that I have ever heard
in this august House. I  would
sincere.y request the hon. Home
Minister and others in Government to
keep a watch on certain people, and,
if necessary, to use their constitu-
tional powers to gag sheir mouths, so
‘that they may not utter such irrespon-
sib’e and communal things in this
country.

Coming to our internal problems,
the Vice-President has told us that in
spite .of the best efforts of Gowvern-
ment, they were not able to make
much headway or show improvement
so far as the food production of the
country was concerned. As has been
~ninted out by several Members, im-
provement in agricultural production

is the main base for the economic
development of our country.
Unless we improve things and

achieve self sufficiency in foodgrains,
we cannot progress towards industrial
and economic development, Many con-
ferences of State Ministers and many
seminars of agricultural officers are
h=ld; still we have this alarming pie-
ture of shortage in food production.
From reports it seems we cannot reach
the 80 million tons of production
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which we achleved last year; there
wouwd be a snoraall or about 3.5
million tons, Lhere is no use of having
conlerences or appointing one more
IAS officer: these will not produce
grains in the country. The Central
Food and Agriculture Ministry has no
overall control over the working of
the various State Ministries, From
the way the Agricultura] Ministries
are functioning, I could say that even
for 100 years we cannot achieve any
substantial improvement though we

may pump severa] crores in this sec-

tor. We must tackle the problem at
the village level. There are delays
in implementing schemes whkich can
yield quick results. The Ministers
completely depend upon files and notes
given by their glorified secretaries.
Unless hey apply their mind to the
realitie: of the situation and remedy
the diffi_ulties that stand in the way,
no amount of conferences and seminars
or crores of money spent on schemes
from tax payers’ money will solve the
food problem.

While answering a question the hon.
Irrigation Minister said that thir Gov-
ernment was considering taking over
big projects with huge capital outlay
In our State, we are constructing a
huge project—the Nagarjunasagar
project at a cost of Rs 150 crores. It
will take 10—15 years for completion.
For al] these years the State’s resour-
ces will be diverted to this huge pro-
ject with the result minor and medjum
projects could not get adequate
money. An early decision should be
taken by the Centre to implement
projects costing above a certain sum.
Unless this is done no purpose would
be served by sanctioning_some addi-
tional amount for agriculfural pro-
duction,

The cultivable area in a country is
limited. With growing population and
extended cultivation we could not have
quick results. We should take fo in-
tensive cultivation so that the vield
per acre may increase. We have to
see that the land reform problems and
fragmentation of land are avoided so
that there may be consolidation of
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noldings, co-operative farming may be
encouraged. Credit should be made
available through co-operative socie-
ties. Our efforts should not be exten-
sive and diversified but intensive and
concentrated so that best results could
be obtained quickly. There are three
or four departments doing the same
sort of work creating confusion and
duplication: Community Development
Ministry, Food and Agriculture Mini-
stry and some other agencies also—
3 or 4 agencies giving credit to the
farmers. The result is that only influ-
entia]l and rich farmers get advantage
from all the three sources: co-opera-
tive societies, Community development
agencies, revenue department. We
should see that there is an entire
review of the land revenue depart-
ment.

I have got the greatest respect for
the leaders who are protagonists of
prohibition; they say that it has done
immense goed to this country. I agree
entirely. But I regretfully submit to
them that it has thoroughly failed in
its implementation: it has polluted the
social fabric leading to bootlegging
and illeit distillation on a wvast scale.
It you are not able to implement it
effectively, for heaven's sake scrap it.
‘We need not stand on prestige.

About Hindi, I have to say a few
words. We are people coming from the
South. The Hindi fanatics in season
and out of season by their speeches
and utterances are antagonising the
people of the South, We are
in no way lagging behined in
learning Hindi. We have com-
mitted that Hindi should be the
linguna franca of the country. But by
wounding the feelings of southerners
time and again and ereating econtro-
versies over irrelevant matters that
Hindl alone should be spoken, they are
antapgonising our people. T appeal to
them to cultivate the spirit of cor-
diality and tolerance. We will not take
it lying down. They alone are respon-
sible for creating this sort of antipathy
fowards Hindi. 1 earnestly request our
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friends to be more tolerant and let us
hope that ere long it will become our
national language.

Shri R. S. Pandey: So far as Hindi
is concerned, I want to tell you on®
thing. The question of Hindi should
not be raised in terms of north rad
south, There are so many South
Indiang who are very keen, and are
learning Hindi, and Hindi is very
popular in South India.

Mr. Deputy-Speaker: Order, sder.
Shri Gulshan,

ot aemw (wiesr) o7 e

wEa, Jqreata & wfwwrae 97 #7%
qor § =t 9w W g )o@t aw  ww
T § SR i G g o
fom® 2w #t sy &, & ag}-@
Hgimg, M H 3@ W WRNER AR
[ F ag W oA A1 OAR
g I free oot wi fuss Tl
Fr wafa ¥ far w5 g oo
#ar g A qx ag=r § fF g
WA & gt oT w1 fomg 7 2 famr wan
IART 9T T g qF TC |

TR Teeafa, REW owEt /)T

FET TeAT G A & & A AW A AT
F¥ F4TaTT TE 9T g AT I & AR
FEga € fF 20 Y faE T ¥ @
aw #Y gafa g 1 fF S G T
g &Y JIER q@W 9T A 2 Q@
gdgdr g AT AR G W& |

s F A A 1 WA g
Fud § fr qF aew @ e FEdT
e gm g darare FT & AR gl
TH 99 gH AOAT FERgUEr F
g @t 3=y ¥ 5 3o el ¥ gt
A &Y RFD, I A WA co
FrEAT, FAF FT FEA oY FEET §, WK
3T WAl F1 @al ¥ FFC @A FT
faer A€t wTgaT | ag 1 AW B A &
|/IAAT AT 92 QT &, T8 o1 /= A
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foram FT gFo g, dfew fem

e ' HRom Az g fr
& TE A EE AR AR |
§ s Tt # sww faw )E
SR ey AR I T F q@l F e
19 &g €

T T T T,

war wra fegEm )

oIS W FT AT TS W g A o T
A W & | A O T AT g
S T § WK GEL AH AHT0 2%
g1 am I am g e TR
7 9F ¥ @7, 7 75 F = F &7y
MY )T AT H TR A T
Fgr v fF g0 F 78 F1 Ao FI
g e o T §EE ¥ oaww 9w
T FT AGST FT OF IH g femy Qe
g O gfqm @1 T AF F7 eawdr
B FT I AA F e § | F @w-
#aT1 g fF 3@ g # fr go @
FAFA |Afgr dragar v STER
¥fara §9 & fag ar T ¥ 72
ar &t FT IAEA g ¥ fag At
fear @ S®ET " FT fgan oar 1 WY
HFA FT AAET § IHH 9F fE
s afed ar, 7 f5 goaee & guaw
¥ frarr #1 drer & ot

ga foE wet § @ fafrex
qIfgaT 19T 3 § o7 g A FE
a3 GTET QAT femndt &Y & ; Af
9 §F FT gAY WA § &1 WM qE-
a0 R TR E T T FTw v o
Fg AN AT § qE IATRA 7
qg gAEA A a1 & | forar w51 S S
faeelt fg@ 97 www & 7 faeret
¥ qorea ¥ & § wWifs & o oF -
a g e I AR FreEm ¥ fraee
a1 I WA T AT | TAH AAE

Wt-;tw%iﬂifﬂ?ﬂzeﬂ
#
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T(AT ST @, AT T AT R, Oy
By oot enft ol @ foredr wwy
WY AT &R g ST f | AR Ay W
o ¥ v WX T 47 99 g @
v g | fan foemae & agr s I
T 1 ot 3 e &R ¥ iz 8,
g1 ¥ i e sy m ) F '
aar g 5 Tem # f fremae 1 @
& 1| T FY T o @ fF g
¥ oft faemae g Avelt ¥ 1 dree
o § fr ot |e a3=T 81 e

g A Faw W F oA ¥
g @ awer fF Wy 3T T
TN | GRT @Y WA 91 Afsw Ay
ot ot TE @ WY | 0F T q1 ®/E-
FTL FTHIS 7 FY 19 FT g R/
0 aos ofErR s # g
T 2 L T TAT ER 99 gEar § )
TF 7% Al qrEdl @ 2R 3 a1
FOOS 20 FHOw ¥ oFm grvd
o9 gHE £ | 99w a9 q=r gan g |

ar & wwean g 5 oo 2w @
T TET R | WA O G AT AR Ay
1 AT ¥ s Ie 97 9 sue
T UF AT | I g AT TR AW
g ot @ Q| SF AT s
wferdt § @ X @ ¥ 1 9@ @Ay dfew
At ¥ o = F, I foee R aw
wr g A o I & aefronht ¥
IHET TG AT AEL | IEA 99 F F
ar f¥ fggers & aefeom s,
WA ¥ TAF aww & oo ¥
HT W A1 W8T g7 &4t e Sed
SAS JET AGT I7 gW HoA 2 FT UR
T & SR e g frsa, ot fama,
wars faer, R agr gg # Afgar
ag ondt, waR FOEr faear, @Y
frerdt s @ & fod warr famar
¥ O ST @ TR a1 AT A
g7 |y § fr o & faw # @
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I A Y & 3Y T ST & FROT
AT F s¥ wfeat 7 w7 ¥ www
I dre e A § gng aFr g fr oz
TS &F 90T | AR 7 9 @
qEeAT AT | TR AT A W AT AT
& amz ? & A gwaa g fF aeee A
#ifa oawT W &

TET TS A\IAIC AT AT E, AR
37F faq N 97 T@r @ g I AW
q< @9 T gIFT 7§ 98 WHEGY FT aA-
e # 991 S g 1 Afgy A 98 97
f&F = g ¥ 4T 997 T T9-
g ST A grAT JT qar |1 ¥ w9
et o2 gadfere #1 ararg 7 @dr
9 TIE A AR WA AR T 7
AT IWE AT AT WA
& FFEAT dF | T ANFAT FHA FF @) |
IFH A geeAT B AT E 1 T 72 TH
1 ara & e gardt o T D qE
7t g & | NIANT 7 FOA qL agH
et T qrE et § W TS T
TR oY T ferg AT & ST Afa
IT AT F TR F A &7 AT 9T
farmr gt & ' farera ¥ 1w
A F § | FTET TET TR I
i 9% &= T8 g1 & | | Faw
¥y @ FEA AR | T T oA oA
A ot 19 gERER §F awa 7 difer
) TEF 7 gU T a1 fF e
T g 2 AR e g Af &
15,00 hrs.

A AT AL ;A OF 97§ I9H
At u A= S ¥ F@ g oag S
TR I FT XAH § 98 TgT HI9T
£ AfF7 & % 9T 39@ wuA #
W N § A agd 0 g AT A
gaa g 5 (e awg o gard =t
wTRATT TG EY 9T G E |
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A AAT FT ZAT AT THEA TN
AE FET o gFAT 1 A I AW A
g ar arfee & I are gane g
w14 § /19 AT A3 437 gaA (€I
& 1 ¥ gweman § i ag gfet o wew
# g€ ar ofieer & g€, Aroae av
g ¥ gf ar a8 WY g W ¥ fog
oF g Ffems g 1 & wwAaT § fF 3w
R fagat 7 w1 fggat o qeraml
FY Fav FT § 9@ I AwAferee @ T
wad T @y & | faww wreEt ¥ 9
TS T8t fggt W T A T
¥ fou far & & ooy g fr o=l
OF g &1 Frfas s F17 fFar g

FIIHIT F Fam A dgd 3T F
s o7 Wr g | ¥ guwar § 5 qrew
HTRL T2 99AT 9 &34 § AF g
TE g & | WL WA HgW ¥ A
srae fawa T, 7 a9 gra & frper
Frm @ fee vEH arfow sar @@
wfews & Strar Far § | 6T qeve ¥
S TiffeaET gEATEdd & FeER @
FI< gAeT fFar @ SR Agroe SR
TET AT AT FT THFL I AT ALFL
37T fawrra ¥ fae € ot GeeTE
arfeTr SISl F AT IAET 97 7D
gs 97 & 37 wAG FWL W AW
TS fa3rdy ¥ T e S Y
WITA gU AN 49 T 4 | T 21
FATAAT AT W A FHAT IR T
qT fFay | HGEF SATY B WA qadT
9 @ odf gEit W ST gTEICH
qar F% faan e o 0¥ s At qan
21 & gwa g o N 9% T A &
% g1 2 o1 F g% faege niweanfral
F IO FT THA T IR G A,
a7 T~9T AT ZUA I a5 @7 faa |
@ G ® " FT & Adon & fF
FIOAIC & Ww It a2 Sy
dar gt o @ & 1 A o s
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L THIRIL ErT ¢ o a2 TET ¥ ;9
AT 3 &) ag £ AF A & THAE FA T
TeT T § W IHET HifOw @A g
f& &rr s & @g 7§ afes wwt
& &1 Arw war § fF 98 9% iy
T o, {51 S | w9 T qghoE
a1gd § f wregaf v vy fiwar s
a9 A< g 3 A e g §<
wErL # Tregafa w1 e Ay e ¥
T T T W & T W Uy e
qGT YT AN &1 WD A a8 T 6
UF ZEL & T ¥ 71 A faafa=w
9 W A G & WA | O &
gEa A ag I @ T § fF agi 7
TEE 97 F AT AT T Iq qEifaw
qq aTel F1 A 97 afew @9 doo
TR /T Tegwfa &1 agr 7w
T | W TfFET € a8 % G
& ®IT 7OF SrgEt wig & TEew w2
Ft spfear #wa @1 ¢ Wi o
/T oft I8 1 W § e o
WIS W] F<% 4 dg Tade gt
T F WA 1w F ¥ A ovfrery
FrT FfE AW IO F g wR R
T f€ WaT ST § /A &, I74) =
¥ 4TY | 3@ T A 4E FEAT AT E
e Iraregufa wEigw & waw # 58 W
uF w471 g fF g o 39w 91 gw
gl faereT av o fd e s
HHAT 66 G BT |

T & wo¥ wrwwr # fggee
FEEH AR 9F9% FAET ¥ O A
safa & fAq g8 w s g7 1 T
HEATE qGT ) A AT 7@ TG
TG | AT AT T T40T AI4GA
F1 R &7 TR qIGH ¥ foerx § D
FTF 30 ¥IX 7w A T 1| At AR
3 A freaTr & 78 § 1 97 787 wagd
A IHW T qEAI & AT fF T
QT F ant Wiy ¥ & § A =
2116 (Af) LSD—8.
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wt § 9nx fA /T §) 9 6@
Luidl
TRt wg T @ fe owwR 9w
T eger sTezw & wagdd w4
4 ® fon &9 mfe &1 o far
g & 1 ifEw I wE ¢ fF T o
T & qarfaw gl A W AR ¥
e s fr 9 Iwfa s od | @ <@
& 3w 3} Fywr T rerg 78T gk & )
W I1ga § fF o8 I 97 dedw |t
1 7357 A7 WA W R Gwn e ot
S @) aga & frar s 1w e
& T & g e F1 =T w9
A ag 2w F HaTe ST IeT o F 91
oYX H1 & AT S IneT aUT LT §
ag it gu< srawr | gafAg & et §
fr @ %@ # T 5% & W |
WA IFFT ZATEF S0G 3@ FL o
AT § | ST @ @) & awT fd T
g | g Tiw9E grarsfeal & ark # &€
T T § Afaw o9 ag ST 6 FT
7El Fd §) IGF A% Ig HIETEENT
e & ST § | & P F F I
St & fag w6t A a9 39 %) 4%
3 fF & FTHae &) A 37 TWEF ¥
HT | g |
fF ¥ wr7 "o @) § gafeg
# W SR T FY T 427 gU WY
¥ g5aE a1 § {F med g9 3nug-
afg & W 9% e F7 wEE e |
Shri Basappa: (Tiptur): Mr, De-
puty<Speaker, Sir the lengthy debate
on the President’s Address all these
days has evoked intense feelings on
all sides of the House because it is
connected with certain  affairs that
have happened in East Pakistan as
well as in Calcutta. And, particular-
ly, what has happened in thel.Securicy
Council has als> some'hing to reflect

in the debates of this great Parlia-
ment. Even on the day when the
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Address was presented, the linguistic
rivalry and other things that were
created have added to this kind of
feeling in this House. Therefore, the
Parliament and the people of this
great country have to take note of
the intense feelings and see that
those intense feelings are set at rest
so that we may march towards pro-
gress in all directions.

Sir, the President’s Address has
been stated to be very comprehensive
ell through, but various criticisms
have been levelled against this
Address. Therefore, it has become
our duty to analyse and see to what
extent these statements or criticisms
can be taken. Analysing these ecri-
ticisms, 1 see that some of them are
not made in a constructive way. Even
this morning. Shri Nath Pai, speak-
ing on the President's Address, was
talking in a tone which may not be
very heloful. He was speaking of
the leaderless state of affairs hers If
there was no leadership here proba-
bly we would not have stood on the
floor of this House tp exoress our
views. Certain things may be hap-
pening which are not to the liking of
thie hon. Member. But whi'e making
these critlcisms one has to be wery
careful, Asking the Prime Minis‘er
to resign is no solution. On the other
hand, what we need is a unifled
aporoach to all the problems that are
before us. Of course, the adminis-
tration has to be improved. The
standard of administration is a*+ a
very low ebb and there is uncertain-
tv and Insecurity. So, steps have to be
devised In order to see that these
things are corrected,

Tt mav not be possible to cover all
the detafls and mention all the
gpecific stens to be taken in the Pre-
sident’s Address. Tt is no doubt ex-
pected that while referring to ‘he
Vigi'ance Commissxlon or the soclal-
istic patiern of societvy that we want
to establish or anv other matter we
have ‘o give the direction in which
this coumtry has t» go and, from that
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point of view, it meeds certain im-
provements. Of course, certain omis-

sions are also there. For example,
recently there was the death of
several of our Generals and other

high military officers in a plane acci-
den‘. I am not referring to the al’.‘ci-\
dent which took place yesterday or
the day befire but to the

previous
accident. That accident shocked the
whole country. So, this address

should have made a mention of it,

Though the President has not ex-
pressed any complacency in his
address, still members have begun to
see all kind of things in that address
of which one should be disheartened.
There. need be no disheartening, The
very fact that the Security Council
has adjourned shows that at las®
theere has been some effect as a result
of our steps. Here T wish to refer to
the good work of Shri Lal Bahadur
Shastri, Shri Nanda and Shri Chagla
who have done wonderful work, The
very going of Shri Lal Bahadur
Shastri to Kashmir has created such
a confidence in that Sta‘e. It must
be said to the credit of Shri Nanda
that he took steps in Calcutta which
prevented further happenings there
Although one member in the morning
said *hat Shri Chag'a’s arguments
might not have had much eaffect, it is
the villagers of Kashmir that have
shown the way, still we cannot forget
the stand taken by Shri Chagla. It
had its own effect.

When we are considering the world
scene, the death of Kennedy has cast
a gloom to the future of peace in the
world. But the banning of nuclear
weapons, the signing of test-ban treaty
and the disarmament move all go in
a direction which shows that some-
thing good may come out of all these
things.

The Address has devoted a great
deal to mention about our deteriorat-
ing relationship with Pakistan. The
onlv policy that we can pursue with
Pakistan fs one of firmness, which has
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yielded dividends. We have seen 2
number of times that talks with
Pakistan do not yield any results. But
once we are firm when we know we
are in the right, I think wisdom may
dawn on them,

Something has been said about the
Security Council, Shri La] Bahadur
Shsatri was right in saying this morn-
ing that the Security Council should
see wisdom before taking up this
issue again. After all, the Security
Council is not there to resolve dis-
putes of this kind. Direct talks alone
can do it. If Pakistan does not see
reason in having these talks with a
view to solving the problem, I think
it is not the business of the Securitv
Council to do it. When a question of
the sovereigntv of a nation is involv-
ed, the Securitv Council cannot arbi-
trate on that. This position was made
known wverv clearly, particularly by
Shri Krishna Menon when he spoke
the other dav. T need not go into the
question of how the Britich represen-
tative behaved in the Security Council.
If they do not revise their opinion,
other methods will have to be devised
to see what exactly should be our
relationship with Britain. Some
explanations have been pgiven this
morning ag to the partisan attitude
that has been taken by Britain for its
own reasons. If it takes up that
attitude to satisfy its own purpose, we
are not here to listen to all those
things. narticularly when it touches us
most. When we are receiving aid from
the United States we have been saving
that there should be no strings attach-
ed to it. But the recent happenings
clearly show how far they really
believe in the non-alignment policv of
our country. Whether it is a question
of China and India, or India and
Pakistan, thevy want to have arbitra-
tion for =ettling the dispute as if we
are one of the parties to the aggres-
sion. When certaln things happen in
Fast Pakisizn an! we refsr 4o it then
alsn we are tried to be equated in
that way. Does it mean that. whe-
ther we have represented our case
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properly or not, it is their deliberate
intention to see things in that light?
Both may be true. I think it is high
time that our diplomatic missions
should do something mbre. What has
happened to our publicity abroad? We
have been hearing so much about it
but what js the result?

Mr. Depiiy-Sparker: The hon Mem-
ber should conclude.

Shri Basappa: I wish I could have
a few more minutes. Since you want-
ed me to conclude, I will say a few
words about the regional imbalance
and the backward areas, Sir, since
vou come from the Malnad area, you
know what resources it has got. I
have been sayinz t again and again
that why a Central Board could not
be constituted to develop the backward
areas.

Shri Warlor (Trichur):
sonal matter?

Mr. Deputy-Speaker: You may leave
me alone.

Shri Basappa: Sir, as you are sitting
in the chair, you may not be able to
speak more about it. But you also
come from a constituency in that
region. It is one of the most unhappy
thngs that Mysors has been wrongly
understood. There is a wrong notion
that it is an advanceq State, After
re-organisation, its size has become
just double. It is facing huge pro-
blems. But what about the finance?
Only Rs. 47 crores have been given
for the Third Plan of which Rs. 28
crores is the Central assistance.
Sherawati project will take Rs 21
crores and the balance left is Rs 8
crores. How is it possible to develop
that State with that small and meagre
amount? That is one aspect of the
case.

I did not want to speak anything
sbout the border dispute but now 1
find it has been raised by members of
the other House. Alsp, it has been
referred to by the Govermor and the
Chief Minister of Maharashtra. We
weant these border disputes to be

Is it a per-
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settled once and for all but we are
told that there is emergency and so
these things will not be taken up. But
on the vther hand, the urgency of it,
the national interest behind it is
spoken of by the Governor in his
Address in the Maharashtra Assembly.
Therefore, 1 have to speak something
about it here., If the question of
Balgam, Nepani and Karvar is taken,
there will be hundred questions. If
these questions are revived, I do not
know how many big questions will
come up in this House. And how to
solve them?

Again, about the Krishna river water
dispute, what is the reason, what is
the rationale behind the distrubtion
of these waters? There is no reason
at all and the Maharashtra Govern=
ment has taken it np. I wish that a
more rationale basis should have
been adopted,

Lastly, about the socialist zoal that
we want to have and the corruption
that we want to eliminate, there must
be sincerity, there must be confidence
infused into the minds of the people.
When we speak of these things, where
is that confidence, where is that
sincerity? I have been seeing this
morning how and with what sincerity
and confidence this has been tackled.
The sentiments exvressed by the Vice
President are ennobling sentiments of
dedicateq attention tp all these things.
If the independence of our people has
to be upheld and increasing prosperity
and contentment of our people, the
stability, security and peace has to be
established, this Parliament, this Gov-
ernment, has to give a correct shape
to the things to come,

Shri Shinkre (Marmagoa): Mr.
Deputy-Speaker, Sir, this being the
first time you have se kindly allowed
me to speak in this august House, it
becomes my foremost dutv to present
to you my most respectful greetings
and compliments and at the same time
to pay, through you, my unstinted
tributes to this unique experiment in
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democracy we have undertaken in this
country. The wery presence in this
House of my hon. friend Mr. Peter
Alvares and my Own presence as a
result of the last general elections in
these Union territories of Goa, Daman
and Diu is a very eloquent and befit-
ting tribute to democracy in this
country. As you know, the ruling
Party, the Congress Party, contested
all the 30 seats to the Legislative
Assembly of these Union terrilories
and also both the Parliamentary seats
on behalf of these territories and, Sir,
I will reming you and this House,
through you, that the Congress less
all the 28 seats allntted for Goa to the
Legislative Assembly angd lost both
the Parliamentary seats and as a
result of this, we both Mr. Alvarecs
and myself have come to this august
House as the sole representatives .of
the people of these Union territories.
You will please permit me to take up
this opportunity to thank the people
of this great country for their sus-
tained and sincere effort in the cause
of liberation of these territories. 1
may state here that but for the sus-
tained efforts and help from the
peoples of this country, T wonder
whether this Government of ours
would have ever realised the necd of
liberating these territcries.

Sir. wav back in 1954-55, we almost
thought that we were going to be
liberated on the 15th August, 1953.
Even the Portuguese administration
there thought it likewise. But quite
of a sudden an announcement came
from no less a person than the Prime
Minister of India thal the Government
of India have no concern with the
Satyagrahis marching unarmed and
non-violently to Goa. That was
enough for the Portuguese authori-
ties of the place to butcher away un-
armed and non-violent Satyagrahis
who marched into Gna and that was
the end of it. I might tell you that
on the night of the 14th August, 2955,
practically almost all the Portuguese
civilians and their families plus tue
families of the military officers had
sough* refuge and sheller in two or
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three houses in a Campal, Panjun,
they were Just in expeciaacy, ‘Loey
kaoew ana ney were anucipating ior
sSomeloung 10 nappen and bDe bunaied
away, DUt DoLung nappened. ‘Lne
anauuncement came from the Govern~
Mmedt 0l lnula anda everyuung went
to pieces. Many people nave asked
me alter the results of the elecuons
wnelner the people of (oa have no
grauiude wwargs our Frime bungster,
And we guesuuvn has made me (o
ponder a Litie over that. But quite
all 0l a suaden the answer swelled in
my nund tnat most of us, the treeaom-
loving (oans, are regarang tne rrime
Minister not so muecn as a lLberator of
ours but the manp responsible for our
agoiues tor long 14 year, I may tell
tnus House and take advantage oI thus
chance tnat you have been so kng
10 grant me and recail here what Dr.
ltam Manonar Lonia did for our lbera-
ilon way back in 1947 even before the
independence of thus country, 7To be
€xact ang precise, it was on the 1l8th
June, 1947 that Dr. Kam Manonar
Loma stepped into Goa and dehed and
challenged the autnoriues of the
Portuguese and said that he wanted
to see how the Portuguese deny tae
basic and fundamental rights of the
people, te was subsequently arrest-
ed by the Portuguese admunistration
of the day which got completely
shaky and did not know for 24 hours
what to do. Subsequently, the ad-
vice came from Lisbon or their
Central Government or London or
from elsewhere and the things took a
different turn, Why I am reminded
of this incident js this. At that time
the Portuguese Governor Genera] of
the place had written to the Father
of the Nation asking how he justified
the intervention of a foreigner Dr,
Ram Manohar Lohia into the domestic
affairs of a foreign country I may re-
call the words of the Father of the
Nation who replied to the Portuguese
Governor General of the day:

“Dr. Ram Manohar Lohia com-
mands my respect for putting his
foot on thig pimple on the face of
India '
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How are these words compared with
the words of our Prime Minister in
1955 saywng and telling that the Satya-
gran.g are not the concern of the
Government of india? The Portuguese
Government buxchered and massacred
the poor unarmed and non-vicient
Satyagrahis when they had the assu-
rance from the Prime Minister.

I may also be permitted to avail of
this opportunity to pay homage to the
unknown martyrs, endless workers,
who have sutiered, who have shed their
lives and blood in the cause of free-
dom of these territories. You mugit be
findung it swrange that r mose than
two years of the liberation of these
territories, 1 am taking up the tioor of
this House to pay thus homage. But,
as you have been reminded here, this
is the first tune that the representa-
tives of these territories freely elected
through aduit franchise and through
general elections are having the coance
of speaking on the floor of this House
and onty what these representatives
speak wiil purport to be the exact
version and exact mind of the people
of these territories, The recent elec-
tions of Goa are not a trifle because
the Congress Party, the ruling party
had made it a.most a prestige issue.
You will be surprised to know and to
learn that barring the Prime Minister
himself, almost all the big guns of the
Congress Party and even some mem-
bers of the Government had gone to
Goa to campaign and the net result
was that they loss all the 28 seats to
the Legislative Assembly and both the
seats to the Parliament and most sen-
sible people in the country are hoping
that election results of Goa, Daman
and Diu are an indication of the
future trends of things in this country.

An Hon, Member: Nonsense,

Shri Shinkre: It may be a non-
Sense. ...

Shri Kishen Patinayak: Not at all.

Shri Shinkre: This is the first time
that I am in Parliament, and I seek

for your generous indulgence if un-
wittingly I might have indulged in or
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committed gome slip or parliamentary
impropriety. And I am sure that you
wi]l be generous encugh io overlook
any slip on my part, because ] may
make it perfectly clear that I have the
highest regard for this noble House
and itg glorious traditions and nothing
will ever come to my mind which
might in any way be interpreted or
even remotely taken as anything like

lack of consideration for this august
House,

Coming to the Address of the Vice-
President discharging the functions of
the President, to both Houses of Par-
liament, there are teo many hon.
Members of this House who have al-
ready spoken on thig subject. Al-
though I support the motion of thanks
because of the due reverence that I
have for the august personage who
was kind enough to deliver the Ad-
dress, T cannot help expressing some
of my misgivings over that Address.

First of all, the overall impression
that the Address gives js that it is a
completely lifeless and insipid docu-
ment, a document that reflects no per-
spective, no vision and no sense wof
dynamism of which we are hearing so
much nowadays in this country.

Aljuding to the foremost question
in the mind of everybody, namely the
Chinese aggression, what does the
Address say? Has what the Address
says any meaning, either positive or
negative? The truth is there that a
part of our sacred soil is in Chinese
hands, according to the admission of
the Government themselves. What
does the Vice-President's .Address
suggest vis-a-vis this unlawful and
treacherous occupation of our sacred
soil. Shri Lal Bahadur Shastri posed
a sort of direct question, He said Do
vou want war or peace?, ‘This is a
very pathetic question to pose. But I
might be pormitted to point out that
short of war there are many other
things which we could certainly tackle
and certainly endorse, or at least we
should not be allowed to take a com-
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pletely negative, or not even a negative
attitude, but an attitude of expectancy.
Now, what are we expecting? When
the Chinese have already occupied our
territory, according to the admission
of the Government of India them-
selves, who is to expect? Are we to
expect a fresh attack from the
Chinese? Or are we supposed to do
something in order to force the
Chinese to do something so that the
unlawful occupation of our territory
is forthwith vacated?

I do not understand what exactly
makes the Government or the Vice-
President to write such an Address.
Sometimes, or rather many a time, I
feel that important basic and funda-
menta] decisions of policy of Gowvern-
ment are being taken not by the Cabi-
net or by the Ministers concerned but
by the senior bureaucrats in the Cen-
tra] Secretariat because I cannot
understand this way of putting up
such an important and such a funda-
menta] and such a nativnal question
that pract.cally has touched everyone
in the country, np matter to which
‘political party or political ideoiogy
he belongs, and not even a who-is-
who report will be like this, That is
why, as ] said, and I repeat it, that
sometimes I have a feeling like this.
You know, Sir, very well that recent-
ly we had this experienuce in Goa,
and we have found that the senior
bureaucrats have nothing like consi-
derations of nationa)

prestige or
dignity of our country as
a nation for them, it is only
‘Go-safe’ or  ’'Bafety-first’ policy.

They look only to their own comfort
ang their own welfare for the next as
many years as possible, and very little
1s there which touches them as to
whether the Chinese question is affect-
ing the \peopla and people's senti-
ments are being overlooked or not
That is why, as I said earlier, some-
times 1 get a feeling that these im-
portant and fundamenta] decisions of
policy of the Government of India are
being taken not by the Cabinet or by
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the Ministers concerned but by the
senior men in the Central Secretariat.

Tne next question which directly
concerns me and to which another
non, Member has alsp referred, is Goa.
As I told you, the party which I re-
present, namely the Maharashtrawadi
Gumantak Dal, which is a party only
for the specific purpose of obtaining
merger of Goa into Maharashira won
tne elections to the legislative assem-
bly and won both the parliamentary
seats, It is very much regrettable
that in the Vice-President's Address
there should not be even 5 passing re-
ference to the future of Goa. The hon,
Minister without Portfolio, Shri Lal
Bahadur Shastri, while he was the
Home Minister, had declared in this
very House that the Union Territory
arrangement was a short-term arrange-
ment or at the most a stopgap
arrangement, angd no territory could
remain Jong as a Union Territory, and
shortly, this one would be settled or
adjusted with the adjoining States.
But I regret to state here that there
is no reference in the Vice-President's
Address to the question of the merger
of Goa with Maharashtra and of
Daman and Diu with Gujarat, Gov-
ernment may say that it is a very
munor gquestion, It may be s minor
question, but I must remind Govern-
ment that it is these minor questions
which become bigger questions or
larger questions some time later, and
then Government will have to find a
reply, because they have never had
any reply to them so far, Only yes-
terday, I think, my hon,  friend Dr.
Ram Manohar Lohia said on the floor
of this House that this Government
only knew how to pose questions, but
they had no answers to any ques-
tions that they had raised,

Mr. Deputy-Speaker; Now, the
hon. Member should try to conclude.
He will have other opportunities later

on,
Shri Shinkre: I would take just
one more minute, In the name of
what

democracy, I ask Government
the idea is of controlling Daman and
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Diu which are more than five hund-
red miles from Goa? What kind of
similarity and what kind of homogene-
ity can Government claim between
Goa and Damap and Diu? Because
the Portuguese maintaineq them
under the same shackles, do this Gov-
ernment also want to keep them
together? They have rightiy called
it as some sort of domestic colonia-
lism, I would say that trying to dic-
tate terms from New Delhi to Goa and
from Goa to Daman and Diu, or from
Goa to Daman and from Daman
to Diu also amounts to some sort of
domestic colonialism, if I may be per-
mitteq the use of such an expression
here.

That is why I urge Govemment to
take speedy steps and expedite the
question immediately and obtain the
merger of these territories, that is, the
merger of Goa into Maharashtra and
that of Daman and Diu into Gujarat,
lest things should degenerate in such a
way as has happened in the case of
other issues. We have had the ex-
perience of how questions have dege-
nerated so far, The hon, Members
who have spoken before me have
vastly referred to the question of
Kashmir and pointed out how it was
spoilt, I again place the blame at
the doors and shoulders of the Gov-
ernment for the imbroglio that the
Kashmir Problem is, If we say that
Kashmir is fully integrateq and it is
fully part and parce] of India, why
have the Government of India creat-
ed this ridiculous spectacle of two
premiers of one country, one for
Jammu and Kashmir and the other
for the rest of the country? Why did
they go to the Security Council in the
first place when they knew that it was
a completely and purely internal and
domestic question? Why did they not
withdraw from the Security Council,
the moment the Security Council said
that Pakistan was an aggressor?
Thereafter they could have decided
and settled all these questions with
Pakistan directly, if not immediately,
at least at our convenience or at the
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moment when we felt that it was
Justitied to do s0 if we had done that,
at least we would have the baby in
our pag, as the saymng goes.

Shri Warior: At the fag end of
the debate, 1 do not wish to cover all
the points wmich have been traversed
by so many ot the hon, Members who
have spoxen so tar, But I am sorry
to say Lnat in this debate, there is one
little subject which has almost been
neglected, and 1t is a very vital sub-
Jeut which affects our nauonal eco-
humy, and that is the relationship of
the working ciass with production,

The Vice-Pres.dent was wise enough
to say that the production bag been
going up steaduy and Pprogressively
and that it was expected that we would
have much more lncrease in produc-
tion in the coming years. But actual-
ly, what is happeaing in that sector?
1 fee] that Government have not Eiven
much thought to it; I am referring to
the Government as a whole and not to
any particular Minister or for that
matter, the Home Minister. I say that
the Government as a whole have not
Eiven much thought to ir; they have
Wot given it the atitention which it
requires. I can understand this House
and the Government being much
exercised because of tha happenings in
East Pakistan and in Calcutta and
other parts of Bengal as well as in the
international field and in the Kashmir
arca. From all these things it is diftj-
cult to divert the attention of Gov-
ernment. But at the same time, this
aspect is of vital interest to the coun-
try not only in the emergency in which

Wwe are at present but also for the
future,

What is happen:ng there? We had
a decade of socialistic pattern of
society. The Vice-President says in
the opening paragraph of tle Ad-
dress itself:

“We have continued to move
forward tdwards our objective
of a democratic ang socialist
order at home and for peace and
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co-operation in  international
affairs”,

We may leave the latter pert aside.
As regards the former, it is said we
have continued to move forward to-
wards our objective of a democratic
and socialist order at home, We had
the socialist pattern from Avadi in
1855. In the last decade, from that
year till now, when we look back,
when it is reviewed not only by the
Opposition but by the Government
and the governmeni party itself, they
have come to the conclusion that it
is high time a commission was ins-
tituted to investigate whether mono-
poly has grown un-untrollably in our
country. Monopoly has grown to
such an extent that it has become a
state within a state. That was the
statement given in the press when
the ruling party hsd its annual ses-
sion in Bhubaneswar. In another de-
cade of ‘socialist demacracy and pro-
gress', I do not knew where we will
reach. It may be a state which is
completely controlled Ly the mono-
polists. Now monopoly is only cor-
roding the Government. At that
time, it will be monopoly taking hold
of the whole thing, if things go on
like this. The crucial question was
also debated by the ruiing party whe-
ther we first create abundance of
wealth and then sit down and quietly
and calmly begin to distribute to all
those who need or boih these things
should go hand in hand. I know
there was much controversy in the
ruling party on that also in their
annual session, and nihing was deeci-
ded.

But actually what is happening in
this sector? I wish the pointed atten-
tion of the House was drawn to that.
It is a fact that concentration of
wealth and economiz power in a few
hands has increased and the mono-
polistic hold on the ecconomy of the
country has corroded even our poli-
tical life. There is no gainsaying
that fact. whether we get up a com-
mission or not, it i3 all patently
known. That might be the reasnn far
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the investigators’ report not coming
to light,

As regards the agricultural sector,
I am not saying anything because
that has been much discussed. It is
admitted on all hands that there we
have failed to reach ihe target or
self-sufficiency.

The main question which has agi-
tated the Vice-President in hig Ad-
dress, the main *disturbing’ factor in
the economy is the rise in prices. It
is only ‘disturbing' in the terms of
the Vice-President. But actually the
‘position is whether the working
clusses and the tdiling masses live or
do not live. It has come to that. We
all know that the working class has
not got even a bare minimum exis-
tence wage, what to speak of a living
wage—because prices have gone up.
S.atistics will show that we are
giving some increased wages or some
increased dearness allowance, I must
remark that the attitude of the Gov-
ernment is callous and it is a moc-
kery; the Governmeant has come
forward with a pittance of an in-
crease of Rs. 2 in dearness allowance to
its own employees. It is better that
it is withheld and this sort of joke
not played on the miserable life of
the people,

In the First and Second Pay Com-
mission Reports, there had been sug-
gestions and all principles were well
laid. It was only up to Government
to implement them and give what-
ever is due to their employees. This
is not done.

And how much is the
prices? It is abnormal, That is ad-
mitted on all hands. Every day
prices are shooting up. Government
is not controlling them. In the name
of emergency, taking shelter under it,
in spite of the DIR, profiteers are
going scot-free. That is what s
happening. In order to protect th2
economy under the stress of the
emergency and the crisis, the working
classes of India organised under
their various central organisations
came together and agreed on their
own with the Government's proposal

rise in
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for a tripartite agrecment.
that agreement? [t was just like a
siool with three legs. The Govern-
ment had its own part to play, its
own responsibilities ~ to  discharge.
The emp.oyers had their own and
the empioyees alsp had their own
Government, first of all, had to con-
trol and hold the price line. But
Government has totally and com-
p.etely and miserably failed in that.
It is helpessly and hopelessly sitting
back—'don’t know what to do’. 'This
is the a.titude to the forefront pro-
ducers in the economy, the working
class. Leave alone the middle class,
the agricultural class, the agricultu-
ral labourers. Even the industrial
workers, the most organised workers,
the most conscious workers ‘have
been denied a minimum exisience be-
cause of the high prices. Nobody
can control the prices. Take any-
thing in the market. Whatever price
comes to the tongue at that pariicular
moment, that is the price demanded.
There is absolutely no control. It is
complete anarchy, Even for small
items like cloth, everyday necessities
of life, like wheat, wheat flour, what is
the position? Wheat flour is selling
today in Delhi at Rs. 31 per maund.
It had been Rs. 17. And what is the
Government doing? Why is the Guv-
ernment sitting quiet? Why not con-
irol thes= prices? Wheat is in their
hands, rice is in their hands. As re-
gards cloth, it is completely left to the
miilowners. They stamp the prices.
Whether we get it at these prices or
not, nobody checks. Whether they are
stamping correct prices, nobody checks.
If there is a checking machinery,
everybody knows that there will not
be s2 much talk about corruption then.

Take blades. A blade which had
been costing 13 nP is now sold for
28—30 nP in no less a place than
Bombay or Delhi In Connaught
Place, you cannnt get a blade
at all, a shavable bhlade; and the
Government is complacently sitting
back, hopelessly and helplessly sitting
back, So that leg of the stool 12
broken and gone,

What was
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What do the employers do? They
are minting lakhs. How much profit
have they made in this period? The
latest figures, those of 1962-63, are not
available. But in 1960-61, the general
increase in profit was 13-2. Taking all
concerns together, I declare that the
big foreign giant, Lever Brothers, has
knocked off the first place in the
list, their p-ofit being 26 per cent
after paying the taxes Eighteen or 20
other big undertakings in India have
knocked off the major portion of the
profits. And nobody can argue it
is because of added investment, be-
cause their inves‘ment is only seven
per cent while their profit is 13 per
cent more, I do not go into the the
figures, not that I do not have them,
everybody has them. It is all well
known, these are figures published not
by the communist press, but by the
capitalist press, and it is ip the hands.
of the Government, they can see it.

So, the other leg is also gone. But
what about the workers, the only
remaining leg on which the economic
stuol must stand now? They rose to
the occasion, they consciously under-
stood the implications of the emer-
gency and their responsibility to
society, if not to this Government.
They alone kept their word, and kept
up production, increased production.
No cother authority than the Vice-Pre-
sident himself says that there has been
an upward trend in industrial produc-
tion.

Shri A. P, Sharma: What is your

contribution?

Shri Warlor: He can speak when
he gets his opportunity.

The point is that industrial produe-
tion rose. I can quote facts and
figures to show that the capacity is also
rising, that production is rising. All
these have risen, but actually where
have the wages stood?

Mr. Deputy-Speaker: He will have
two minutes more.
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Shri Warior: That is enough and
more, If we take 1951 as the base
year, and the figures for the index
number of money earnings, the all-
India consumer price and the index
of real earnings in relation to money
earnings, to be 100 each, we find that
the corresponding figures for 1961 are
137.5, 120 and 114°6 respectively, The
real wages may have gone up in terms
of rupees to an extent, but actually it
was reduced. The conclusion is clear.

I do not want to go into the question
of the dearness allowance, but dearness
allowance has become a permanent
feature of the emoaluments of the
workers. The trunk of the tree is
shrinking and the branch of the tree
is enlarging. The branch is much
bigger than the trunk of the tree, So,
the trunk cannot stand, it falls down.
A textile worker, for instance, gets
Rs. 374 as his monthly emoluments,
but his dearness allowance is Rs. 75.
How can this go on permanently? Seo,
the question of merging dearness allo-
wance with the wage is o foregone
conclusion. Just as  Government
orders so many people to go to this
side and that side of the country, they
can do it

About the cost of living index, it is
admitted and the hon. Minister
Nandaji knows, that it is & complete
fraud. Suppose 1 am sleeping and
somebody picks my pocket, it is called
pickpocketing.

Mr. Deputy-Speaker: He will have
another opportunity.

Shri Wardor: 1 do not want another
opportunity to say this. It has risen
by 26 per cent from 1960 onwards, The

Lakdavala report of Bombav and the
Desai report of Ahmedabad have said

so, What has this Government done
about it? It is nothing but  pick-
pocketing the ignorant workers, a
shameless thing that is going on in
this country. Is the Government go-
ing to stop it? I am not very much
concerned about democr- - or socla-
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lism, I am concerned with the real
wages and the living conditions of
our workers, of our masses, and there
the Vice-President has failed because
this Government hag failed. Uniess it
rectifies that, we will have to forward
their demands to this Ggevernment,
and the Government wil] have to con-
sider the demands made by the
premier organisation of the working
class, the AITUC.

WMo W AAgT sfgar ;- FareAw

AERT, OF IeaT TN & . . .

JqTCqA WEEG . FIE SEEET FU
T AE Jer §

Mo TR wAWT wifgan : ww gw
gt &

Teafs F Aew F I Y agw
o EE A T @ g1 wEaw
F g ¥ § 99 ¥ T2 99 &7 v
qra ae(¢) dfaam #1 SY §, SEer
ace feamr wm@ar g 1 9T e ()
% &g @ fF Teefy @ o A
ST FAT HI TS FAT & §F T 049,
qgS WF & WY qg §Gg B qAET (5
AT T FT FIV & | TG AT Tl
ax § W &1 | Uegufd A oawEr &
FIT ZH T qAE & | T FTON G
o 939 99 Wl g | 989 F I fHT
TEITT ZRT, 4T & TRAfd & a9aR
Fram a1 7Y fasemr 1 @g & §X A A
w1 e () & ganfas @mr

o 9T ¥ () ®roww '
W # faar g 2 fF ugefa #1 woa
yerdl W1 Fd & qeg 3 ¥ fA
W TR AW & faq oF wfEafog
i fow afa-ifeg & fg ™ wo=
w4t G 1 & wwwan g F asefa &
Y WG AF o F gy ¥ qg
o ¥ T3 yerd §, ara ¥ & fawfey
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¥ ot og o9 & T 9w § fE oag g
gt & § WK 99 gwEEd )
T TG T W

ara ey (t) ¥ forar g § f
gae dfet wv gy s A
wog & T $3T | g W% waeq
gran & fF Teafa & avrg § s 2y
qgY g & FAT § W AET @ A gE
™ ¥ W § FifF wfam A g
wy(2) ¥ faegw orw @ f& ag @9
ToT AT #7 & @l fw s §

T WT ATl AT F I gU
faeger 7w g1 < & fF gt ox wegufa
F winme § Ty ¥ o agw gl g,
IAET IO FAE g AAT } a8,
FET #1% wA a9t 9T ¥ A awar &
qTq H e agr Y fF A ey (3) ¥
R AT e @ R & @
ag" & wfq forme £ ot & ag w8
g fF sfr-afog sum 5= 1 @
FTh TG g I, T HA F AT T
? O gum w1 oeafa & wwd F
o X ga ¥ a3 A § og o &
g &

wwfau & o & wd F€0 fF 18
T ST Tgufa & whHramar o3 g% a8
T IO 37 &7 2, THRT WY NG HA
Ffram s et 1231 & o9 s&m
fF w7 wor faoig 3% & 9gv ®a
wELT &Y, ar & fa=ae 77 F o)
T foir 2 § ot wowt w9 9% IO
@ | 7g w1 g W Fae T §
ST %% SeTET & 1 AT 99 OF 99 faw
@ ¥ 4g H3 AN & awly #war §
w%mﬁﬁﬁﬂglm%m
qEa qgT q@dT L. .

uraw W s, s
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Tlo T HAIET wfgan : T 3T
HA F 1T F1 T 1T BTG qqT AL |

# RIAT FHefeq qAT FL W § 1 qA T4
AT FATT HAT F &g T 747 § |

IqTEq WA ; AT FAA L .,

o Tw wANgT wfgm : & =g
g 7 ag agea & | &fFT & s
Fieq T F 9fd 9T T @ E W
AT arTage Fufast @
FZT, AT IT H1 TE F 40T & Fm,
5 gan fFama o oF 9% w1« ¢ @9
&1 oifa & Goq 2 faar @ §, ¥ fasr
@+ & faq | gafad § =g g s o
» dfqam F1 ara s (), vy (1) R
wy(g), AT &1 BT g W @9d
g w41 F1 g waE< 7 3 fr 78 Ty
& w4t &1 ag 9 faoms
Mr, Deputy-Speaker: Dr Lohia has
raised a point of order that the Prime

Minister has to reply. 1 would like
to read to him rule 20:

“The Prime Minister or any
other Minister, whether he has
previously taken part in the dis-
cussion or not shall on behalf of
the Government have a general
right o; expiaining the position.”

There is no point of order,

STo T RARGT wifgm : Ireas
wgiEa, & 7 agr @fawm o3 § A Ty
egafa F1 whHinmor § )

Mr. Deputy-Speaker: I have given
my ruling. Please sit down,

o 1A wAET wifgar @ ar fw
T & 8 3 A OF & a0 | 9
&5 & moe fadry saemss | § wor
fara wwe 3T § #R T 95T F A<
9T @ E, 77 T ge fF sfoew
foig #F 1 e 7EF FOW 0
Dr. Ram Manohar Lohia then left the

: House,
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Dr. M, 8. Aney: Sir, before you
proceed to call upon the hon. Home
Minister 1 only like to record my pro-
test that for four days I have been
standing here trying to catch the eye
of the Chair hoping that you would
call me. Unforiunately for me, on
account of certain technical difficulties
which have been communicated to me,
I am sorry I could not participate in
this discussion.

Shri Nath Pai: It is very reprehensi-
ble. It is not at all fair, Sir. We join -
our voices of protest. I am sorry to
interrupt the proceedings but he is
th: senior-most Member of the House.
He is a veteran as you will recall. We
are sorry that he is shown such palp-
able discourtesy (Interruptions.)

=t siwR A awm - 9R A
g # 39 w1 ofr wuy faemr arfgd
o9 w7 F1 faar smar &

=t FTE W TR (FAEL)  FITEAE
wENed, OF ard & ot A AR E |
¥ o9 #1 e fewmar S § 5
o WU F T4 A4 A AT ¥ qAR AT
1 HYFT TR T | Ag 8T W =g
2 o1 o8 ST ¥ g Hage T g
FT ST =Tlgd

Mr. Deputy-Speaker: The unattach-
ed Party was given 34 minutes but
they have also takea I hour 35
minutes. I explained this to Dr. Ancy.
It is with regret that I had to do it.
However, as the House desires, I will
give him five or ten minutes so that
he can speak.

Dr. M. S. Aney: Sir, I am sorry that
I have to distrub the ordinary proce-
dure which you wanted to follow for
my sake. 1 did not do that for this
purpose. | only wanted to express
my regret that such things should
come in the way of free expression of
views. ) )
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1 rise to support the motion moved
by Mr, Chaudhuri on the Address to
Parliament by the Vice-President
given on the 10th of February 1964 to
inaugurate this Budget Session of
Parliament. It has given a picture
of the nature of progress which the

Government of India has besn
endeavouring to make towards its
objective. It frankly points out that

the overall rate o+ economic growth
has lagged behind the target which is
mainly due to shortags of agricultural
production which in 1962-63 showed
a fall of 3-3 per cent. It is admitted
that there have been successive bad
agricultural seasons in the course of
the Third Plan and it has called upon
those who are most vitally concernad
to note that a “steady increase in
agricultural production is the most
important task before us today.” 1
am sure the whole House will support
this fervent appeal made by the Vice-
President to the Government of the
Centre and of the States and the agri-
culturists of India. The Fourth and
Fifth Plans depend entirely on our
success in making up of the short-falls
in agricultural production of the Third
Plan. The goal of a  self-generating
and self-sustained economy at the
end of the Fi'th Plan can be reached
only if we succeed in improving our
agricultural production upto the tar-
ge's in the Plan. Our problem is no
doubt wvast in magnitude and complex
in character. But that is what the
Planning Commission has to solve
not theoretically but guiding the
people concerned on practical lines
by making available scientific know-
ledge and technical knowledge as
well as easy financial resources at
the proper time, The Planning Com-
mission and the Government of India
are both on their trial mostly in the
remaining two years of the ‘Third
Plan and the ten years of the ' re-
maining two Plans.

Apgricultural progress and industrial
growth are the two wheels of the eco-
nomic van which is to take us to the
destination of a socialist democratic
eoclety which we envisage as a com-
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munity of equality and plenty, Pros-
perity and progress are the <auses and
socialist orde» is the result brought
about by the application of the princi-
ple of equitable distribution of weaith
produced and earned. I deliberately
use the word ‘equitable’ instead of
‘equal’. Equal distribution has lhecre-
tical existence like Euclid's point and
straight line on the global earth.

While T exoress mv aporeciation of
the points made out in the Address it
should be permissible for me to note
what in my opinion has not been stat-
ed clearly and emphatically,. Tt is stat-
ed in the very beginning of the Ad-
dres after describing the nature of
the problems as vast in magnitude
and complex in character that the
Government have continued to move
forward towards their objective of a
democratic and socialistic order at
home and for peace and co-operation

in international affairs. In plain
English it means that in inter-
nal affairs the pgoal they had

in view to reach was a democratic
and socialist order and in international
affaire it was peace am co-operation,
I admit that peace and co-operation
mav be taken as broad features of our
foreign policy, that is, the policy is
aimed at establishing peace in the
world outside Tndia if there be any
breaking or possibility of breaking out
war or armed revolt affecting peace
in the world. India has during the last
17 vears thrown its weight on the side
to bring about the end of hostilities
between the belligerent nations and
establish peace between them bv help-
ing them on to negotiate a settlement
or treaty, Theoretically India is not
at war with any country. Put practi-
cally its relations with China and
Pakistan are not only unfriendly and
uncordial but actively hostile. China

has invaded India and is in
actual occupation ‘of a large
part of Indian territory. Pak-

istan, apart from the minor border
troubles has ceded to and given unto
possession of China a portion of the
Kashmir State which legally belonged
to India. It is an act of hostility and
it is also giving threats of militant ac-
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tion. Pakistan hag described India as
enemy No. 1 on more than one occa-
sion,

Thus, Indla has on its border Pakis-
tan and China in an unholy alliance
against India These are acts of hosti-
lity So far as China is concerned, the
Indian Government and this Parliament
have solemnly declared their deter-
mination to drive away China from the
Indian territories occupied by it forei-
bly, if it is not achieved by peaceful
negotiations, 1 want to say this
national resolve of the Indian Gov-
ernment is an objective to which the
Government of India stands committed,
and of which mention has not been
made anywhere in the Address. In
fact the continuance of the state of
emergency is justifiable only for that
reason, and for nothing else.

There is a reference to the Chinese
threat in the Address in para 14. The
Chinese threat has continued through-
out the year, though there has been no
actual fighting along our borders. China
still maintaing an intransigent attitude
on the Colombo proposals and the
Chinese military build up along our
borders has increased. With due de-
ference to the Vice-President and in all
humility, I beg to submit, that the
above passage in the Address is, to
say the least, an understatement of
the Chinese aggression and the mis-
chievoug activities of the Chinese
Government during what is describ-
ed as the cease-fire period,
Address  omitted to refer
to three important and most
sinister activities and incidents of the
Chinese in this period.
Though it has stopped actual fighting,

it di1 not go back to the original
boundary line which is be-
yond the MacMahon line, that f{s,

they have been in actual oceupation of
a considerable part of the Himalayan
region which really belongs to us.
My point is this. By their being there,
it is certainl;, in my opinion, a deli-
berate and calculated insult to India,
and Chou En-lai tells the world that
he i prepared to have direct talks
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with us, while not accepting the
Colombo proposals. It is adding insult
to injury. I am sure the Government
of India will be strong enough in re-
gard to that point.

Secondly, China has concluded a
treatv with Pakistan, knowing fully
well that Pakistan had no right to do
so, and thirdly, China is carrying on
a venomous propaganda against India,
throughout the world, and Chou Fn-
lai's African tour was mainly for this
purpose. So, China is not silent after
the cease-fire. Chou En-lai is building
up his strength and is strengthening
China's position along our border and
winning friends in distant countries
to ‘isolate India,

In the face of these facts, I fee] that
our propaganda has proved to be of no
efficacy. T do not want to blame the
embassies or the distinguished Indians
who have been representing India as
ambassadors. Thev may have their
own difficulties. But anvhow, the fact
is that we are having greater difficul-
ties in retaining the friendship and
symnathies even of tried friends.

T therefore think that in the Address,
sufficient justice hag not been done to
bring out the true position of India in
relation to China and Pakistan and
alsp to emphasize the gravitr of the
resnonsibility and urgency of the steps
to be taken in vindication of the honour
and prestige of the Indian nation.

Before, 1 conclude. T want to make
one more point. I think the Govern-
ment of India must seriously think of
raising an Indian militia, Every young
man must go throueh a military train-
ing so ac to make him a soldier in de-
fence of the motherland. This will
create an awakening in the youths
about their dutieg to their motherland
and also an impression on the evil-
minded neiehbouring countries that un-
friendlv relations with India will not
be a paving game in the long run. We
must give up what is nicknamed as
a policv of appeasement T eongratu-
late the Defence Minister on the gtren-
uous efforts he has been making, but
T wventure to say that considering the
magnitude of the task, the efforts to
turn India into a nation of soldiers re-
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quire to be broadbased. I consider
this to be the first and foremost object,
This will bring manliness and manners
of brave and gelf-respecting men in the
youths of India on whom the future
glory and prosperity of the Indian na-
tion entirelv depends. My motto is,
make them brave, self-dependent, wise
and compassionate, Let India be full
of high-souled young men ready to lay
down their lives for the sake of their
motherland and not brook any insult
to the nation. No country can look at
our motherland with an evil eye, We
must aspire to create that kind of
India.

I thank you for having given me an
opportunity to speak and participate
in this debate. I conclude mv speech
with an invocation to God in the
language of the Vedic mantra for the
the success of our soldiers who are at
present guarding our frontiers and who
wil] be called upon to fight the enemy
in order to drive them out bevond the
Indlan borders and boundary known as
the McMahon line,

TAAEAY

“Mav our warriors be victorious.
Mav Gods protect them in the
battle”

The Minister of Home Affairs (Shri
Nanda): Mr. Deputy-Speaker, Sir, I
realise my onerous responsibility in
being called upon to reply to the de-
bate on the President’s Address. I had
the honour of listening to the Presi-
dent’s Address, as all others had which
wag delivered by the Vice-President on
his behalf.

16.18 hrs,

[MRr, Seeager in the Chair]

T am glad that very soon the President
will be fully in a position to perform
the functions of his office. Mav T also
expresg the hope earnestly—and I hope
the Members of the House will join me
in that—that in such a debate here-
after the reply to that will come from
the Prime Minister himself?

The Address has been characterised
in various ways. The hon. Member
opposite, Shri Nath Pal, had expressed
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some strong feelings about the Address,
and some Members said it was an in-
sipid thing and had no perspective,
that this was not there and that was
not there, and there was this omission
and that omission. In a brief com-
pass, the President’s Address coverg a
very wide ground and touches on a
large variety and range of subjects.
Inevitably, it has to be just an outline,
a bare outline to a large extent of the
events and developments during the in.
tervening period. That outline iz be-
fore the House and the House fills that
outline. The speeches of hon Mem-
bers can provide whatever-content and
colour has been missing. Thus a ple-
ture emerges. a picture of the state of
the nation. There are in that picture
bright areas: of course there are also
grey patches and even dark patches It
iz quite true that it is not of a uniform
pattern, it is not of a single hue and
colour. But it reflects both the achieve-
ments of the nation and its trials and
tribulations. Let us all try to see
things as they are. I for my part as-
sure the House that my approach is
objective. I would not like to exagge-
rate the bright side of the Govern-
ment's and the nation's achievements
nor would I like to minimise them,
and there will be no tendency on my
part to suppress anything We have
all to draw lessons from the experi-
ence of the recent years and chalk out
a course which will give us something
better in the coming years,

I first turn to the economic scene.
There has been, in the previous session,
a full gcale discussion on the mid-
term appraisal of the Third Five Year
Plan. Therefore, there was a frag-
mentary treatment of the subject in
this House during those days. But
various aspects of the economic situa-
tion were dealt with here, It iz very
natural that the price level was a re-
curring theme of the speeches of hon.
Members. Production, planning, eco-
nomic policies generally and other
things also came in. I have taken up
thig question to begin’with because it
is the most importan: matter for dis-
cussion and a matter of basic import-
ance both for defence and soclal wel-
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fare and having regard to the needs of

those unfortunate refueees whp are
coming from East Pakistan. 1 would
not enter upon any details. T shall

try to share with the House mv broad
assessment of the economic conditions.

Tuv my mind, one thing stands out
and there cshould be no attempt to ex-
plain it away. The rate of economic
growth in the country has not been
fast enough during the last two years.
It has not been adequate in relation to
the needs of the people. We had dur-
ing the previpus decade, during the
period of the first two Plans, increase
in the national income at a cumulative
rate of 3-61, and during this period the
rate of increase of population has been
disconcerting. At the same time, be-
cause of the defence needs there has
been an additional call on our resources
phrysically and financially. Naturally,
stresses and gtraing have increased and
more taxes have had to be levied al-
though care is being taken to see that
the internal production of articles of
mass consumption are as far as possi-
ble spared from taxation. This is
one side. On the other side, we are
confronted with the fact that the rate
of increase of production has been be-
low expeactation and below our mini-
mum needs. A conspicuous consequ-
ence of this combination of circums-
stances is that the price-level has not
been kept under check, as we have not
been able to prevent the rising trend
asserting itself ang persisting.

In the first two years taken together
there was no change, In the first year
of the plan there was a decline of 3.7
per cent. This was counter-balanced
by an increase of 3.7 per cent in the
second year. Since March 1963 there
has been a sharp increase, The figures
with me are up to 2nd February. The
increase has been of the order of 7.7
per cent and, considering the previous
month, it appears that this trend is har-
dening. When we look into it a little
further we find this is due very much
to the fact that there has been a very
significant rise in the prices of food
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articles, rice 12.7 per cent, cereals 16
per cent and industrial raw materials
5 per cent. On the other side, the rise
in the consumer cost of living Index
has been 62 per cent between
March and November 1963. This is a
disturbing situation. Let us be clear
that thig rise is related mostly to the
groups of agricultural commodities,
food, raw materials etc. Out of 7.7
per cent, 7 per cent is due to the in-
crease of price of agricultural commo-
dities. Therefore, that ig the area
where we have to try to concentrate
our attention.

'This leads us on to the question of
production. The price level naturally
is a very elementary fact. There is
the question of the demand of the peo-
ple on the one side and the availability
of services, which means primarily
agricultural and industrial production,
on the other, along with the other fac-
tor of such modifications as may arise
from the factor of imports and exports.

Takine aericultural production, the
rise in the first year was 1'3 per cent
In the second vear there was some dec-
line. 3.3 per cent in agricultural pro-
duction. Industrial production in the
first twn years showed a moderate in-
crease. In the first vear it was 5'6 per
rent and in the second vear 8 per cent.
The situation has been improving, so
far ae industrial production is concern-
ed. Therefore, the increase of nation-
al income during these two years is
2:5 per cent against 3'6 per cen* Auring
the previoug decade. And this short-
fall is due, as is evident from the figu-
res which 1 have given. entirely to the
shortfalls in apricultural production,
‘which means that if they somehow
could have been avoided we would not
have been worse off than-in the period
of the Second Plan.

Let us take a closer look at agricul-
ture. Variations and fluctuations in
agricultural production arise out of
two factors—one is the human contri-
bution and the other iz the role of
nature. Human factor means various
inputs like fertilizer, water, seed etc.
These are well-known things. Hon
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Members must be well aware of the
‘fact that during this period these in-
puts have increased as compared to the
previous period. The supply of fertili-
zers has increased by 75 per cent as
compared to the 1960-61 level, credit
35 per cent and irrigation 20 per cent.

Shri Harl Vishnu Kamath: The in-
put is all right but the output is not
commensurate,

Shri Nanda: I am coming to that.
These are crucial facts. So far as the
allocation of these materials which
have led to increase in production is
concerned, there has been sufficient
indication of the awareness of their
meed. It may be, that the effective-
mness of the use of those resources is
not good enough. But at any rate, it
may have been at the same level as in
the previous years. Therefore, with
the same level of effectiveness cof the
use of these respurces and higher in-
puts, why is that the production has
gone down instead of increasing?
There the second factor comes in, that
is, the role of nature, vagaries of mon-
soon, the uncertainty of climatic con-
ditions. These in our country still play
a decisive role. I will explain, with re-
ference to some experience in the
past, that thig is not the first time that
we have had to face such a situation, I
will request the hon, Members to re-
call that in the year 1953-54, the in-
crease in agricultural production was
121 per cent—not 2 per cent or 3 per
cent or 4 per cent but 12.1 per cent—
in a single year, This is where this
uncertain factor comes in, During the
next year, that is 1954-55, it was just
24 per cent so that from 124
per cent increase in one year
it comes down to 24 per cent
in the next year and in the year after
that, in 1955-56, it was—0.2 per cent.
This has been the experience of three
wears during the last period of the two
Plans and again in 1957-58 it was—
68 per cent whereas jn 1958-59 it was
139 per cent, I think these are im-
portant facts to be taken into conside-
ration when we assess whatever has
‘been happening in the matter of agri-
wcultural prodiuction. There hag been

2116 (Ai) LSD—T7.
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a series of bad years. Other countries
also have gone through this experience,
But I must acknowledge that it is not
a full explanation. That has been my
stand, that you cannot throw every-
thing on nature. I believe that our
capacity to counteract the effects of ups
and downs on this account should have
increased more and it is there that our
responsibilities come in. I think there
has been during the last two or three
vears particularly very rude awaken-
ing, a sharp awakening, about the im-
portance of agriculture. It is not that
automatically, since we make alloca-
tions of this and that agricultural pro-
duction is going to increase. It is not
so. There has to be more zeal in dis-
charging our responsibilities otherwise
and this brings us into the whole field
of administration. It is very clear that
in the matter of agricultural produc-
tion, one factor which is at play is
that there has not been effective co-
ordination and though it has been
known for a long time that the quality
of the human approach in this field—
the persons who are incharge of the
varigus operations in connection with
agriculture—has not been good en-
ough: well this is a part of the larger
problem,

Shri Hari Vishnu Kamath; You have
taken so long to realise that.

Shri Nanda: Well we have been
trying. But somehow the problems
cannot be easily dealt with when it is
a question of inertia, possibly of a cen-
tury, all the difficulties the vagaries
of nature and also the man-made obs-
tacles. This is about agriculturs] pro-
duction.

About industrial production, the rise
has been uneven. The gverall increase
in the first year, as I said, was 5.6 per
cent and in the second year it was 8
per cent. The rate of production—this
is a verv important aspect which must
be kept in view in a proper apprecia-
tion of the...

Shri Kashi Ram Gupti: What about

the sudden rise in prices within ome
month?
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Shri Nanda: I will come to that.

Shri Raghunath Singh: Failure of
the crop in U.P, specially.

Shri Nanda: I am dealing with the
background of ihe rise in prices. As
1 said, the overall rate of increase in
production in the second year was 8
per cent. But the increase in produc-
tion in basic industries has been much
more tham average; in the case of
basic metal industries, it was 26 per
cent, manufacture of metal products
69 per cent, machinery 22 per cent
and chemical produects 23 per cent.
This is a very significant fact. On
the other side, namely the consumer
goods, the increase has been much
less, For example, it has been 6.5
per cent in the case of cloth.

Shri Ranga; Why?

Shri Nanda: Because we cannot do
all the things at the same time, and
some things really get more import-
ance than other things. In industry
again, I might emphasise that there
has been a very considerable increase
in the production of steel, machine-
tools, fertilisers, caustic soda etc. Yet,
the improvement in industrial produc-
tion also cannot be regarded as satis-
factory. What are the influences
which have retardeq produection to
the full level that was envisaged,
that is, an average increase of 11 per
cent over the period of the Third
Plan? At any rate, it should have
started better than has been the ex-
perience in the first two years of the
Thirq Plan.

Here are some facts which have
come out ang which we have proper-
1y to impress on our minds. For in-
stance, delays are there, delays be-
cause of inadequate pre-planning.
Because of this, we have encountered
this fact that there was a lack of pre-
cise estimates of costs; the implemen-
tation of schedules was not realistic;
there was alsg the factor of depend-
ence on foreign aid. There were also
administrative ‘drawbacks,
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Shri Ranga: Beautiful planning!

Shri Nanda: These are the things
on the negative side. There was also,
I must say, a wrong assumption that
because we had made some financial
provisions in the Plan and made some
arrangements in that regard, there-
fore, the things would be proceeding
according to a certain schedule. But
there has to be a long preparatory
stage preceding the actua] start of a
project which hag not been sufficient-
lv visualiseq and provided for. That
has been the experience in the last
two years, as it has emerged.

Shri Ranga: During the last sixteen
Y ears,

Shri Nanda: Now, there is the other
side. You must consider that these
are new things, these are more com-
plex things, and the complexity of
the job goes on increasing to a big-

ger and bigger size. Another fact
which stares us in the face is that
while our ambitions may be very

high, the people who have to do these
things, the people of a certain level
of experience, were not enough, that
is, people with the adequate technical
experience were not enough. There-
fore, there had to be some dilution.
Therefore, in quantitative as well as
qualitative terms, the tasks hag been
becoming more and more difficult
during this period, ang sufficient time
allowance was not made. To some
extent, the question of lack of admi-
nistrative co-ordination also may have
been a factor in this,

Severa] measures have been takem
to remedy the situation. The answer
now is that this thing was realised
ang understood, .ang for some time
past, measures have beem taken or are
being taken. Planning cells and de-
signing and construction departments
for major industries have been set
up. Some other general measures
also have been taken. For example,
the exemption limit under the Indus-
tries (Development ang Regulation)
Act has been increased from Rs. 10
lakhs to Rs. 25 lakhs. Price control
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on about sixteen commodities has
been removed. The procedures for
grant of licences have been revised,
and various other measures alsg have
been taken.

Shri Ranga; My hon. friend has
been in charge of the Planning Com-
mission all these years!

Shri Nanda: My hon. friend has
been in charge of varying charges.

Shri Ranga: I am in charge of
Opposition ]I have been pointing out
these defects all these vears, but my
hon, frieng has not benefited by the
criticisms. -

Shri Nanda: Let me proceed.

We were encountering at some time
some serious difficulties regarding
transport anq power. This was the
talk of the day. It Joomed Jarge
everywhere. Now, the pocition has
improved a great deal, and we are now
sure that in respect of power, which
e a very important goveming factor
regarding developmen{ of industry
and also in other directions, we are
going to achieve the targets. The
target of installeq capacity was 7 mil-
Hon kw. It is certain thal we shall
achieve that. The experience of the
first two years, I may reiterate—I
have had some fairly close touch with
those developments—was due to the
fact that in the middle of the Second
Plan, we came up against this situa-
tlon that power projects hag to be
shoveq to the background. We could
not take them up. So that at the
start of the Third Plan, we had not
enough power and other things.
These are all the consequences of
some of the shortfalls in the Second
Plan which came above the surface in
the early years of the Third Plan.
This has been the position. But now
timely steps have been taken to miti-
gate the shortage of power and, there-
fore, 1 am quite sure that at the end
of the Thirg Plan, the position re-
garding power is going to be fairly
satisfactory.
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Regarding transport also, we are
all familiar with the faci that coal
could not be moved. Now that is not
the position. Traffic movement, in
coal ang in other respects, is satisfac-
tery, and it is now visualised that the
freight moving capacity i; going {o
be more thap the target by about G
per cent at the end of......
Shri HMari Vishnu Kamath: Bui
Shri Neogy has res'gned.

Shri Nath Pai: That is misleading;
that is because you did not fulfil your
targets in steel ang other things.

Shri Nanda: T have said all that.
But it is more than the target. It is
going to be more than the target

visualiseq in the Third Plan. There-
fore, the question of shortfall does
_not come in here.

Shri Nath Pai: Wish you good luck!

Shri Nanda: As regards exports,
there has been an increase of about
8 per cent. But when I mention ex-
ports, I must request hon. Members
to keep in mind this fact that while
in order to earn foreign exchange we
have to export, if production is net
adequate, the very fact of exporting
leads to further straing and stiresses
aug has sn influence and bearing on
rise in prices,

Regarding the question of prices, I
might say what we do about it
Naturally, the first thing is that we
must try to do everything possible to
increase production. In the matter
of agriculture, a number of steps have
been taken and are being taken. In
regard to the production programme,
now s selective approach has been
adooted. Areas have been selected
where there will be concentration of
effort at a few points so that we take
the fulles;y advantage of the growth
potential in certain areas. Then there
are certain organisational chanzes. The
whole of the Community Develop-
ment work is now being geared to
this programme. Village level workers
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have been placed wunder the direct
control of agricultural extension
officers, agricultural production com-
missions have been appointeg Lo co-
ordinate and execute programmes in
each State and fullest arrangemeats
are being made now for essential
supplies, fertilisers etc.

This must have its effect only over
a period. Immediately certain things
are being done. One ig fair price
shops. An hon, Member asked what
we are doing about it. The answer is
that Government is going to find a
solution. Certainly this is 3 major
point today, in ths present circums-
tances, in the solution of this difficulty.
The number of fair price shops has
been increased; so also the issue of
wheat and distribution of rice.

Shri Bhagwat Jha Azag (Bhagal-
pur): When stocks are increased,
priceg also go up.

Shri Nanda: In spite of that, arran-
gements are being made for further
import of these commodities which
we need.

Shri K. D. Malaviya (Basti): If the
stocks are adeguate ang if the number
of fair price shops is alsp increased
what has Government to say with
regard to continued rise in prices?
What is your view about it?

Shri Nanda: There is
factor also. 1 am going to refer to
that. Things which are open to Gov-
ernment to do are being done, Yet
the situation, as the hon. Member says,
is like this, partly because it is not
possible to make dp fully for a big
drop in production in a short verod.
Particularly it relates g rice, and
when there is some apprehension
about another shortfall, another dwin-
dling of the production in another
season, may be psychological influen-
ces start operating.

Then again® the price question is
not a simple auestion. It cannot be
vieweq in isolation from all the wari-

another
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ous other factors of which I have al-
ready made mention. It reflecls both
the achievements of the economy and
its disorders as also the pressures of
development, They have a great deal
to do with it, when we are develop-
ing, and more money, more purchas-
ing power is being introduced into the
economy, these pressures develop;
that is, when so many projects nf
long gestation are there, that pressure
cannot be avoided, and it has to be
met in other ways. Whatever we
have done, it is clear, as the hon.
Member just now pointed out, has not
sufficed. Al] these things which 1
mentioned, which have been done,
have not sufficed, and therefore some-
tl'n'ng more needs to be done.

=t TRTETAA (FOAE) A
w1 AT fert & w7y & afe =49
ST 37 F IET F1 &4 G047 I, 98
# 7€ qgam 1 & ag s = E R
ST FT IeNET 93 9%, 39 & fau qowr
FGF FT AT FETAAT 24T § | 4g A9 4@
fFet w2l & oA ¥ @ E AT
g w39 & fa=re & ?

wEOW WEEE . A S S Sy
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Shri Nanda: Swamiji may have
partially followed what I said. If he
had followed also the other part which
I stated before the House, he would
know that the answer has been fur-
nished.

I was on this peint that in spite of
all that we have done, we are still
faced with rising prices, it is true, but
we have to reckon with the fact that
there is hoarding, there is profiteering,
there is blackmarketing, it is going on.

Shri K. D, Malaviya: And you can-
not stop it.

Shri Nanda: We can all sit together
and stop it. I think we can stop it
In thi: context, it is really a very acute
problem, and we must try to face it
An increase of two rupees in dearness
allowance is not enough. It should be
Rs. 25. On the other hand, those who
got the two rupees come and complain
that overnight the cost of living has
increased and the two rupees that
they got has disappeared, has been
neutralised. That is it. Therefore,
how is it certain that if we give Rs. 25,
that will also not be neutralised?
Therefore, that is not the line of solu-
tion, going on giving more money, and
then having it neutralised by a fur-
ther rise in prices. This inflationary
spiral goes on..

Therefore, it has to be something
else.

Shri Ranga: Stop inflation.

Shri Nanda: Therefore, I am deal-
ing with this thing, that we are eter-
nally confronted with the problem of
controls or no controls. Shri Ranga
wil] say no control because of cor-
ruption, inconvenience and all that.
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He ang hig friends go so far as to
say: do mot have co-operatives even,
because the private shops will be
affected,

Shri Ranga: Who said: do not have
co-operative stores or that co-opera-
tive marketing should not be there.
Only, they should not be of the kind
of co-operative marketing that you
have had the other day under the
leadership of your own Brahm Pra-
kash.

Shri Nanda: Somebody says: the
norma] channels of trade shouldq not
be disturbed. That is the kind of
swatantrate which they want to give
to the economy. Therefore, we have
to be clear that in -3 situation of this
kind there is to be readiness o face
the cituation. ... (Interruptions.)

Mr, Speaker: Order, order. Just as
spiralling rise in prices, interruptions
are also spiralling up. Hon. Members
have had their opportunities and Gov-
ernment spokesman must he heard
now.

Shri Ranga: But I have to correct
him when he says something wrong.

Shri Nanda: It js the common prob-
lem of the nation. The harq rea':ties
of the situation are not questioned, It
is not a question of this year alona.
Let us Jook ghead for the mext five
years or even more. Without regula-
tory mechanisms and without some
kind of control, it will not be
possible. We have been giving free-
dom to trade so far in order just to
come up to our expectations in the
matter of their business benaviour.
Following the Emergency, when the
Emergency started they said: do not
do anything; we shall do our part and
therefore you need not intervene with
any kind of coercive devices. The
main thing that comes out of the situa-
tion is this. They have let us down:
something has to be done about it,
Then there is this question of
growers’ price on the one side and
the consumer’s on theeother side. I
would be satisfied if all this rise in
price goes to the grower, even if we
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had to suffer but if somebody eise pro-
fits during the lean period, if the mid-
dlemen gets it, who have not worked
hard and dig nothing at all, then we
will have to curb it....(Interrup-
tions). They should heed the warn-
ing; consistently this policy has to be
pursued.... (Interruptions). Some
of these things have been done dur-
ing the last few months or during the
last year or so; action was taken at
the level of the wholesalers, when we
asked them to register themselves and
give their returns and some kind of
penalties were prescribed for defaul-
ters. But in fact it has not been done
properly, I must admit. Thig has to
be done better in the States and
everywhere and this looks like an in-
evitable development in our economy
now if we have to develop as well as
keep prices in some kind of order.
This is about prices.

Then, about the question of socialism
and equality, etc. hon. Memberg will
accept thal the Constitution has pro-
vided in its Directives about the re-
duction of inequalities. That is the
cardinal principle of our policy. Natu-
rally, it will be asked: what is being
done about it? Hon. Member Mr.
Ranga asks: what is the difference
between democratic socialism and
people's democracies?.... (Interrup-
tions). That means he does not want
socialism of any kind, even democra-
tic socialism. But what does he want?
He wants concentration; he wants the
rich to grow richer; that is the kind
of thing. And the people of this
country are not going to stand it; they
will not tolerate it. Therefore, cer-
tain thing; have already been done;
but we have not done enough. So, in
the country there is now a feeling
which has grown, that something more
has to be done. That is, the whole
pattern of private ownership—some-
thine has to he done about that. We
have introduced certain land reforms,
ceiling, ete. 1 would certainly agree
with the hon. Member if he does not
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object to those reforms. I agree with
him there. But he insists that we
shouid do something more for the
people with big incomes ang big pro-
perties, and so he is in the other direc-
tion.

The whole pattern of consumption
and ownership has to be now taken
care of because the basic conflicts are
very clear. When we want to develop
consumption has to be restricted; also
production has tp be increased., and
incentives have to be provided. There-
fore, if we do not want production to
be discouraged, some incentives have
to be given. But I think it iz now
very abundantly clear that the incen-
tives to the people in the shape of
the satisfaction that they are going to
get a regime which is more egalita-
rian, where there is more equal oppor-
tunity, are now becoming more ines-
capable. Something more has to be
done about it.

Shri Ranga: Question.

Shri Nanda: The hon. Members on
the other side particularly are very
much averse to the word ‘planning’,
though recently they are gelting ac-
climatized to that and possibly their
tolerance for that word has increased.
I cap tel] the hon. Members that what-
ever word they may use, the processes
which we call planning have to be
gone through; without those pro-
cesses it will be difficult. It may be
that we are d‘ssatisfieq with the
achievement during this period. We
are; I am. But that would not have
been possible without this kind of
planning. We would have been very
much worse off gtherwise. Let it be
very clear. What was it before In-
dependence? It was an increase of
population of 1.25 per cent and in-
crease of production of one per cent.
That was the position. It is only be-
cause of planning that we co_uld get
on to a betler position. During this
decare, the rate of increase in popula-
tion, however, has also stepped up. We
had a four per cent increase. When
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we look at the achievements, let us
compare them with where we started.
‘What was the starting point? What
were the difficulties, obstacles and
handicaps? Also, in the course of this
period, if we had only looked on to
easy things such as light industries,
consumer goods which can be pur-
«chased by the richer people—anything
paig for—and therefore earning large
profits, and if we had done that—
maximising of profits—we would have
shown 3 much better rate of national
production. But we have concentrat-
&d on those things which will take a
longer period now.

Here is my colleague who is deal-
ing with industries which take eight
1o ten years to develop. We are pump-
ing money; we are not getting any
results. Therefore, we are showing
something to our disadvantage, but
actually it ijs not to our disadvantage.
Major structural alterations in the in-
dustria] economy are being made.
These are going to pay dividends later
on. Having only jow capital-output
ratio industries over g short period
may, for the time being, appear to be
something which will be reflected in
a higher rate of growth, but it will
ultimately retard that growth. What
we are doing is over the next decade
is going to help us enormously. We
have no hesitation about it. I do not
think we have ts be apologetic about
what we have done, Of course, there
have been shortfalls, certain difficul-
ties in the face of increase in popu-
Iation which we could not plan ade-
quately, I admit that the population
increase has gone on. In the
context of democracy, these things are
be'ng done in democratie conditions.
We want to maintain our democracy.
The hon. Members opposite do not
think so, but they should realise that
if we do not do these things. it we
do not industrialise, if we do not have
a public sector, and if we do not give
some hope or promise of better things
in the future, this democracy will
break down. It is these thines which
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mean some restraint, but they are for
the purpose of avoiding the total
break-down of democracy by the sheer
weight of the suffering of the people.
Therefore, this is the democratic pro-
cess of planning in which the m’ni-
mum restrictions are really the sav-
iours of democracy (Interruption).
The hon. Member understands all
these things. He has been sufficiently
acquainted with economic matters,

17.00 hrs.

The type of planning which we have
got, I think, js perfectly sound with
regard to the allocations, priorities and
basic policies. There is nothing wrong
with that. But it is a question of im-
plementation. On the question of
implementation my own reading of the
situation js that our planning has not
been comprehensive enough. Its di-
mensions have to be enlarged. The
main idea which I am putting forward
is that our planning has to be more
comprehensive, in the sense that it has
not been able fully to utilise the full
employment potential. Therefore, the
question of miniaturisation of indus-
tries, rural industries or small-scale
industries in the rural areas with the
help of better techniques arises. That
is going to be the direction in which
we have to move. We have to see that
everybody is employed and given
some work. Therefore, for the con-
sumer poods which we are lacking—
we must go on with our basic and capi-
tal industries—we must go back to the
idea that they have to be produced
on a small-scale in rural areas based
on such materials p; are awvailable.

Now I come to the question of ad-
ministration. Thiz question of admi-
nistration has been raised frequently.
1 agree that something has to be done
about it. The standards of efftciency
have to be improved and the proce-
dures have to be streamlined. This
malady of delays is very obvious and T
agree that there is need for the re-
examination of the whole bas’s of
administration because vast changes
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are occurring in the functions of the
administration both in size and in cha-
racter. New kind; of economuc acti-
vities are going on and the character
of the activities has glso changed with
the reswt that the Government has to
intervene at so many points with its
administration. So the administration
has to be attuned to all the new re-
quirementg in outlook and in capacity.
Here is an economy meant not for the
status quo but for a social change. 1
think this one factor requires a deeper
transformation of the administration
than has been thought of.

Shri Hari Vishnu Kamath: Are you
appointing a Reforms Commissicn?

Shri Nanda: I may menticn to hon,
Members that, at any rate, a begin-
ning is being made, A Department of
Administrative Reforms is being :et
up jn the Government. It will stsrt
functioning immediately, and it may
be that later on there may be need ior
a Commission of Administrative Re-
forms. But we have to firzst pave the
way for 1t. otherwise lixe many other
reforms it mayv come to nothing.

Now I comez to the guestion of cor-
ruption. I hope the hon. Member
there would like to listen to me gbout
that. The extent of corruption is being
questioned. Some hon, Members have
said that it is an epidem’c, that it is a
kind of kaumi bimari or something
like that. I do not think we need
waste any t'me irying to assess how
much of it is there. The fact is that
people believe that it is there. There
may be thousands of persons in our
service who are honest and efficient
and yet it may be the experience of
s0 many people that things may not
move in Government unless a price is
paid for it in the form of corrupticn
because there are some corrupt offi-
cials. That fact is there. So many
questions are asked about it both here
and outside. Personally I zm interes-
ted in this matter particularly because
I have made some kind of a claim or
assertion,
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1 would not like to give anything
more about the Vigilance Commission
about wnich sp many questions have
been asked. I wiil only clarify a lit-
tle doubt that has been raised. As I
said on so many occasions, this ig am.
experimenta] measure. Since we are
earnesy about it after the Vigilance
Commission has starteq its work if
something more has got to be done or
ity character has got to be changed, it
will be done. The purpose or objec-
tive is before us. We have lo tackle
this problem effectively, and the Vigi-
lancg Commission is one part of it

Shri Hari Vishnu Kamath: [s the
Commissioner all right?

Shri Nanda: The resuits will showa,
I hope. We cannot afford to fail in
this; at least I cannot.

Tren. I am thinking of the people..
I believe ihat the unsatisfactory re-
suiis have been parily due to the faet
tnat, whereas Government has bcen
tiving to do something in the matter
by having sg many investigations, ar-
rists. prosecution, dismizsal and s on
ang there is a fesing among the peo-
ple that sometlhing rchouid be done
aboul it, there 3 lack of co-ordinated
activity between the prople’s organi-
sation and that part of the Government
which is dealing with this problem.
I think the keyv to the problem is there.
I have taken one step of having an
organisation in which the representa-
tives of social, religious and other ar-
ganisations will be represented.

An Hon. Member: Religious?

Shri Nanda: Religion also plays
an important part in this country.
They have been asked to come together
and two or three functions are going
to be discharged by them in order to
create g better climate in the country.
It will be a sort of unofficial grievance
depariment. So, 1 think the machi-
nery in the Government which iz going
to deal with these th'nes and the un-
official organisation will come together
and I think it will lead to far better
results than hoped for.
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1 had invited the representatives of
business and industry some time back
and I put it to them that if somebody
pays a bribe which is of considerable
magnitude, it must be a rich person
who has done it and that hereafter it

should stop and the liaison officers, .

contact peopla etc, the whole system
should be abolished, A person who
pays bribe is not less guilty than
the person who receives it, parti-
cularly when large figures are
involved. At the same time, I
have also given an  assurance
that what they want to achieve through
these practices, that they can achieve
even without this. They can dispense
with this system because we will make
arrangement; o see that gny complaint
of theirs, any grievance of theirs re-
garding delay etc, will be attended
to or looked into,

Then there is the question of politi-
eca! corruption, corruption in higher
places as it ‘s called. I think some
hon. Member, probably Shri Tyagi, re-
ferred 1o it in this House. I was
thinking of scme line of action in th's
matter. At a meeting of the Chief
Ministers I informally placeq before
themn some ideas and then, later on,
they met again and what has been
agreed to regarding this, since this is
of such great interest to the hon. Mem-
bers I would like to state it precisely.
It says:

“A note on enquiries into com-
plaints ‘nvolving persons occupy-
ing high positions in Government
circulated. at an earlier meeting
of Chief Ministers was circulated
again and formed the basis of
discussions. The following con-
clusions were reached:”

There were other conclusions which
are interesting but possibly they are
not so much relevant, For example,
it says that various forms of corrupt
practice; should be defined. If, for
example, a member accepts some pre-
sent from a business house it should be
deemed a corrupt practice. The note
says:
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“There was unanimity regard-
ing applying strict and exact stan-
dards in the matter of integrity in
the case of Ministers both at the
Centre and the States.”

Shri Ranga: Including Chief Minis-
ters also?

Shri Nanda: There are about 10 to
12 lines to be read:

“If it appears that a complaint
against a Minister in the Central
Government calls for further en-
quiry the Union Home Minister
should take it up and with the
help of such information as he
may be able tg obtain through the
sources available to him satisfy
himself and the Prime Minister
whether a prima facie case exists.”

“If it is found that there iz a
prima facie case, the Minister
concerned will normally be asked
to step down.”

Shr Nath Pai: That is not satis-
factory. The Home Minister ig of the
same Party. That vitiates the whole
thing. '

Shri Nanda: In certain cases this
itself will suffice.

Shri Hari Vishnu Kamath: This
wil] defeat the very purpose.

Shri Nanda: “If the nature of the
case calls for further action, it may be
taken in accordance with the ecir-
cumstances of the case to a suitable
agency.”

Suitable agency means a commission
of inquiry or something of that kind.
There is a provision for that. Then,
further:

“There would be cases in which
it would be necessary to institute
a regular inquiry in som= f~rm or
the other. The Chief Minister of
a State has the responsibility in
respect of the Ministers of his:
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State corresponding to the res-
ponsibility of the Union Home
Minister and the Prime Minister
in respect of the Ministers of the
Central Government. If the mat-
ter concerns the Chief = Minister
himself, or in any special case, the
procedure applicable to the Cen-
tral Ministers may be followed.”

"This is a step taken in g direction so
that when things are arising here and
there, there is now a modus operandi
which is going to be adopted for this
purpose.

Shri A, P. Sharma (Buxar): What
about the legislators including the
Members of Parliament?

Shri Nanda: Now, I shall come to
certain other matters. In spite of the
fact that we had a full day's discussion
about the communa] troubles in East
Pakistan and West Bengal, many
Members spoke about the matter and
it is natural. They cannot put it away
from their minds—we cannot do that
Although I dealt with various mat-
ters at p fair length on that day, I
would like tp take advantage of this
opportunity and stress one or two
points. There is complete unanimity
here that whatever provocation there
may be, we shall in this country main-
tain complete communal harmony and
peace; we will curb and put down
strongly any sign of communal trouble,
any eruption of the communal poison.
“We wvalue our secular principles and
traditions—this has its implications
and this is very important. We can-
not take any risk; therefore, we can-
not allow those people who are expos-
ing the community to such risks to
have a free hand. And what are
those elements” There are indivi-
duals, may be small groups, may be
large groups, in both Hindus and Mus-
lims. I know them from the reports
that I am getting and the way they
behave, what they talk, creates an in-
flammatory htmosphere. Therefore,
we must see that those who have any
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authority in one community or an-
other are discouraged and, at any rate,
the Government will have to do
something about those things. We
know who they are and, therefore, I
say, this warning should be heeded, If
he is a Muslim, he may be an agent
provocateur, whatever it is, but he
does harm and......

Shri U, M. Trivedi: Wherever they
may be.

Shri Nanda: 1 will come to the
other thing which has been urged
here on one side that enough wag not
being said about it: what the Mus-
lims had undergone and on the other
side, it was said, the Muslims took
offensive, initiated and crealed that
trouble. Both these things are wrong.
In my own statement, I dealt at
length with whatever the Muslim
population was subjected to, what
they had to undergo, their sufferings,
arson, the lootings, they having been
pushed out of their houses and all
that. All that I described in my
ewn ctatement. Therefore, it is not
as if we are not quite conscious of
their hardships. After all, what did
we do in Calcutta and West Bengal
except this, namely to see that they
were saved from the consequences of
the spread of communal hatred in
that area?

Now, as regards the other thing,
about Muslims having been the ag-
gressors, in the course of the trouble
in Calcutta, it did appear that in cer=
tain placeg the Muslims fought back
and also in some places they had play-
ed an aggressive part. But, on the
whole, so far as the beginning of it
is concerned, it was not the Muslims.
except that there may have been
some Pakistani povocateurs at work;
but the Muslims of the area did not
do that. It arose because of the hap-
penings in East Pakistan, the large-
scale carnage there, and the stories
which came from there affected the
minds of the people.
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Now, the other element which has
to be taken into consideration is the
press. The press on the whole has

conducted itself admirably well. But
I am hearing reports, and the Chief
Minister of West Bengal has been

telephoning to me and writing to me
that recently some of the newspapers
there are writing things which might
provoke trouble, and it is not good.
He is trying to persuade them. We
must try and exercise persuasion as
much ag possible. After all, if some
lurig stories are published there with
headlines of that kind, who benefits?
If some trouble arises as a result of
that and at the cost of the community
here, with all the things that follow
in its wake, then what will happen?
If any body keeps that in mind, then
he would not indulge in such kind of
writing.

Shri U. M. Trivedi: You

can  get

them published in the foreign press, -

50 that the world may know about it.

Shri Nanda: Now, I come to the
question of the refugees from East
Pakistan. A question has been asked
whether we are doing for them all
that iz necessary. I shall not give
any details about in now. I have al-
ready mentioned that the Chief DMinis-
ters who met me have offered land,
and they have offered to sce that a
large number of families, in fact, as
many as they can immediately arrange
for, will be accommodated there,

So far as migration certificates and
migration facilities are concerned, I
think there is some kind of a wrong
impression that there has been some
obstruction. I would submit that we
are trying to provide facilities as
much as possible and we are also
improving those facilities and stren-
gthening the arrangements.

Shri Hari Vishnu Kamath: Have
any efforts been made or are being
made to make Pakistan behave?

Shri Nanda: I think that some
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hon. Members of the House joined to-
gether and issued an appeal also.

Shri Hari Vishnu Kamath: what do
Government propose to do?

Shri Nanda: Government naturaily
will do all that can be done.

Shri U. M. Trivedi: There has been
no reply to the question. What sicps
have been taken to seg that Pakistan
does not behave in the manner it
did?

Shri Nanda: Whatever we may have
done or we may not have done, no
suggestion has come forward from
anybody who has spoken in the House,
which can be considered as worth en-
tertaining no suggestion has come sug-
gesting anything beyond what is being
done. Here, I might say ovne thing.
and that is that if we do our part pro-
perly, if not today, at least tomorrow,
it is going to have effect, and it is
going to work to our advantage.

Shri Tyagi: Is enough vigilance ex-
ercised by the Armed Forces? For,
I have a hunch that Pakistan is soon
going to attack us on our borders.

Shri Nanda: My hon. collcague the
Defence Minister is sitting here and
he will look after that.

Shri Hari Vishnu Kamath: The
Prime Minister had referred to other

methods. What are those other
methods?
Shri Bade: Yesterday, an hon.

Member had pointed out that for the
last two or three days. migration cer=
tificates were not being issued. Is it
a fact that Government are not giving
migration  certificates? He pointed
this out yesterday and attacked Gov-
ernment for not issuing migration cer-
tificates.

Shri Nanda: Since this guestion has
been raised, I shall give a little more
precise information. Brom January
27th to February 13th, over 2800
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migration certificates covering over
12,302 persons have been issued, Ap-
plication formg ang forms for the issue
of migration certificates are available

in adeguate number in the office of

our Deputy High Commissioner. Maore
forms are being sent. The staff in the
office has been adequately strengthened
with four more officers for interview-
ing the migrants and a complement of
typists. Since hon. Member wanted
more information, I have given this.
There are more details of it, and more
will be done. Whatever more is
necessary will be done, and we do
realise our responsibilities,

Shri H, P, Chatterjee (Nabadwip):
‘Will migration certificates be sent by
post to people who want them?

Shri Nanda: The point is, post cr
no post, migration certificates or no

migration certificates, people are
crossing the border, and nobody is
stopping them. Many mcoie people

have come without any kind of

migration certificates.

Shri H. P, Chatterjee: Will
protect them  from
tion that the Pakistan goondas put
in their way when they are crossiig
the border to our side?

Shri Nanda: In view of tha inter-
vention of my hon. colleague, Shri
Shastri, this morning, I need not
touch on the question of Kashmir.
He has given enough information
about it. But one thing must be
very obwvious. That is about these
questions which are raised about
integration. Integration in the poli-
tical sense is there. There will be no
question about it, that same more in-
tegration has to be done. It is there
complete. It is only in respect of
the other special matters, of a cer-
tain relationship between the Centre
and State, that there are certain
differentiations which should wvery
soon be abolished, because it appears
now that thé people of the State
also want to go ahead in this manner.

you

the obstruc- -
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There cannot be any big question
about it.

Shri D. N. Tiwary (Gopalganj):
One thing must be made clear.
Charges have been levelled in this
House that Government is doing
nothing for the recovery of the idols
stolen from a temple in Jammu.
This was levelled by Shri Prakash
Vir Shastri.

Shri Ranga: What about the release
of Sheikh Abdullah?

Shri Nanda: The very best arrange-
ments have been made for the re-
covery of the idols. If any further
assistance is required by the State n
this connection, certainly we will give
them that for that purpose now.

Shri Sham Lal Saraf (Jammu and
Kashmir); Now that has been done.

Shrimati Jyotsna Chanda (Cachar):
What has been done to recover the
abducted and kidnapped women of
Hindu minority in East Pakistan?

Shri Nanda: Questions were raised
about the emergency and it wag said
that the proclamation should be with=
drawn....

Shrimati Jyotsna Chanda: My ques-
tion has not been answered.

Shri Nanda: .... It may take some
time to deal with this matter. But I
can briefly say that it is a very wrong
thing to urge. Hon. Members may
tell the Government that it is not
doing its part properly in relation to
the emergency. That is one thing. But
to say that there is no emergencv and,
therefore, the emergenly proclamation
should be lifted is a very wrong ap-
proach, The emergency is there much
more today; the threat to the whole
country is not less serious than it was
ever before.

Shri Hari Vishnu Kamath: You are
not conscious of it.

Shri Nanda: Let us become con-
scious of it. You, I, all of us, should
become conscious of it, Suppose we
withdraw the emergency. What hap-
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pens . People will think there is no
emergency, whereas the threat today
is in a worse form.

Shri Nath Pai: No, no, thatis notit.

Shri Hari Vishnu Kamath: Govern-
ment thinks there is no emergency.

Mer. Speaker: There have been too
many interruptions.

Shri Natp Pai: This is a point on
which there should not be any mis-
understanding. Shri Nanda should be
fair enough to accept that a willing
Parliament and a willing
country gave all the powers
to Guovernmant under the
cmergency. The peeple are fully con-
scious of it. But the Government of
India and the persons adorming the
Treasury Benches are not conscious of
it. They have made a mockery of the
emergency.

Shri Rapea: You kindly release us,
Sir. from the pledge that we gave to
you, which is not being honoured by
the Government,

Shri Nath Pai: What has the Gov-
ernment done? Has it done one-tenth
of what it had to do?

Shri Hari Vishnu Kamath: You Sir,
played such a vital role on that
occusion. We all stood up, at your
instance, and with acclamation we
passed it

Mr. Speaker: Now I would appeal to
hon. Members at least to allow him to
conclude,

Shri Nanda: I would not like very
much more to tax the patience of hon,
Members, There are other things also
which T would like to refer to, but
shall not do so now, considering the
time I have already taken; also these
other things can be dealt with in other
ways.

One thing I would finally refer to.
The hon. Member there said that we
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have not been able to solve any pro-
blem during this peried. Well, it may
be so. Considering th: conditions in
which we started and the whole world
situation I ask which country has
solved the problems with which it
started in 19477 The solution of our
problems is related to world questions,
that is an obvious thing. Let not this
nation underrate its achievements, It
has get much to account for in the
way of shortfalls and shortcom’ngs,
but it has achievements to its credit,
let us not be littfe or make light of
them.

One thing that I would like to urge
finally is this. We have these pro-
blems, we have these enormous diffi-
culties which we are facing. There-
fore the call is on all o us to stand
together, and have a unified approach
towards the solution of osur problams.
Let us not create difficulties in the
way of the nation. If there are some
people who start an agitation to have
a general strike in the country we
will have less production and higher
prices. Who is going to be helped by
that? Therefore these things should
not be allowed.

Shri Hari Vishnu Kamath: Under
the Constitution, agitation is a demo-
cratic right.
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Shri Nanda: 1 thank the House and
yourself, and the Vice President for
his Address.

Shri Tragi: Before you put the
aquestion, may I ask the Defence
Minister to let the House know what
happened to that plane yesterday?
That is very important. Has it been
traced. He can also answer if
enough vigilance is being exercised on
the border.

Shri Nanda: Mnay I seck your in-
dulgence in regard to one thing? I
have to reply to the debate in the
Rajya Sabha tomorrow morning, You
have given a direction that I should
appear here after Question Hour to-
morrow, I am in a dilemma. I am
required to be present here and also
there. I do not know how to solve it,

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
1 think it may be taken up in the
afternoon, )

Mr. Speaker: The Home Minister
expresses his inability to be here at
12 O" Clock, after the Question Hour,
because he has to reply to the debate
in the Rajya Sabha. He says that
some time might be fixed in the after-
noon.

Shri Hari Vishnu Kamath: May I
suggest 4 O' Clock?

Shri Nath Pai: In case you admit
the motion, it will be difficult.

Mr. Smeaker: That would be seen.
It is said that at 4.30 the Minister will
be with us.

Shri Tyagi: The Defence Minister
wanted to make a statement. He is
ready, It is about that missing plane.

Mr. Speaker; Certainly I will ask
him. He will give the information,
but let me first finish this.

Shri Nath Pai: Only one question
we must ask, if you will permit.

Mr. Speaker: I shall first put
Amendment Nos. 1 and 2 to the House.

FEBRUARY 19, 1964 Address by the Vice- 1646

President discharging
the functions of the

President
The amendments were put and
negatived,
Mr. Speaker: I shall put amend-

ment No. 3 to the vote of the House.

The amendment was put and negativ-
ed.

Mr. Speaker: 1 shall now put
amendment No. 6 to the vote of the
House,

The question is:

That at the end of the motion, the
following be added, namely:—

“but regret—

(a) the absence of a reference tor
specific measures to amelio-
rate the lot of agricalturists

and provide Incentives for
increased agricultura] pro-
duct’on;

(b) that the Address does not, in
its reference to developments
in Africa, contain a single
word of sympathy or support
to the people of Indian origin
in Zanzibar and other count-
ries of East Africa in regard
to racial discrimination prac-
tised against them and to at-
tacks on their lives, properties
and employment;

that, in its reference to recent
developments in Kashmir,
there is no indication of an
awareness of the breakdown
of law and order, no announ-
cement of the release of
Sheikh Abdullah and other
political detenues and no ex-
pression of a readiness to ins-
titute a judicial inquiry into
the recent unfortunate hap-
penings in Kashmir;

(e)

(d) the absence of an announce-
ment of the withdrawal of the
Seventeenth Constitution
Amendment Bill pending be-



(e) the failure to

Motion on

fore Parliament and the addi-
tional threat to introduce yet
another Bill to amend the
the Constitution for the eigh-
teenth time so as to further
restrict the  Fundamental
Rights of the citizens;

refer to any
measurcs for the ameliosation
of the conditions of Schedul-
ed Castes and Tribes and
backward classes;

{f) the failure to take note of in-

security of life and person in

(h)

Punjab and to suggest mea- (i)
sures for restoring confi-
dence;

(g) that the Address fails to men-

tion the need to immediately
revoke the declaration of the
State of Emergency, to repeal

AYES
Division No. 6]
Kapur Singh, Shr Ranga, Shri
NOES
Akkamma Devi, Shrimati g‘u. Shri B, K.
i sappa, Shri

?\]I.::“S';:n'sins Deo Bhanj, Shri P. G.

e il Dey, Shri 8. K.
Alva, Shri Joachim Dighe, Shri
Aney, Dr..M. 5. BRGE Sihas, s
>zad, Shri Bhagwat Dubey. SR G
Balkrishnan, Shr Yo - G

Barkataki, Shrimati Renuka
Barman, Shri P. C.
Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri

Bhagat, Shri B. R.
Bhagavati, Shri

Brii Raj Singh, Shri
Chanda, 5 imatj Jyotsna
Chandrabhan Singh, $hri
Chandrasekhar, Shrimati
Chaudhuri, Shri D. §.
Chavan, Shri D. R.
Chavan, Shri Y. B,
Chuni Lal, Shri

Ganapati Ram, Shri
Ghosh, Shri N. R.

Gupta, Shri Badshah
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Himatsingka, Shri

Jadhav, Shri Julshidas
Jena, Shri '
Jyotishi, Shri J. P.
Khadilkar, Shri

Khana, Shri Mehr Chand
Krishnamachari, Shri T. T.
Lakhan Das, Shri

Lalit Sen, Shri

Laskar, Shri N. K.
Malaichami, Shri

Manaen, Shri

Maniy angadan, Shri
Masuriya Din, Shri
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the Defence of India Act and
to restore the fundamental

suppressed
that

rights of citizeng
under the provisions of
Act;

that the picture of economie
progress and achievement
painted in the Address does
not reflect the harsh realities
of the country's economic
plight and the distress and
hardship caused to the people
by the wrong pelicies of the
Government; and

that the Address fails to dis-
close any policy or strategy
designed to recover our lost
territory from Chinese com-
munist occupation” (6)

The Lok Sabhg divided: Ayes 3; Noes

110

[17.36 hrs.
Swamy, Shri Sivamurtty

Mehdi, Shri 5. A,
Mehrotra, Shri Braj Bihari
Mirza, Shri Bakar Ali
Mishra, Shri Ebhuti
Mishra ShriBidudhendra
Misra, Shri Shyam Dhar
Mohanty, Shri G.

More, Shri K. L.

More, Shri 5. §.
Mukherjee, Shrimati Shards
Murthy, Shri B. §.
Muthiah, Shri

MNaidu, Shri V. G.
Nands, Shri

Nukir ShriP. S,
Mayar, Dr. Sushila
Niranjan Lal, Shri
Paliwal, Shri

Pandey, Shri R. S.
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shrj

Patil, Shri 5. B. »
Prabhaskar, Shri Naval
Pratsp Singh, Shri
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Raghunath Singh, Shri
Raghura maiah, Shri
Raj Bahadur, Shri
Ram Swarup, Shri
Ramaswamy, Shri §. V.
Rane, Shri
Range Rao, Shri d
R10, Shri Jaganatha
Rap, Shri Krishnamoorthy
Rao, Shri Muthyal
Reddi, Dr. B. Gopala
Sadhu Ram. Shri
Samanta, Shri S, C.

NOBRS—countd.
Saraf, Shri Sham Lal
Sharma, Shri A. P.
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Siddananjappa, Shri
Singha, Shri G. K.
Subbaraman, Shri C.
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Swaran Singh, Shri
Thimmaiah, Shri

President

Thomas, Shri A, M.
Tiwary, Shri R. 8.
Tyagi, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M.B.

Varma, Shri Ravindra
Verma, Shri K. K.
Virbhadra Singh, Shri
Wadiwa, Shri

The motion was nagatived.

Amendment Nos, T, 8 and 9 were then
put and negatived.
Mr. Speaker: We then come to
amendment No. 10.
The question is:

That at the end of the motion, the
following to be added, namely: —

“but regret—

(a) that (i) the assurance given
to the Hindus of East Pakis-
tan at the time of partition
that the Government of India
will not remain indifferent to
to the protection of their
life, property and dignity has
not been reiterated; (ii) no
mention has been made of
the stezs that are essential to
force Pakistan Government to
do justice to the minorities in
that country; (iii) the decisi-
sion to ensure the safe transit
of Hindus from Ea=t Pakistan
and their rehabilitation in
India has not been expressed;
and (iv) there is no mention
of the fact that Government
propose to raise this issue be-
fore the United Nations or the
In‘ernational Court of Justice
in o-der to mobilise world
opinion against the inhuman
atrocities perpetra‘ced on the
Hindus in East Pakistan;

(b) that the determination to
libe-ate one-third of the Pak
occupied Kashmir hag mnot
been reiterated;

“(c) that (i) a declaration has not
been made for imposing the

President’s Rule in Kashmir
by accepting the demand to
this effect of the people of
Jammu and Kashmir for in-
tervention by the Central
Government after the Haza-
ratbal inecident; and (ii) noth-
ing has been said about the
appointment of a specia] Par-
liamentary Cemmittee  to
probe into the expenditure of
huge amounts given in the
form of grants and loans by
the Centre tc Jammu and
Kashmir State;

(d) that (i) no reclaration has

been made by the Govern-
ment of India to free itself
from the oblizaticns of the
Colombo pronosale even after
their rejection in toto by
China; and (ii) no declaration
has been made regarding the
decision not to carry on nego-
tiations so long China doer
not withdraw its armies from
Ladakh and »nlso regarding
sending Indian troops upte
Macmahon line;

(e) that (i) there is no mention

of wide-spread damage caused
to the rabi crops due to recent
cold wave: it alsv does not
mention of the <teps to be
taken to offer relief to the
peasants; (ii) ne mention has
been made of the severe eco-
nomic crisis cansed dre to the
continued rise in prices and
neither any announcement has
been made about the measu-
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res for affordirg rclief to the clear verdict giver, by the
people of al] rategories in the people of Goa for its merger
society affected by high  pri- with Maharashira State dur-
ces; ing the recent geneial elec-
(f) that no indication has been tions in that territory; and
made to end the :tate of emer- .
geney; (i) that no announcement has
! been made regarding the set-
(g) that no mention has been ting up of a Comnmittee of
made of the scheme to adopt Experts for determining the
stringent measures to check cost of living index through
the activities of fifth columu- scientific method.” (10).
nists in the country; o
(h) tha{ no announcement has NThemLDks Sabha divided: Ayes 6;
been made accepling the oeE E
Division Ne. 7] AYES [17.39 hrs.
Bade. Shri Jena, Shri Trivedi, Shri U.M.
Gayatri Devi, Shrimati Rameshwaranand, Shri Utiya, Shri
NOES
Akkamma Devi, Shrimati Khadilkar, Shri Pratap Singh, Shri

Alegesan, Shri

Alva. Shri A, 5.

Alva, Shri Joachim
Arad, Shri Bhagwat Jha
Balakrishnan, Shri

Barkataki, Shrimati Renuka

Barman, Shri I'.C,
Barupal, Shri I, L.
Basappa, Shri
Basumatari, Bhri

Hhagat, Shri B. R,
Bhagavati, Shri

Brij Raj Singh, Shri
Chanda, Shrimati Jyotsm
Chandrabhan Singh, Shn
Chandraszkhar, Shrimati
Chaudhuri, Shri D. S.
Chavan, Shri D. R.
Chavan, Shr Y, B.
Chuni Lal, Shri

Das, Shri B. K.

Deo Bhanj, Shri P. G.
Dey, 5hri §. K.

Dighe, Shri

Danesh Singh, Shri
Dubey, Shri R. G.
Ganapati Ram, Shri
Ganga Devi, Shrimaui
Ghosh. Shri N. R,
Gupta, Shri Badshah
Gupta, Shri Shiv Charan
Hajarnaviy, Shri
Himatsingks, Shri
Jadbav, Shri Tulshidas
Jyotushi, Shri J. P.

Khanna, Shri Mehr Chand
Krishoamachari, Shri T. T.
Lakhan Das, Shri

Lalit Sen, Shri

Laskar, Shri N. R.
Malaichami, Shri

Manaen, Shri
Maniyangadan, Shri
Masuriys Din, Shri

Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Mirza, Shri Bakar Ali
Mishrs, Shri Bibhuti
Mishra, Shri Bibudhendra
Misra, Shri Shyam Dhar
Mohanty, Shri G.

More, Shri K. L.

More, Shri 8. 8.
Mukerjee, Shrimati Sharda
Murthy, Shri B. §.
Muthigh, Shri

Naidu, Shri V. G.

Nanda, Shri

Maskar, Shri P. 5.

Nayar, Dr. Sushila
Niranjan Lal, Shri
Paliwal, Shri

Pandey, Shri R. 8.

Panna Lal, Shri

Pant, Shri K. C.
Paramagivan, Shri
Parashar, Shri

Patil, Shri M. B.
Prabhakar, Shri Naval

The amendment wus negatived,

Raghunath Singh, Shri
Raghuramaish, Shei
Raj Bahadur, Shri

Ram Swarup, Shri
Ramaswamy, Shri §.V.
Rane, Shri

Rangs Rao, Shri

Rao, Shri Jaganatha
Rao, Shri Krishnsmoarthy
Rao, Shri Muthyal
Reddi, Dr. B. Gopals
Sadhu Ram, Shri
Samanta, Shri 5. C.
Saraf, Shri Sham Lal
Sharma, Shri A, P.
Shastri, Shri Ramanand
Sheo Narain, $hri
Shinde, Shri

Singhs, Shri G. K.
Sinha, Shri Satya Naraysn
Subbaraman, Shri C.
Subramaniam, Shri C.
Subramanyam, Shri T
Sumat Prassd, Shri
Swaran Singh, Shri
Thimmmaiah, Shri
Thomas, Shri A. M.
Tiwary, Shri R, §.
Tyagl, Shri

Upadhyays, Shri Shiva Dutt
Vaishys, Shri M. B,
Varma, Shri Ravindra
Verma, Shri K. K.
Virbhadra Singh, Shri
Wadiwa, Shri
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Shri Onokar Lal Berwa rose—(Inter-
ruption)

Last 1inme, your ruling
should be

Shri Tyagi:
was that no correction
effected.

Mr. Speaker: Yes; uniess it affects
the results:

Amendment No, 11 wus then put and
‘peayobau

Mr. Speaker: 1 nLow tlake up the
Motion of Thanks.

The question is:

“That an Address, be prisented
to the Vice-President discharging
the functions of the President in
the following terms: —

‘That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Vice-
President discharging the functions
of the President for the Address
which he has been pleased to de-
liver to both  Houses of Parlia-
ment assembled together ¢o  the
10th February, 1864.”

The motion was adopted,

17.39 hrs.

STATEMENT RE: MISSING
AIRCRAFT

IAF

‘The Minister of Defenve (Shri Y. B.
Chavan): Mr. Speaker Sir, all the
efforts to locate the missing plane
have not succeeded. Pailies both in
the air and from the gcound are mak-
ing efforts since yesterday, but u.niorl-
tunately, they have ncl yet been suc-
cessful. Fear was expressed whether
possibly by mistake it strayed in the

FEBRUARY 19, 1964

Missing of I. A. F.

Aircraft
Pakistan area, and either crashed or
landed there. They are merely doubts
and feass, But we have asked our
Hign Commissioner there to make en-
quiries there alsop,

1654

Shri Joachim Alva (Kanara): May
I make one suggection? Whenever
news of the deatn ¢f members of the
defence forces 1s anncunced in this
House, 1 might rather suggest some-
thing out oi the way—since we owe it
all to them because tkey make the
most supreme sacriiice for the coun-
try—(Interruption).

mentioning this today so
(Inter-uptions) .

I am
that

Shri Ranga (Lhitwcor ). 1 want to
know whetner in the usual course of
diplomatic enquiries any eftort has
been maae by our Defence Ministry
or the Exte.nal Affairs Ministry to
know from the Pakistan Guvernment
whether they have had any informa-
tion at all as to the fate of the plane?

Mr. Speaxer; tic sa.d that we have
instructed our H.gh Commussioner to

contact the Government ol FPakistan
and find that out,
Shri Hari Vishav Kamath (Hosha-

ngabad): Yesterday, Sir, we got a
wrong impression from :the statement
of the hon, Minister, He said that
“their next of kin have been jinformed
Usually the next of kin are informed
when the worst happens.

Shri ¥. B. Chavan: They were in-
formed about the missing of the plane.

1742 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, Feb-
ruary 20, 1964,Phalguna 1, 1883
(Saka).
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